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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA

ORIGINAL APPLICATION NO. 182/ 2023
IN THE MATTER OF: -

Sushovan Saw
...Applicant(s)

Versus

Ministry of Environment, Forest
and Climate change
... Respondent(s)
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA

ORIGINAL APPLICATION NO. 182/ 2023
IN THE MATTER OF: -

Sushovan Saw

...Applicant(s)
Versus

e

D\ST.-NORTH 24 PARGANAS ... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE

I, Dr. Shahida Parvin Quazi, daughter of Late Quazi Sirazul Haque, aged about
46 years, presently working as ‘Scientist — E’ at the Sub Office Kolkata,
Regional Office Bhubaneswar under the Ministry of Environment, Forest and
Climate Change, having its office at IB-198, Sector- III, Salt Lake City, Kolkata
— 700 106, do hereby solemnly affirm on oath and state as under:

1. That I am duly authorized and competent to swear the present reply
affidavit on behalf of Ministry of Environment, Forest and Climate
Change (hereinafter referred as MoEFCC).

2. That the contents of the application, unless specifically admitted, are
denied to the extent that they are inconsistent with submissions made
hereinafter.

3. That the instant reply is being filed by the Answering Respondent
without prejudice to his right to file a fuller and more detailed reply at a
later stage, if so necessary.

4. That it is alleged by the applicant that Environmental Clearance obtained
by Respondent No. 3 through the suppression of facts, specifically that
the land in question is forested. Additionally, it is claimed that the EIA
report was falsified and that Respondent No. 3 deliberately misled the
authorities regarding the encroachment of forest land. The applicant
contends that the authorities have effectively condoned these illegal
actions and should be held liable for violations of the Environmental
(Protection) Act, 1986, the Forest (Conservation) Act, 1980, and related
regulations.

5. That it is humbly submitted that the Answering Respondent in exercise
of the powers conferred by Section 3 of the Environment (Protection) Act,
1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, had notified the Environment Impact
Assessment Notification, 2006 on 14.09.2006. A Copy of S.0.1533 (E)
dated 14.09.2006 is annexed as Annexure R/ 1.

6. That under the provision of the Environment Impact Assessment
Notification (hereinafter referred to as EIA), 2006, construction of new
projects or activities or the expansion or modernization of existing
projects or activities listed in the schedule annexed to the said
notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India, as applicable, only
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after receipt of the prior environment clearance from the C
Government or by the State Level Environment Impact Assess
Authority (hereinafter referred to as SEIAA), as the case may be. > 4
submitted that, the Central Government under sub Section (3) of secti 7 24 Pss@‘
3 of the Environment Protection Act, 1986 in accordance with the
procedures specified in the EIA Notification, 2006, duly constitutes
SEIAA.

. That the EIA Notification, 2006 in Paragraph 7, stipulates four stages in
the process of obtaining Environmental Clearance. Stage (1) is screening
wherein the Expert Appraisal Committee or the State Expert Appraisal
Committee takes the decision whether or not Environmental Impact
Assessment Report has to be prepared for the proposed projects. Stage
(2) is Scoping wherein the Expert Appraisal Committee for category ‘A’
projects and the State Expert Appraisal Committee for category B’
projects determines detailed and comprehensive Terms of Reference
addressing all relevant environmental concern for the preparation of an
EIA/EMP Report in respect of the proposed project or activity for which
the prior environmental clearance is sought. Stage (3) relates to Public
Consultation and has two components- (i) a public hearing, which is
conducted by the concerned State Pollution Control Board at the project
site or in its close proximity, explaining all possible environment impacts
and measures proposed in EMP and (ii) obtaining written responses from
other concerned persons who have a plausible stake in the environment
aspects of the project or activity. Lastly, Stage (4) relates to Appraisal of
the Project wherein the detailed scrutiny by the EAC or the SEAC of the
application and other documents like the Final EIA Report and outcome
of public consultations relating including public hearing proceedings,
submitted by the Project Proponent to regulatory authority concerned for
grant of environment clearance is conducted.

. That it is respectfully submitted that EIA Notification, 2006 has
decentralized the environmental clearance process by categorizing the
developmental projects in two categories, i.e., Category ‘A’ project and
Category B. The ‘Category ‘A’ projects are appraised at Central level by
the Expert Appraisal Committee (hereinafter referred to as “EAC”) and
Category ‘B’ projects are appraised at State Level Expert Appraisal
Committee (hereinafter referred to as “SEAC”). State Level Environment
Impact Assessment Authority (hereinafter referred to as “SEIAA”) and
SEAC are constituted to provide clearance to Category B projects.

. That it is most respectfully submitted that under Schedule- I to the EIA
Notification, 2006 relating to the list of projects requiring Environmental
Clearance from the Central Government, metallurgical industries (ferrous
& non-ferrous) comes within the purview of entry 3 (a), which is
reproduced below as follows: -

02 SEP 2094
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i

Project or/Category with threshold limit|Conditions if ;
Activity A B
(1) ((2) (3) (4) (S)
3(a) Metallurgical a) Primary|Sponge iron|General Condition
industries metallurgical |manufacturing [shall apply.
(ferrous industry <200TPD Note:
nonferrous) s A
Pro) Secondary (i)The recycling
b) Sponge ironjmetallurgical [industrial units
manufacturing [processing registered under the
> 200TPD industry I:xselllln teci?ules are
S i) All toxic and| P
a_ry heavy metal|(ii)In case of]
metallurgical :
: producing secondary
processing i .
: units metallurgical
industry ; . :
processing industrial
. <20,000 ; :
All  toxic and units, those projects
tonnes : : ;
heavy metal involving operation of
producing /annum furnaces only such
units i) Al other®S 1'nduct10n and
. electric arc furnace,
> 20,000mon-toxic
submerged arc
tonnes /annum|secondary
. furnace, and cupola
metallurgical ) )
rocessing with capacity more
P ] than 30,000 tonnes
industries
per annum (TPA)
>5000 would require
tonnes/annum |environmental
clearance.
(iii)Plant /  units
other than power
plants (given against
entry no. 1(d) of the
schedule), based on
municipal solid
waste (non-
hazardous) are
exempted.
10. That the proposed project activity is listed at schedule no. 3 (a)

Metallurgical industries (Ferrous & non-ferrous), 1 (d) Thermal Power
Plants and 4 (b) Coke Oven Plant under Category “A” of the schedule of

the EIA notification, 2006 and appraised at the Central level.

11>

0.48 MTPA LD Converter,

02 SEP 2094

That it is most respectfully submitted that the proposal for
‘Expansion-cum modification of their plant for ultimate production of 3.0
MTPA pellets, 1.11 MTPA Sinter, 0.45 MTPA coke, 84,000 Nm3/hour
Producer gas, 2.23 MTPA Sponge Iron, 0.77MTPA hot metal/Pig Iron,
2.88 MTPA Billets, 1.65 MTPA Long Steel Products, 0.22 MTPA DI pipe,
10,000 m3/day Oxygen Plant, 1.2 MTPA
Cement grinding unit, 0.1 MTPA Ferro Alloys and 316 MW Captive Power
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13.

14.
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Plant. by M/s. Shyam Sel & Power Limited (hereinafter referred‘@ BHLa
“Project Proponent was received by the answering Respondent. s,\ %

That M/s. Shyam Sel & Power Limited had earlier
application vide proposal no. IA/WB/IND/6700/2008
22/07/2021. The proposal was considered by the Reconstituted EAC
(Industry 1) in its 41st meeting held on 29 - 30th July, 2021 wherein the
proposal was returned in present form due to the shortcomings as
recorded in the minutes of meeting available on PARIVESH. After
deliberations, the Committee recommended that the consultant may be
issued a Show Cause Notice(SCN) for deliberately misinforming the EAC
about the natural features of the site as indicated in the KML file. Later
M/s. Shyam Sel & Power Limited has again made an online application
vide proposal no. IA/WB/IND/6700/2008 dated 03/09/2021.
Subsequently, the proposal was considered by REAC in its 44th meeting
held on 13th — 14th September, 2021 wherein the proposal was again
returned in present form due to the shortcomings as recorded in the
minutes of meeting available on PARIVESH. Consequently, Project
proponent has again made an online application vide proposal no.
IA/WB/IND/6700/2008 dated 29th September, 2021.

That the proposal of Project Proposal was considered in 46th
Reconstituted Expert Appraisal Committee (Industry- 1) held on 11 -
12th October, 2021. In view of the foregoing and after detailed
deliberations, the committee recommended the instant proposal for grant
of Environment Clearance under the provisions of EIA Notification, 2006
subject to the stipulation of following specific conditions and general
conditions as per the Ministry’s Office Memorandum No. 22-34/2018-III
dated 9th August, 2018 pertaining to integrated steel plants based on
project specific requirements. A copy of Office Memorandum No. 22-
34 /2018-1II dated 9t August, 2018 is annexed as Annexure R/2 and A
Copy of Environment Clearance dated 16t November, 2021 is annexed
as Annexure R/3.

That a Personal Hearing was held under the Chairmanship of Joint
Secretary (C&MD), MoEF&CC, on 01.08.2024, to review issues related to
the non-compliance of Environmental Clearance (EC) conditions for the
project titled 'M /s Shyam Sel and Power Limited' at J.L. No. 50, 51, & 52,
Village Dhasna, Mouza - Dhasna, Mamudpur&Sarthakpur, P.S. Jamuria,
P.O. Bahadurpur, District Paschim Burdwan, West Bengal, wherein on
the basis of detailed deliberations, the following was concluded:

i.  Status of FIR lodged against M/s Shyam Sel and Power Ltd for
illegal encroachment of forest land to be provided by FC Division/
PP. No work to be carried out in additional forest land until stage II
FC is obtained for the said land and same is handed over to PP by
Forest Depitt.

ii. FC Division may confirm if any further action, penal or otherwise, is
pending against PP as per extant norms for encroachment of forest
land for which Stage-I FC has been granted.

iii. Status of ongoing court case O.A. No. 182 of 2023 in NGT to be
confirmed by Ind-I sector / PP.

iv. Documentary proof to be submitted by PP with respect to the
alienation of gout. land sought by them along with proof for change
in status from Gout. to forest land during pendency of application.
Photographic evidences of the additional forest land area under
diversion is also to be submitted.

02 5eP 2094
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concealment of information as per para 8(vi) of EIA Notification,
2006, based on the submissions of PP, documents submitted at the
time of EC, further documents as sought from PP in preceding paras
and any other relevant document that may be required.

vi. PP shall submit documentary evidence/ geo tagged photographs or
other necessary details as mentioned in table above to confirm the
current status of observed non-compliances of EC conditions to SRO
for review and onward submission to the Ministry.

A Copy of the approved minutes of the Personal Hearing held
01.08.2024 has been annexed as Annexure R/4.

15. It is further submitted that the answering Ministry has accorded
the “In-Principle” approval under section-2 of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 for non-forestry use of 0.47 ha of forest
land in favour of M/s Shyam Sel and Power Limited subject to fulfilment
of certain conditions. Further, the Stage-II/Final approval has not been
accorded so far as the complete compliance of the conditions stipulated
in "In-Principle" approval is yet to be received from the State. A copy of
the “In-Principle” approval dated 11.01.2024 has been annexed as
Annexure R/5.

16. That, in view of the aforementioned facts and circumstances, this
Hon’ble Tribunal may kindly be pleased to pass appropriate
order(s)/directions as the Hon’ble Tribunal may deem fit and appropriate
in the interest of justice.

DEPONENT

VERIFICATION

Verified at Kolkata on this Zﬂé‘ay of September, 2024 that the contents of
this affidavit based on official record(s) maintained and information available
in the office are true and correct, no part of it is false and nothing has been
concealed there from.

DEPONENT

S. CHAUDHUR,
* NOTARY «»
GOVT. OF INDIA
Regn. Nu.-6584/08
Bidhannagar Court
Dist.-North 24 Pgs
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ANNEXURE- R/1

ot w e Ter-33004/99

Che Gazette of Iudia

EXTRAORDINARY

9T [1—@UE 3—3I9-QUE (ii)
PART lI—Section 3—Sub-section (ii)

iR | AHiad
PUBLISHED BY AUTHORITY

® 1067] T3 faeeit, geafaan, faanr 14, 2006978 23, 1928
No. 1067] NEW DELHI, THURSDAY, SEPTEMBER 14, 2006/ BHADRA 23, 1928
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THE GAZETTE OF INDIA : EXTRAORDINARY [Parr II—Sec. 3{if)]
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th September, 2006 - «

$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
imposing certain restrictions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projacis or activities based on their potential environmental impacts as indicated in the Schedule to the notification, being
undertaken in any part of India', unless prior environmental clearance has been accorded in accordance with the objectives
of National Environmment Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adinénistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this motificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii} vide number
5.0.:1324(H), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
theraby withfin a period of sixty days from the date on which copies of Gazette containing the said nolification were made
available to the public ; -

And whereas, copies of the said notification were made available to the public on 15"
‘September, 2005;

And whereas, all objections and suggestions received in response to the above
imentigned draft notification have been duly considered by the Ceritral Government;

~ 'Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1926 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, ~xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifigation.

'tneludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which' shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
levet the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment. Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either .a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
' Environmental Impact Assessment process shall be the Chairman of the SEIAA.

) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constltutmg the
authority).

(7 All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorizatioh of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(ii)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance  from the Central Government in the Ministry of Environment and
Forests- (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(iit)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
" environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC a Category ‘B’ project shall
be treated as a Category ‘A’ project; ‘
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5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category "A” and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a} {The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

{(by  The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State ¢r Union territory for reasens of administrative convenience and cost.

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC. concerned. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought. for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days tp the applicant. who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall function on the prineiple of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application secking prior cnvironmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification of prospective site(s) for the project and/or activities to
which' the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form [A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

. &
7. $tages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)
» Stage (2) Scoping

® Stage (3) Public Consultation

» Stage (4) Appraisal

1. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stagc will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and reémaining projects shall be termed
Category ‘B2’ and will not require 4n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time,

II. Stage (2) - Scoping:

(i) “Scoping™: refers to the process by which the Expert Appraisai Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
_Category ‘Bl’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or -
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form IA including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Commitiee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
‘with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert

* Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category' A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

~ days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(i) ~ Applications for prior environmental clearance may be rejected by the regulatory
authority conicerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application,

II1. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concemns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B! projects or activities shall undertake
Public Consultation, except the following:- : :

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

. (¢) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects-and Townships
(item 8).

. (e)  all Category ‘B2’ projects and activities.

(H) all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ii) .The Public Consultation shall ordinarily have two components comprising of:-

(2) .a public hearing at the site or in its close proximity- district wise, to be carried out in the
manngr prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) : the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB}) or the Union territory Poltution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

{iv) in case the State Pollution Control Board or the Union territory Poliution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the reguiatory authority, 1o
complete the process within a further period of forty five days,.

(v)  Ifthe public agency or authority nominated under the sub paragraph (ii1} above reports to
the regulatory authority concerned that owing to the local situation, it is not possibie to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely iexpressed, it shall report the facts in detail o the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~ EIA report prepared in the format given in Appendix I[IA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
leally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means. -

(vii) | After completion of the public consultation the applicant shall address all the material
envrronmental concerns expressed during this process, and make appropriate changes in the draft
EIA ahd EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authonty for appralsal The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation. :

1V. Stage (4) - Ap'p'raisai-

)] Appralsal means. the detalled scrutmy by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the publlc consultatlons including publtc hearing proceedings, submitted by the
applicant to the regulatory ‘authority concemned -for grant of environmental clearance. This
appraisal shall be made by Expert Appralsal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shail make categorical recommendations to the regulatory
authority concerned elther for grant of prior environmental clearance on stlpulated terms and
conditions, or rejection of the application for prlor environmental clearance, together with
reasons for the same.

(i)  The appralsal of all prOJects or activities which are not requ:red to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as apphcable any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committée or State Level Expert Appraisat Committee concerned.

(iii) The appralsal of an applicatlon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appra:sal Comm:ttee concerned within sixty days of the receipt of the fi nal
Environment impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision wrthln the next fificen days .The prescribed procedure
for appraisal is given in Appendix Vi o ‘

7(ii). Prior Environmental Clearance (EQ) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seekmg prior enwronmental clearance for expansmn with increase in the
production capacity’ beyond the capacrty for which prior environmental clearance has been
grantl:d under this notification or with increasé in either lease area or production capacity in the
case of mining prOJects oor for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limnit prescribed in the Schedule to this notification
through change in process and or technology or mvolvmg a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Apprarsal Committee within sixty days, who will decide on the due diligence.

2000 GI/2006—6 B .
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nec¢ssary including preparation of EIA and public consultations and the apphcatlon shall be
appqalqed accordingly for grant of environmental clearance.

9

‘ S.Glg-ant or Rejection of Prior Environmental Clearance (EC):

(i) . The regulaiory authority shall consider the recommendations of the EAC or SEAC
conderned and convey its decision to the applicant within forty five days of the receipt of the
recojnmendations of the Expert Appraisal Committee or State Level Expert Appraisal

+ Committee concerned or in other words within one hundred and five days of the receipt of the

* final Environment Impact Assessment Report, and where Environment impact Assessment is not

required, within one hundred and five days of the receipt of the complete application with

* requisite documents, except as provided below.

(if) The regulatory authority shall normally accept the recommendations of the Expert
Apprisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
~ Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the

. Expeft Appraisal Committee or State Level Expert Appraisal Committee concemed within forty

five days of the receipt of the recommendations of the Expert Appraisal Committee or State
' Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
; intimption of this decision shall be simultaneously conveyed to the applicant. The Expert
t Apprgisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
-consigler the observations of the regulatory authority and fumish its views on the same within a
“furthgr period of sixty days. The decision of the regulatory authority after considering the views
rof the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concemned within the next
‘thirty days.

(iii) | In the event that the decision of the regulatory authority is not communicated to the
tapplicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
’:applic'hnt may proceed as if the environment clearance sought for has been granted or denied by
'the :;jgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Commjittee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
reccommendations of the Expert Appraisal Commitice or State Level Expert Appraisal
tom ittee concerned shall be public documents.

{v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
Sequemlally dependent on such clearance eather due to a requirement of law, or for necessary
techmeaf reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make
the aleication liable for rejection, and cancellation of prior environmental clearance granted on
that bagis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
I}earing to the applicant, and following the principles of natural justice.

2900 GlI/2006—6B
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9. Validity of Environmental Clearance (EC)

L

The “Validity of Environmental Clearance” is meant the period from which a prior
environmenta} clearanc¢ is granted by the regulatory authority, or may be presumed by ‘the
apphcant to have been granted under sub paragraph (iv) of paragraph7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the _vahdlty period, together with an
updated Form 1, and Supplementary Form [A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appralsal
Committee or State Level Expert Appraisal Commlttee as the case may be.

10. Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance: reports
~in respect of the stipulated prior: environmental c!earance terms and conditions in hard and soft

CO[JICS to the regutatory authority concerned on 1*' June and 1** December of each calendar year.

(i) All such compliance reports 5ubm|tted by the pro1ect management shall be public

documents. Copies of the same shall be given to any person on application to the concerned

regulatory authority. The [atest such compliance report shall also be displayed on the web site of

the concerned regulatory authority.

11. Transferability of Environmental Clearance (EC):

A prior environmental claarance granted for a spec:ﬁc prOJect or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmenta! clearance’ was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA thiﬁcaﬁ@ﬁ,‘ 1994, tilt disposal of pending cases:

From the date of final’ pubizcatlon of 'this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded
except in suppress:on of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requnrmg prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceedmg one year from the date of issue of

~ this notification.
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B 7
SCHEDULE
(See paragraph 2 and 7)
LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
' Category with threshold limit Couditions if any
Preject o* Activity
_ A B
| Mining, extraction of natural resources and power generation (for a specified
i production capacity)
H
43 j 2 (3) “4) (3)
1(a) Yf[ining of minerals| > 50 ha. of mining lease area <50 ha General Condition
i ' 2 5 ha .of mining| shall apply
| Asbestos mining irrespective of| lease area. Note :
j mining area Mineral prospecting
! (not involving
i drilling) are exempted
provided " the
concession areas
have got previous
clearance for physical
: survey
i(b} Offshore and | All projects Note
onshore oit and gas Exploration  Surveys
e?(ploration, (not involving driiling)
development & are exempted provided
ptoduction the concession areas
' have got previous
clearance for physical
survey ’
1(c) River Valley, (i) = 50 MW hydroelectric| (i) < 50 MW > 25 General Condition shall
projects power generation; MW hydroelectric |apply
(ii} = 10,000 ha. of culturable| power generation;
command area (i)} < 10,000 ha. of
culturable command
! area
1(d) | Thermal  Power|> 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & gas based); ' (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and| gas based),
all other fuels -) <50 MW
2 SMW (Pet coke
.diesel and all other
fuels )
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(L)) 2) 3 . 4) &)
1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁeries = 1 miltion ton/annum | <Imillion ton/annum [General Condition  shal}
' throughput of coal throughput of coal pply
| (If located within mining
Erea the proposal shatl be
ppraised together with the
. : mining proposal) . .
2(b) | Mineral > 0.1million ton/anhum | < 0.lmillion " ton/annum|General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation .shall
be appraised together for
grant of clearance)
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3 Materiais Production
— ] I -
i @ e @ T &
3(a) | Metallurgical a)Primary w
i industries (ferrous ! metallurgical industry ’
. & non ferrous) ;
: All projects |
| |
b) Sponge iron ! i
manufacturing Sponge iron |General  Condition  shall|
> 200TPD manufacturing lappty  for  Sponge  iron
: <2007TPD ‘?manufacturing
’ ¢)Secondary ‘
‘metallurgical

i

| ‘

[

13 b) | Cement plants > 0
. | tonnes/annum

processing indusiry

All texic and heavy
metal producing units
= 20.000 tonnes
/annum

Secondary 'Eneta!lurgical!:
processing industry \

i.JAll toxic |
andheavymetal producing i
units i ,‘
i |

|

| 1

{!

<20,000 tonnes
fannum

ii.)All other ‘
on —toxic - : ;
secondary  metallurgical | |
processing industries ' ;

>5000 tonnes/annum ‘

million

production capacity

| —
<1.0 million |General  Condition  shall|
tonnes/annum  production |apply
capacity. All Stand alone|
grinding units

|
| |
| |
| ]
r
\
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4 Materials Processing
1) 2) 3) @ Kt)]
‘4(a) | Petroleum refining| All projects - -
industry
4(b) Coke oven plants * | >2.50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
[ 4(c) | Asbestos milling| All projects - -
anid asbestos based| - ' ,
products ' : ‘ . .
4(d) | Chlor-aikali 2300 TPD production] <300 TPD pmductlon Specific Condition  shall |
: industry capacityor a  unit| capacity apply
located out sidé the[and located within a] o
notified industrial area/| notified mdustnal area/| No new. Mercury Cell
estate estate based plants will be
permitted and  existing
‘units converting to
membrane cell technology
are cxempted from this
Notification
4(e) Soda ash Industry | All projects ' - -
4( Leather/skin/hide | New projects outside| All néw or expansion of| Specific condition shall
processing the industrial area or| projects located within a} apply
industry expansion of existing{ notified industrial ' areas
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) | Chemical Ail projects - -
' fertilizers '
5(b) | Pesticides industry] All units producing| - .
and pesticide | technical grade
specific ' pesticides
| intermediates
(exciuding
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(1)

@)

&)

)

()

4(c)

| Petro-chemical
§ complexes
f {(industries

based
on processing of
petroleum

fractions & natural
gas and/or
reforming to
aromatics)

All projects

i@)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

5o~

Petrochemical

based processing
{processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

Synthetic organic
chemicals industry
(dyes & dye
| intermediates; bulk
jdrugs and
intermediates
icxciuding
'formulations;
;synthetic rubbers;
‘basic organic
chemicals,  other
/synthetic  organic
«chemicals and
ichemical
fintermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5@)

Distilleries

(DAl Molasses based
distilleries

(i) Al Cane juice/
non-molasses based
distilleries 230 KLD

All Cane  juice/mon-
molasses based distilleries

<30KLD

I

General Condition

apply

shall

5(h)

Integrated  paint

All projects

General ‘ Condition
apply

shall

industry
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()

2)

@)

“

()

5¢)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

-

Pulp
and

Pulp&

manufacturing

Paper

manuficturing industry

Paper
industry  without
manufacturing

manufacturing

pulp

General
apply

Condition

shall

54)

Sugar Industry

2 5000 tcd cane crushing

capacity

General

apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces STPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/

_petrochemical
- products),” passing

through
parks
/sanctuaries/coral
reefs /ecologically

national

sensitive areas
including LNG
Terminal

All projects

2000 GI/2006—7A
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[ @) 3) @) 3)
| 6(b) | Isolated storage &! - All projects General Condition  $hall
handling of apply
hazardous
chemicals (As per
threshold planning
guantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
17 Physical Infrastructure including Environmental Services
7(a) Air ports Al projects -
7(b) All ship breakingi All-projects - -
yards  including
ship breaking units
| 7(e) - |iIndustrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/|in  the  proposed| at least one Category B
areas, export| industrial estate falls| industry and area <500f Note:
processing Zones| under the Category A,| ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha -and not
Economic Zones| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather| irrespective of the area. require clearance.
Complexes. ‘
Industrial estates with
area greater than 500 )
ha, and housing at least| Industrial estates of area>
one Category  B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |General Condition  shall
hazardous  waste| having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

2900 GI2006—7B
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(1) 2 _ (3) (O] 3 :
7(e) Ports, Harbours | » 5 million TPA of{ <5 million TPA, of cargo|General Condition shall
cargo handling | handling capacity and/or | apply '
capacity (excluding | ports/ harbours =10,000.
fishing harbours) TPA of fish handling
capacity
ki) Highways i) New National High| i) New State High ways; |General- Condition shall
. ways; and and : apply
ii)  Expansion  of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving = additional | additional right of way
right of way greater| greater than 20m
"I than 20m involving| involving land
land acquisition and | acquisition. :
passing through’ more
than one State.
7(2) Agrial ropeways All projects General Condition  shall
apply
7(b) Common All projects - General Condition  shalt
Effluent {apply '
Treatment Plants 1
(CETPs)
T() Common All projects General Condition  shall
Municipal Solid Tppty
Waste
Management
Facility
(CMSWMF)

e
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(). @) &) L @) il &
8 ! Building /Construction projects/Area Development projects and Townghiips
8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs.  of; construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| ~ All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
. rojects. , >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of® (i) Protected Areas notified under the Wild

Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution-

Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv} inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such  ‘estates /complexes will not be required to take prior environmental
tlearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for viclation of the same throughout the life of the
‘complex/estate). '

[No, J-11013/56/2004-IA-TI(D)]

R. CHANDRAMOHAN, 1. Secy.
APPENDIX I

(See paragraph - 6)

FORM 1

(I Basic Information
Name of the Project;
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for rineral exploration, length for linear transport
infrastructure, generation capacity for power geheration elc.,)

(D)  Activity
1. Construction, operation or decommissioning of the Project involving actions,

which will cause physical changes in the locahty (topography, land use, changes
in water bodies, etc.)

Details thereof (with
approximate quantities /rates,
S.No. | Information/Checklist confirmation Yes/No wherever possible) with source

: of information data
1.1 . Permanent or temporary change in land use, :

land cover or topography including increase|
in  intensity of land use (with respect to
local land use plan)

1.2 Clearance of existing land, vegetatlon and
buildings?

1.3 Creation of new land uses?

1.4 Pre-construction investigations e.g. bore

' houses, soil testing?

1.5 Construction works?

1.6 - Demolition works?

1.7 1emporary sites used for construction works
or

housing of construction workers?

1.8 Above ground buildings, structures or
L earthworks including linear structures, cut |
nd .

filt or excavations

1.9 Underground works including mining - or
) funneling?
1.10 Reclamation works? -

1.11 ~  Dredging?

1.12 _Offsﬁore structures?

1.13 Production and manufacturing processes?
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L - ]
1.14 - [Facilities for storage of goods or materials? }
1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?
[.16 Facilities for long term housing of ﬂ
operational workers?
117 New road, rail or sea traffic during Al
canstruction or operation?
1.18 New road, rail, air waterborne or other N
~ fransport infrastructure including new or
altered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or
| pipelines? | :
[.21 Imboundmcnt, damming, culverting,
redlignment or other changes to the
hydrology of watercourses or aquifers?
1.22 Stream crossings?
1.23 Abstraction or transfers of water form ground
or surface waters? _M
1.24 Changes in water bodies or the land surface
| affecting drainage or run-off?
1.25 ransport of personnel or materials for
| construction, operation or decommissioning? .
[1.26 Long-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?
1.28 Influx of people to an area in either
temporarily or permanently? N
1.29 Introduction of aiien species?
1.30 Loss of native species or genetic diversity? ]
1.31 Any other actions? J
. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are nom-renewable or in
short sapply): ~ S
Details thereof (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha)
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122 Water (expected source & competing users)
| unit: KLD
:2.3 Minerals (MT)
24 Construction material — stone, aggregates,
and / soil (expected source — MT)
2.5 Forests and timber (source -- MT) .
2.6 Energy including electricity and fuels
(source, competing users) Unit:- fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate
standard units)
3. Use, storage, transport, handling or production of substances or materials,
“which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.
Details  thereof (with
_ approximate
S.No. Information/Checklist confirmation Yes/No | quantities/rates, wherever
' possible) with source of
information data
3.1 Use of substances = or - materials, which are :
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and :
water supplies) e
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
3.3 Aftect the welfare of people e.g. by changing living
conditions? :
34 ~ [Vulnerable groups of people who could be affected
by the project e.g. hospital patients, .children, the
elderly etc.,
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details. thereof (with
approximate _
$.No. Information/Checklist confirmation Yes/No quantities/rates, wherever

possible) with source of
information data

Spoil, overburden or mine wastes
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 fazardous wastes (as per Hazardous Waste
Management Rules)
44 Other industrial process wastes
4.5 Surplus product
4.6 ‘Sewage sludge or other sludge from effluent
Areatment
4.7 "Construction or demolition wastes ' -
|
4.8 ‘Redundant machinery or equipment
49 T Contaminated soils or other materials '
4.10 Agricultural wastes
4.11 Other solid wastes

5. Release of poilutants or any hazardous, toxic or noxious substances to air

(Kg/hr)
Details  thereof  (with
approximate , .
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
: possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
‘stationary or mobile sources

5.2 Emissions from production processes i

53 ‘Emissions from materials handling including '
.storage or transport

5.4 ‘Emissions from construction activities including 1 !

a plantand equipment ‘ :

5.5 Dust or odours from handling of materials

including construction materials, sewage and ‘ i
[ waste i - |
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
islash materials, construction debris)
5.8 F missions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate '
quantities/rates, wherever

S.No. Information/Checklist confirmation possible} with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines, :

ventilation plant, crushers '

6.2 From industrial or similar processes )

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 From any other sources

2900 GI2006—8A
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7. Risks of contaminavoa 1 iand er water from relex «ﬁ:ﬁ ot potlutants indo the
ground or into sewers, v e walers, groundwater, constet o aiers or the sea:

B i e
fo tperect

. )
Y

T
- 5.No. | laformation/Checkiist coaiivmiion I Yo : :
| 1 Cla) wifl scume o

7 ifrom handiing, storage, . or spll!a{,u of!
hazardous maicrials

72 From discharge of sewaye o other effluents to)

water or the land {expecies v e and place of 1 .
, discharga) ‘
i ‘ ‘
¢ ; ) '
— b — e . | : e -
T3 {By deposition of poliutanss omittad to air into the}

land or into water

J :

- ! S S - i SO

74 | From any other sources J

| ‘ |

; : | 3 i

i P A " _—— "" "7 ———— é" T e e e e i T

7.5 |15 there a risk of long term i up of pollutants in| @ i
i . i :

the environment from these  scurces? J |

3. Risk of accidents du hig consiraction or operaticn of ta Sroject, which eould
affect homan health < ¢tz covironment

is  thereof fayth

‘ aroporinate

! 5.No. Iaformatinn/Checkiist coaficnastion Yes/MNo | sqanidzies/rates, wherever:

i i zmss:-)i 23 with source Li .
fornatdicen data :

| §
I
et E. . - e e e == e

A From explosicns, s.miiag 2tc from storage, - : -
: handling, use cr ?‘)iCufi.iCi:i.‘ﬂ of hazardous !
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1. Risks of contamination of land or water from releases of pollutants into the ground
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or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

7.1

From handling, storage, use or
spillage of hazardous materials

7.2

From discharge of sewage or other
effluents to water or the land
(expected mode and place of
discharge)

7.3

By deposition of pollutants emitted
to air into the land or into water

7.4

From any other sources

7.5

Is there a risk of long term build up
of pollutants in the environment
from these sources?

Risk of accidents during construction or operation of the Project, which could
affecthuman health or the environment

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

8.1

From explosions, spillages, fires
etc from storage, handling, use or
production of hazardous
substances

8.2

From any other causes

8.3

Could the project be affected by
natural disasters causing
environmental damage (e.qg.
floods, earthquakes, landslides,
cloudburst etc)?
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9. Factors which should be considered (such as consequential dévelopment) which
“could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality :

Details  thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No- | quantities/rates, wherever
' possible) with source of
information data

9.1 | Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)

*  housing development
*  extractive industries

»  supply industries

-+ other
9.2 Lead to after-use of the site, which could havean
impact on the environment
9.3 Set a precedent for later developments
94 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(I1I) Environmental Sensitivity

. : : . Aerial distance (within 15
S.Ne. Areas _ Name/ | km.)

Identity Proposed project location
' bourdary
1 Areas protected under international conventions,

national or local legisiation for their ecological,
landscape, cultural or-other related value
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to recreation or other tourist, pilgrim areas
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 [ Inland, coastal, marine or underground waters

5 State, National boundaries

6 ‘Routes or facilities used by the public for access

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools, places of worship, community
racilities)

h‘-esources

'k»restry, agriculture, fisheries, tourism, minerals)

iAreas containing important, high quality or scarce

(ground water _resources, surface resources,

Areas alrea—dy sul;jected o pollution or
environmental damage. (those where existing legal
énvironmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence,  landslides, erosion,
flooding ‘

or exireme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies

591
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APPENDIX IT
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS '

(Project proponents are reqlured to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & momtormg programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)'

[.1. Will the existing landuse get significantly altered from the project that is. not consistent
with - the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the:site (mdlcaxlng levels & contours). to
appropriate scales. If not available attach only-conceptual plans.

1.2. List out all the major project requirements in terms of the land area, bullt up area, water
consumption, power requirement, connectivity, commumty facilities, parking needs etc.

1.3. What are the likely impacts of the proposed actwnty on the ex:stlng facilities adjacent to
the proposed site? (Such as open spaces, commumty fac;llttes detalls of the exnstmg landuse
disturbance to the local ecology). :

1.4. Will there be any significant land djsturbance. resuiting. in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given) . o
1.5. Will the proposal involve alteration of natural drainage systems? (Give detalls on a
contour map showing the natural drainage near the proposed prcuect site)

1.6. What are the quantities of earthwork involved in the construct:on acnwty-cuttmg, filling,
reclamation etc. (Give details of the guantities of earthwork involved, transport of fill
materials from outside the site etc.) '

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during constructton including the construction
labour and the means of disposal) : -

2. WATER ENVIRONMENT

2.1. Give the totai quantlty of water requlrement for the proposed project w1th thc breakup of
requirements for various uses. How will the water requirement met‘? State the sources &
quantities and furnish a water balance statement.
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2.3 What is the quality of woo ndired, in case, the supply s ot Som a monicipel sowoe?

wravide physical, chomical Hobagial charactoristics with oo 37 o er caality)

2.4 How muoch of the sover roguirement can be met fGom the secyeling of treated
wastewaier? (Give the duivits o0 ornities, sonrees and nsape)

2.3, Will there be diversinn of water from other users? {(Please rroioss the impacts of the

project on other existing uses and Guantities of consumption)

2.6. What is the incremental potlution load from wastewater eencrated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity’) '

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on'the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way? '

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indqcation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13, What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the guantities of wastewater generation, treatment capacities with E
technology & facilities for recycling and disposal) ‘

2.14. Give details of dual plumbing system if treated waste used is uscd for flushing of toilets
or any other use.

3. VEGETATION

3.1, 1s there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the
breakup of requirements for various uses. How will the water requirement met? State
the sources & quantities and furnish a water balance statement.

2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal
source? (Provide physical, chemical, biological characteristics with class of water
quality)

2.4. How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Will there be diversion of water from other users? (Please assess the impacts of
the project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the
proposed activity? (Give details of the quantities and composition of wastewater
generated from the proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details
of the facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed
project on the runoff characteristics (quantitative as well as qualitative) of the area in
the post construction phase on a long term basis? Would it aggravate the problems of
flooding or water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping
of ground water; give the details of ground water table, recharging capacity, and
approvals obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction
activities polluting land & aquifers? (Give details of quantities and the measures taken
to avoid the adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made
to avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period
lead to unsanitary conditions around the project site (Justify with proper explanation)
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2.13. What on-site facilities are provided for the collection, treatment & safe disposal
of sewage? (Give details of the quantities of wastewater generation, treatment
capacities with technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of
toilets or any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the
local ecosystem with it’s unique features, if any)
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3.2. Will the censtruction invelve extensive clearing or medification of vegetation?  (Provide
a detailed account of the trees & vegetation affected by the project) '

3.3. What are the measarces proposed to be taken to minimize the likely impacts on imponant
site features {Give details of propoesal for tree plantation, landscaping, creation of water bodies
etc along with a faycut plan o an appropriate scale) ' :

4. FAUNA

4.1. Ts there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
parriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide detaiis.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic gencraticn as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking snace for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal resuit in any changes to the demégraphic structurg of  local
population? Provide the details.

596



THE GAZETTE OF INDIA : EXTRAORDINARY [Pagr I—Skc. 3(if)]

7.2. Give details of the existing social infrastructure around the proposed project.

7.3, Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cuitural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2, What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the buiiding? llustrate the
applications made in the proposed project. :

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-clirnates? Provide
a salf assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?

597
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components. :

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans. '

- 9.11. If you are uSing glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration, -

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. 1t will state the steps to be taken in case of emergency such as accidents at the site
including fire. ‘

APPENDIX I11
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction _ *  Purpose of the report

« ldentification of project & project proponent

+ Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried '
-out (As per Terms of Reference)

2. Project Description »  Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following;

» Type of project
+  Need for the project'

. Location (maps showing general location, specific
location, project boundary & project site layout)

2000 G2006—9A



599

THE GAZETTE OF INDIA@TR’AORDINARY [Part H—SEc. 3(ii)]

T Size or magmtude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation
. » Technology and process description

» Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which glve
| information important for ElA purpose

+  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure

Description of  the|+  Study area, period, components & methodology

Environment _
. Establishment of baseline for valued environmental
- components, as identified in the scope

'+ Base maps of all environmental components

|
|
\
|
Anticipated K Details of Investigated Environmental impacts due to
Environmental Impacts project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project

. Measures for minimizring and / or offsetting adverse
impacts identified

. [rreversible and Irretrievable commitments of
environmental components

«  Assessment of significance of impacts (Criteria for .
i determining significance, Assigning significance)

+  Mitigation measures

Analysis of Alternatives| « - In case, the scoping exercise results in need for
(Technology alternatives:
& Site)

+  Description of each alternative
+  Summary of adverse impacts of each alternative ,

+  Mitigation measures proposed for each alternative and

«  Selection of altemative

2900 Gl/2006—98

e ———
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6.

-Environmental

Monitoring Program

+  Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement

schedules)

Additional Studies

»  Public Consultation
»  Risk assessment

»  Social Impact Assessment. R&R Action Plans

Project Benefits

e Improvements in the physical infrastructure
Improvements in the social infrastructure
Employment potential —skilled; semi-skilled and

unskilled.

. Other tangible benefits

Environmental Cost
Benefit Analysis

If recommended at the Scoping stage -

EMP

v Descrlptlon of the administrative aspects of cnsurmg
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11

Summary & Conclusion

(This will constitute the
summary of the EIA]
Report )

!

» Overall justification for implementation of the project

Exp]anatlon of how, adverse effects have been
| mitigated | :

Disclosure of

Consultants engaged

. The names of the Consultants engaged with their
brief resume and nature of Consultancy rendered

APPENDIXIII A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

_ sizg pages at the maximum.

The Summary EIA shall be a summary of the full EIA Report condensed to ten A- 4
It should necessarily cover in brief the following Chapters of the

full EIA Report: -

| Pro;ect Descnptlon '

o

o

Ln

Additional Studies

Project Benefits

= o

Description of the Env :ronment
Anticipated Environmental impacts and mitigatioh measures

Environmental Monitoring Programme

Environment Management Plan

600
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APPENDIX IV
{See¢ paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Poilution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
angd an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of

Rdference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange |

to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EJA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

1

(@) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(©) District Industries Office

(d Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
indpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Dethi.

24 The SPCB or UTPCC concerned  shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix 111 A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionally
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make avaiiable a copy of the draft Environmental Impact 'As_sessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses; '

3.2 The advertisement shall also inform the public about the piaces or offices where
thé public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shali be notified to the public through the
samie National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34  In the above exceptionai circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary .of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

431  The District Mag'lstlrate or his or her representative not beiow the rank of an
Additional ‘District Magistrate assisted by_a representative of SPCB or UTPCC, shali
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shali arrange to video fiim the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings whiie
forwarding it to the Reguiatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the ﬁnal proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant  shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. ' :

oo - o
64 Every persorr present at the venue shall be granted the opportunity to seek
information or p&ariﬁcations on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall atso display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

“date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . '

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
{See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

t. The applicant shail apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (ohe)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hcarlng'
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shali be made on the basis of the prescribed application Form. i
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
‘the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions. for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the comipetent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

- 5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended fur grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
. are for rejection, the reasons for the same shall also be explicitly stated.

- APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT

1. - The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professmnals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree , followed by 2 years of formal training in a University or Service.
Academy (e.g. MBA/IAS/IFS). In selecting the individual professxonals experience gamed by
them in their respective fields will be taken note of.

Expert A professxonal fulfilling the above eligibility criteria with at ]east 15 yeats of relevant
experience in the field, or with an advanced degree (e g. Ph. D) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

I Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Manag?ment of Process/Operations/Facilities in the relevant sectors.
. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (ElAs) and preparation of Environmental
Managé¢ment Plans (EMPs) and other Management plans and who have wide expertise and
knowletige of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. . The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expért in management or public administraticn with wide experience in the relevant
develogment sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member. inciuding Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to explr\ of the tenure without cause
and proper enquiry.

Printed by the Manager, Govi ol india Press, Ring Road, Mayapurn, New Dois @ hiiss
and Published by the Controller of Publications, Delhi-130074 .
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F. No. 22-34/2018-1A.111 ANNEXURE-R/2
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
ek

Indira Paryavaran Bhawan

Aliganj, Jorbagh Road

New Delhi-110 003

Dated: 9" August, 2018

Office Memorandum

Sub.: Standardization of Environment Clearance conditions — reg,

The Ministry of Environment, Forest and Climate Change has notified the Environmental
Impact Assessment (EIA) Notification, 2006 imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modemization of existing projects or activities
based on their potential environmental impacts as indicated in the Schedule to the notification.
being undertaken in any part of Tndia, unless prior environmental clearance has been accorded in
accordance with the provisions of the Environment (Protection) Act. 1986,

2.0 The process, inter alia, includes screening, scoping, pubic consultation and appraisal by
Expert Appraisal Committee (EAC). Expert Appraisal Commitiee concemned shall make
categorical recommendations to the regulatory authority concerned either for grant of prior
environmental clearance on stipulated terms and conditions. or rejection of the application for
prior environmental clearance, fogether with reasons for the same.

3.0 In order to bring uniformity on stipulated terms and conditions across the projects and
sectors and as a general guidance to the EAC as well as project proponents. the Ministry has
prepared standard conditions for the following sectors:

1. Integrated Iron and Steel Plants
.  Coke Oven plants
iii,  Sponge Iron Plants
iv.  Induction Furnace and Rolling Mills
v.  Pellet Plants
vi.  Aluminium Smelters
vil.  Aluminium Refineries
viii,  Asbesios Based Industries
ix.  Mineral benefaction plants
x. Integrated cement planis
ki, Standalone Cement Grinding Units with captive power plants
xii,  Standalone Cement Grinding Units without captive power plants

B
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xiii.  Tanneries / Hide processing insutries
xiv.  Paper and Pulp Industries
xv.  Open Cast Coal Mines
xvi.  Underground Coal Mines
xvil.  Coal Washeries

xviii.  Petroleum Refineries Industry, Petro Chemical Complexes and Petro Chemicals
Products and Petro Chemical based processing.

xix.  Distilleries & Sugar
xx.  Pharmaceuticals and chemical industries
xxi.  Off-shore and On-shore oil and gas exploration, development and production
xxii.  Oil and gas transportation,
xxiii.  Isolated storage and handling of hazardous chemicals.
xxiv.  River Valley and Hydro-electric projects
xxv. Industrial Estates

4.0 The standard EC conditions enclosed herewith shall be considered by Expert Appraisal
Committee at the time of appraisal of the proposals. EAC afler due diligence, can modify, delete
and add conditions based on the project specific requirements. The recommended conditions by
the EAC shall be brought in the minutes of the meeting of the Expert Appraisal Committee.

Aphate

{Sharath Kumar Pallerla)
Director (IA-Policy)

This issues with the approval of competent authority.

To,
1. Chairman, CPCB
2. Chairmen of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAA/SEACs
4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs
5. All the officers of TA Division

Copy for information to:

PS to Minister for Environment, Forest and Climate Change
PS to MoS (EF&CC)

PPS to Secretary (EF&CC)

PPS to AS(AKJ) / AS{(AKM)

PPS to JS(GB) / JSUIT)

Website, MoEF&CC

Guard File.

el el
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V.

vi.

IT.

ANNEXURE -1

Standard EC Conditions for Integrated Iron and Steel Plants

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
{Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

I'he project proponent shall obtain clearance from the National Board Tor Wildlite, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authorily
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect 1o standards prescribed in
Environment (Protection) Rules 1986 vide G.S.R 277 (E) dated 31% March
2012(Integrated iron & Steel); G.S.R 414 (E) dated 30" May 2008 (Sponge Iron) as
amended from time to time; S.0. 3305 (E) dated 7" December 2015 (Thermal Power
Plants)as amended from time to time and connected to SPCB and CPCB online
servers and calibrate these system from time to time according to equipment supplier
specilication through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Act,
1986.

The project proponent shall install system to carryout Continuous Ambient Air
Quality monitoring for commeon/criterion parameters relevant to the main pollutants
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vi.

vii.

viii.

xd.

Xii.

xiil.

xiv,

XY,

xvi,

xvii,

e

released (e.g. PMy, and PM: s in reference to PM emission, and 50; and NOx in
reference to 50O; and NOx emissions) within and outside the plant area at least at four
locations (one within and three outside the plant arca at an angle of 120 cach).
covering upwind and downwind directions. {case to case basis small plants: Manual:
Large plants: Continuous)

The cameras shall be installed at suitable locations for 24X7 recording of battery
emissions on the both sides of coke oven batteries and videos shall be preserved for at
least one-month recordings.

Sampling facility at process stacks and at quenching towers shall be provided as per
CPCB guidelines for manual monitoring of emissions.

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, 50 as to comply
preseribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for better maintenance of bags.

Secondary emission control system shall be provided at SMS Converters.

Pollution control system in the steel plant shall be provided as per the CREP
Guidelines of CPCB.

Sufficient number of mobile or stationery vacuum ¢leaners shall be provided to clean
plant roads, shop floors, roofs, regularly,

Recyele and reuse iron ore fines, coal and coke fines. lime fines and such other fines
collected in the pollution control devices and vacuum cleaning devices in the process
after briquetting/ agglomeration.

The project proponent use leak proof trucks/dumpers carrving coal and other raw
materials and cover them with tarpaulin.

Facilities for spillage collection shall be provided for coal and coke on wharf of coke
oven batteries (Chain conveyors, land based industrial vacuum cleaning facility).

Land-based APC system shall be installed to control coke pushing emissions.

Monitor CO, HC and O; in flue gases of the coke oven battery to detect combustion
clficiency and cross leakages in the combustion chamber,

Vapour absorption system shall be provided in place of vapour compression system
for cooling of coke oven gas in case of recovery type coke ovens.
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ii.

iii.

vi,

K

3

In case concentrated ammonia liquor is incinerated, adopt high temperature
incineration 1o destroy Dioxins and Furans. Suitable NOx control facility shall be
provided to meet the preseribed standards.

The coke oven gas shall be subjected to desulphurization if the sulphur content in the
coal exceeds 1%.

Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

Design the ventilation system for adequate air changes as per ACGIH document for
all tunnels, motor houses, OQil Cellars.

The project proponent shall install Dry Gas Cleaning Plant with bag [ilter for Blast
Furnace and SMS converter. (to he decided on case 1o case basis depending on type
and size of plant)

Dry quenching {CDQ) system shall be installed along with power generation facility
from waste heat recovery from hot coke

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules [986 vide G.S.R
277 (F) dated 31% March 2012 (Integrated iron & Steel); G.S.R 414 (F) dated 30"
May 2008 (Sponge Iron) as amended from time to time; S.0. 3305 (E) dated 7"
December 2015 (Thermal Power Plants) as amended from time to time and connected
to SPCB and CPCB online servers and calibrate these system from time o time
according to equipment supplier specification through labs recognised under
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case to case
basis small plants: Manual: Large plants: Continuous)

The project proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon} at sufficient numbers of piczometers/'sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act. 1986 and NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous efffuent
monitoring and results of manual effluent testing and manual monitoring of ground
waler quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

The praject praponent shall provide the ETP for coke oven and by-product to meet the
standards prescribed in G.S.R 277 (E) dated 31% March 2012 (Integrated iron &
Steel): G.S.R 414 (E) dated 30" May 2008 {Sponge Tron) as amended from time to
time; S.0. 3305 (E) dated 7" December 2015 (Thermal Power Plants) as amended
from time to time as amended from time (o time;

Adhere to ‘Zero Liquid Discharge®

Sewage Treatment Plant shall be provided for treatment of domestic wastewater 1o
meet the prescribed standards.
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wiii.

Xi.

xii.

xiii.

V.

V.

ii.

iii.

v,

vi,

Vil.

viil.

X

Garland drains and collection pits shall be provided for each stock pile o arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off.

Twre washing facilities shall be provided at the entrance of the plant gates

CO; injection shall be provided in GCP of SMS to reduce pH in circulating water to
ensure optimal recycling of treated water for converter gas cleaning.

The project proponent shall practice rainwater harvesting to maximum possible
extent.

Treated water from ETP of COBP shall not be used for coke quenching.
Water meters shall be provided at the inlet to all unit processes in the steel plants,
The project proponent shall make efforts to minimise water consumption in the steel

plant complex by segregation of used water, practicing cascade use and by recycling
treated water,

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB{A) during night time

Energy Conservation measures

The project proponent shall provide TRTS to recover energy [rom top gases of Blast
Furnaces,

Coke Dry Quenching (CDQ) shall be provided for coke quenching for both recovery
and non-recovery type coke ovens:

Waste heat shall be recovered from Sinter Plants coolers and Sinter Machines.

Use torpedo ladle for hot metal transfer as far as possible. If ladles not used. provide
covers for open top ladles.

Use hot charging of slabs and billets/blooms as far as possible.

Waste heat recovery systems shall be provided in all units where the flue gas or
process gas exceeds 300°C.

Explore feasibility to install WHRS at Waste Gases from BF stoves; Sinter Machine;
Sinter Cooler, and all reheating furnaces and if feasible shall be installed.

Restrict Gas flaring to < 1%.
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Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly;

Provide LED lights in their offices and residential areas.

Ensure installation of regenerative type burners on all reheating furnaces.

Waste management

An attrition grinding unit to improve the bulk density of BF granulated slag from 1.0
to 1.5 Kg/l shall be installed to use slag as river sand in construction industry.

In case of Non-Recovery coke ovens, the gas main carrying hot flue gases to the
boiler, shall be insulated to conserve heat and to maximise heat recovery,

Tar Sludge and waste oil shall be blended with coal charged in coke ovens (applicable
only to recovery type coke ovens).

Carbon recovery plant to recover the elemental carbon present in GCP slurries for use
in Sinter plant shall be installed.

Waste recycling Plant shall be installed to recover scrap, metallic and flux for
recycling to sinter plant and SMS.

Used refractories shall be recycled as far as possible.

SMS slag after metal recovery in waste recyeling facility shall be conditioned and
used for road making, railway track ballast and other applications. The project
proponent shall install a waste recycling facility to recover metallic and fAlux for
recycle to sinter plant. The project proponent shall establish linkage for 100% reuse of
rejects from Waste Recycling Plant.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to
cement and brick manufacturers for further wtilization and Memorandum of
Understanding in this regard shall be submitted to the Ministry’s Regional OlTice.

il Collection pits shall be provided in oil cellars to collect and reuse/recyele spilled
oil. Oil collection trays shall be provided under coils on saddles in cold rolled coil
slorage area.

The waste oil, grease and other hazardous waste like acidic sludge from pickling,
galvanising, chrome plating mills ete. shall be disposed of as per the Harzardous &
Other waste (Management & Transboundary Movement) Rules, 2016. Coal tar sludge
/ decanter shall be recyvcled to coke ovens

Kitchen waste shall be composted or converted to biogas for further use.(to be
decided on case to case basis depending on type and size of plant)

Green Belt
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Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

Cmergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heal stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility

iii.

The project proponent shall comply with the provisions contained in this Ministry's
OM vide F.No. 22-65/2017-1A.111 dated " May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors, The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitied o the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The vear wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.
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Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Iron and Steel plants shall be implemented.

X. Miscellaneous

il

ii.

iii.

V.

Vi,

vil.

vil.

viii,

viil.

The project proponent shall make public the environmental ¢learance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchavats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM,q, SO..
NOx (ambient levels as well as stack emissions) or critical sectoral parameters.
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change al environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules. 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the ETA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

614



%i.

Xii.

Al

xiv.
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Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation 1o the officer (s) of
the Regional Office by (urnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment {Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act. 1991 along with their amendments and Rules and anv other
orders passed by the Hon'ble Supreme Courl of India / High Courts and any other
Court of Law relating 1o the subject matter,

Any appeal against this EC shall lic with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.
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ANNEXURE - 11

Standard EC Conditions for Coke Oven Plants

Statutory com pliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose invalved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study arca)

The praject proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The praject proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time {o time.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to moenitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 (GS.R 277 (E) dated 31% March
2012(applicable to Coke oven)as amended from time to time) and connected to SPCB
and CPCB online servers and calibrate these system from time to time according to
equipment supplier specifications through laboratories recognised under Environment
(Protection) Act, 1986 and NABL accredited laboratories.

The project proponent shall monitor fugilive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Aet,
1986.

The project proponent shall install system carryout to Continuous Ambient Air
Quality monitoring for common/criterion parameters relevant to the main pollutants
released (e.g. PM; and PM:s in reference to PM emission. and SO» and NOx in
reference to SO, and NOx emissions) within and outside the plant area at least at four
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viii.
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Xii.

xiii.

Xiv,

Xv.

xVi.

Avil,

X

locations (one within and three outside the plant area at an angle of 120°each),
covering upwind and downwind directions. (case to case basis small plants: Manual;
Large plants: Continuous)

The cameras shall be installed at suitable locations for 24X7 recording of battery
emissions on the both sides of coke oven batteries and videos shall be preserved for at
least one-menth recordings.

Sampling facility at process stacks and at quenching towers shall be provided as per
CPCB guidelines for manual monitoring of emissions.

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MeEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly menitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanised bag ¢leaning
facilities for better maintenance of bags,

Secondary emission control system shall be provided at SMS Converters.

Pollution control system in the steel plant shall be provided as per the CREP
Guidelines of CPCB.

Sufficient number of mobile or stationery vacuum cleaners shall be provided 10 clean
plant roads, shop floors, roofs, regularly.

Recyele and reuse iron ore fines, coal and coke fines, lime fines and such other fines
collected in the pollution contrel devices and vacuum cleaning devices in the process
after briguetting/ agglomeration.

The project proponent use leak proof trucks/dumpers carrving coal and other raw
materials and cover them with tarpaulin.

Facilities for spillage collection shall be provided for coal and coke on whar of coke
oven batteries (Chain conveyors. lund based industrial vacuum cleaning facility).

Land-based APC system shall be installed to control coke pushing emissions.

Monitor CO. HC and O2 in flue gases of the coke oven battery to detect combustion
efficiency and cross leakages in the combustion chamber.

Vapour absorption system shall be provided in place of vapour compression svstem
for cooling of coke oven gas in case of recovery type coke ovens.
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In case concentrated ammonia liquor is incinerated, adopt high temperature
incincration to destroy Dioxins and Furans. Suitable NOx control facility shall be
provided to meet the prescribed standards.

The coke oven gas shall be subjected to desulphurization if the sulphur content in the
coal exceeds 1%.

Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

Design the ventilation system for adequate air changes as per ACGIH document for
all tunnels, motor houses, Oil Cellars.

The project proponent shall install Dry Gas Cleaning Plant with bag filter for Blast
Furnace and SMS converter. (to be decided on case to case basis depending on type
and size of plant)

Dry quenching (CDQ) system shall be installed along with power generation facility
from waste heat recovery from hot coke.

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect o standards prescribed in Environment (Protection) Rules 1986 vide G.S.R
277 (E) dated 31% March 2012 (Integrated iron & Steel): G.S.R 414 (E) dated 30"
May 2008 (Sponge Iron) as amended from time to time: S.0. 3305 (E) dated 7"
December 20135 (Thermal Power Plants) as amended from time to time and connected
to SPCB and CPCB online servers and calibrate these system from time to time
according to equipment supplier specification through labs recognised under
Environment (Protection) Act. 1986 or NABL accredited laboratories, (case 1o case
basis small plants: Manual: Large plants: Continuous)

The project proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual efMuent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

The project proponent shall provide appropriate ETP for effluents discharged from
coke oven and by-product to meet the standards prescribed in G.S.R 277 (E) 31™
March 2012 (applicable to Coke oven plants) as amended from time to time.

Adhere to *Zero Liquid Discharge’.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater 10
meet the prescribed standards.
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Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off

The project proponent shall practice rainwater harvesting to maximum possible
extent.

Treated water from ETP of COBP shall not be used for coke quenching.
Water meters shall be provided at the inlet to all unit processes in the steel plants.

The project proponent shall make efforts to minimise water consumption in the steel
plant complex by segregation of used water, practicing cascade use and by recycling
treated water.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

Energy Conservation measures

The project proponent shall provide TRTs to recover energy from top gases of Blast
Furnaces.

Coke Dry Quenching (CDQ) shall be provided for coke quenching for both recovery
and non-recovery type coke ovens.

Waste heat shall be recovered from Sinter Plants coolers and Sinter Machines.

Use torpedo ladle for hot metal transfer as far as possible. If' ladles not used, provide
covers for open top ladles.

Use hot charging of slabs and billets/blooms as far as possible.

Waste heat recovery systems shall be provided in all units where the {lue gas or
process gas exceeds 300°C.

Explore feasibility to install WHRS at Waste Gases from BF stoves; Sinter Machine;
Sinter Cooler, and all reheating furnaces and if feasible shall be installed.

Restrict Gas faring to < 1%.

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly.

Provide LED lights in their offices and residential arcas.



vii.

VL

.

vi.

vii,

viil.

xi.

VII.

Ensure installation of regenerative type burners on all reheating furnaces.

Waste management

An attrition grinding unit to improve the bulk density of BF granulated slag from 1.0
to 1.5 Kg/l shall be installed to use slag as river sand in construction industry.

In case of Non-Recovery coke ovens, the gas main carrving hot flue gases to the
boiler. shall be insulated to conserve heat and to maximise heat recovery.

Tar Sludge and waste oil shall be blended with coal charged in coke ovens (applicable
only to recovery type coke ovens).

Carbon recovery plant to recover the elemental carbon present in GCP slurries for use
in Sinter plant shall be installed,

Waste recycling Plant shall be installed to recover serap, metallic and flux for
recyeling to sinter plant and SMS.

Used refractories shall be recycled as far as possible.

SMS slag after metal recovery in waste recycling facility shall be conditioned and
used for road making, railway track ballast and other applications. The project
proponent shall install a waste recycling facility to recover metallic and flux for
recycle to sinter plant. The project proponent shall establish linkage for 100% reuse of
rejects from Waste Recveling Plant.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to
cement and brick manufacturers for further wtilization and Memorandum of
Understanding in this regard shall be submitted to the Ministry®s Regional Office.

Qil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled
oil. Oil collection trays shall be provided under coils on saddles in cold rolled coil
storage area.

The waste oil, grease and other hazardous waste like acidie sludge from pickling,
galvanising, chrome plating mills ete. shall be disposed of as per the Hazardous &
Other waste (Management & Transboundary Movement) Rules, 2016. Coal tar sludge
! decanter shall be recycled to coke ovens,

Kitchen waste shall be composted or converted to biopas for further use.(to be
decided on case to case basis depending on type and size of plant)

Green Belt

Green bell shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.
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Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as [uel for cooking. mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
torm of temporary structures o be removed afier the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.111 dated 1™ May 2018, as applicable, reparding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/viclation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders, The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. T'he year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Coke Oven plants shall be implemented.

Miscellaneous
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The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in twe local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
davs from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM;o, SOs,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment. Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
vear in Form-V (o the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
wehsite of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP reporl, commitment made during Public Hearing and also that during
their presentation 1o the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,

I'he Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.
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The Ministry reserves the right to stipulate additional conditions if found necessary,
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions, The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced. inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act. 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - 111

Standard EC Conditions for Sponge Iron (DRI) Plants:

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case ol the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable,

lhe project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-I species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act. 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 (G.SR 414 (E) dated 30th May 2008 as
amended from time to time; 8.0. 3305 (E) dated 7th December 2015 (Thermal Power
Plantsjas amended from time to time¢jand connected to SPCB and CPCB online
servers and calibrate these system from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through laboratories recognised under Environment (Protection)
Act, 1986 or NABL accredited laboratories.

The project proponent shall install system carryout Continuous Ambient Air Quality
monitoring for common/eriterion parameters relevant to the main pollutants released
(e.g. PMy; and PM: s in reference to PM emission. and §0; and NOx in reference to
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S0: and NOx emissions) within and outside the plant area (at least at four locations
one within and three outside the plant area at an angle of 120° each), covering upwind
and downwind directions. (case to case basis small plants: Manual; Large plants:
Continuous)

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality / fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report,

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources. so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for better maintenance of bags,

Provide pollution control system in the sponge iron plant as per the CREP Guidelines
of CPCB.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly,

Recycle and reuse iron ore fines. coal and coke fines, lime fines and such other fines
collected in the pollution control devices and vacuum cleaning devices in the process
alter briguetting/ agglomeration.

The project proponent shall ensure covered transportation and conveying of ore. coal
and other raw material to prevent spillage and dust generation;

Wind shelter fence and chemical sprayving shall be provided on the raw material stock
piles.

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect 1o standards prescribed in Environment (Protection) Rules 1986 (G.S.R 414
(E) dated 30th May 2008: 5.0. 3305 (E) dated Tth December 2015 (Thermal Power
Plants) as amended [rom time to time and connected to SPCB and CPCB online
servers and calibrate these system from lime to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act. 1986 or
NABL accredited laboratories. (case to case basis small plants: Manual: Large plants:
Continuous)

The project proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon) at sutticient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act. 1986 and NABL accredited laboratories,

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
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water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

Adhere to ‘Zero Liquid Discharge’.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-oft in the event of heavy rains and to check the water pollution due to surface run
of.

The project proponent shall practice rainwater harvesting to maximum possible
extent.

I'he project proponent shall make efforts to minimise water consumption in the sleel
plant complex by segregation of used water, practicing cascade use and by recyeling
treated water,

Noise¢ monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

Energy Conservation measures

The project propenent shall provide waste heat recovery system on the DRI Kilns.
The dolochar gencrated shall be used for power generation.

Provide solar power generation on roof tops of buildings, for solar light svstem for all
common areas, street lights, parking around project area and maintain the same
regularly.

Provide LED lights in their offices and residential areas.

VI. Waste management

il.

iii.

Used refractories shall be recyeled as far as possible.

100% utilization ol fly ash shall be ensured. All the fly ash shall be provided to
cement and brick manufacturers for further utilization and Memorandum of
Understanding in this regard shall be submitted to the Ministry’s Regional Office.

The waste oil, grease and other hazardous waste shall be disposed of as per the
Hazardous & Other waste (Management & Transboundary Movement) Rules, 2016
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Kitchen waste shall be composted or converted to biogas for further use.(to be
decided on case to case basis depending on type and size of plant)

VII. Green Belt

VIIL

IX.

i

Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

Emergency preparcdness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.TIT dated |1 May 2018, as applicable. regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors, The environmental policy should prescribe for standard operating
procedurcs Lo have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
sharcholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MeEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be s¢t up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority, The year wise funds earmarked for environmental protection
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measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three vears third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Sponge Iron plants shall be implemented.

X. Miscellaneous

i

ras
I,

Vi,

vil.

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at lzast in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

I'he copies of the environmental clearance shall be submitted by the project
proponents to the Heads ol local bodies. Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turm has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-vearly basis.

The project proponent shall monitor the criteria pollutants level namely: PMs. SO-,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.,

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal,

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final appraval of the project by the concerned authoritics.
commenging the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation Lo the Expert Appraisal Committee.
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No further expansion or madifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC),

Concealing factual data or submission of f[alse/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary,
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act. 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Acl, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of sehedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee,

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority. in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 vide G.S.R 277 (E) dated 31" March 2012
(applicable to IF/EAF) as amended from time to time; S.0. 3305 (E) dated 7th
December 2015(Thermal Power Plants) as amended from time to time) and connected
to SPCB and CPCB online servers and calibrate these system [rom time to time
according to equipment supplier specification through labs recognised under
Environment {Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through laboratories recognised under Environment (Protection)
Act. 1986 or NABL accredited laboratories.

The project proponent shall install svstem carryout Continuous Ambient Air Quality
monitoring for common/eriterion parameters relevant to the main pollutants released
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{e.g. PM;; and PM; 5 in reference to PM emission, and SO; and NOx in reference to
S0O; and NOx emissions) within and outside the plant area (at least at four locations
one within and three outside the plant area at an angle of 120° each), covering upwind
and downwind directions. (case to case basis small plants; Manual; Large plants:
Continuous)

The project proponent shall submit monthly summary report of continupus stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality / fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources.

The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for better maintenance of bags,

Sufficient number of mabile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines
collected in the pollution control devices and vacuum cleaning devices in the process
after brigquetting/ agglomeration.

The project proponent shall use leak proof trucks/dumpers carrying coal and other raw
materials and cover them with tarpaulin.

The project proponent shall provide covered sheds for raw materials like scrap and
sponge iron, lump ore, coke, coal, etc.

The project proponent shall provide primary and secondary fume extraction system at
all melting furnaces.

Design the ventilation system for adequate air changes as per ACGIH document for
all tunnels, motor houses. Ol Cellars.

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect 1o standards prescribed in Environment (Protection) Rules 1986 vide G.S.R
277 (E) dated 31™ March 2012 ( applicable to TF/EAF) as amended from time to time:
5.0. 3305 (E) dated 7th December 2015 (Thermal Power Plants) as amended from
lime to time) and connected 1o SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification through labs
recognised under Environment (Protection) Act, 1986 or NABL accredited
laboratories. (case to case basis small plants: Manual: Large plants: Continuous)

The praject proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL aceredited |laboratories.
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The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zenal office of CPCB and Regional
Office of SPCH along with six-monthly monitoring report.

Adhere to *Zero Liquid Discharge’.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

The project proponent shall provide the ETP for eflluents of rolling mills 10 meet the
standards prescribed in G.S.R 277 (E) 31st March 2012 (applicable to IF/EAF) as
amended from time to time.

Giarland drains and collection pits shall be provided for each stock pile to arrest the
run-ofT in the event of heavy rains and to check the water pollution due 1o surface run
off

The project proponent shall practice rainwater harvesting to maximum possible
extent.

The project proponent shall make elforts to minimise water consumption in the steel
plant complex by segregation of used water, practicing cascade use and by recycling
treated water.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

Energy Conservation measures

The project proponent shall provide waste heat recovery system (pre-heating of
combustion air) at the flue gases of reheating fumaces.

Practice hot charging of slabs and billets/blooms as far as possible,
Ensure installation of regenerative type burners on all reheating furnaces.

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly.

Provide the project proponent for LED lights in their offices and residential areas.

VL. Wasie management

Used refractories shall be recycled as far as possible.
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ii. Oily scum and metallic sludge recovered from rolling mills ETP shall be mixed,
dried, and briguetted and reused melting Furnaces

Hi.  100% utilization of fly ash shall be ensured. All the fly ash shall be provided to
cement and brick manufacturers for further utilization and Memorandum of
Understanding in this regard shall be submitted to the Ministry’s Regional Office.

iv.  The waste oil, grease and other hazardous waste shall be disposed of as per the
Hazardous & Other waste (Management & Transboundary Movement) Rules, 2016.

v.  Kitchen waste shall be composted or converted to biogas for further use.(to be
decided on case to case basis depending on type and size of plant)

YII. Green Belt

i.  Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

ii.  The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

VIIL.  Public hearing and Human health issues

i. Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

ii.  The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act,

iii.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project.

iv.  Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act,

IX. Corporate Environment Responsibility

. The project proponent shall comply with the provisions contained in this Ministry’s
OM vide FNo. 22-65/2017-1A111 dated 1" May 2018, as applicable. regarding
Corporate Environment Responsibility.

ii.  The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The envirommental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions, The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or



ii.

vi.
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sharehelders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MOEF&CC as a part of six-monthly report.

A separate Environmental Cell hoth at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall he duly approved by
competent authority. The year wise funds carmarked for environmental protection
measures shall be kept in separate account and not to be diverted [or any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the plants shall be implemented.

X. Miscellaneous

L

ann
1.

iv.

Vi,

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State. of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipr.

The project proponent shall upload the swatus of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
wehsite and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutanis level namely: PM,,, SO.,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
ol Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each linancial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.
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The project proponent shall infarm the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authoritics,
commencing the land deyvelopment work and start of production operation by the

project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report. commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or maedifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Ferests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Envirenment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right w stipulate additional conditions if found necessary.,
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

‘The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Aet, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,

FHERR
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Standard EC Conditions Iron Ore Pelletisation Plants (including CPP):
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i,

1.

iii.

Statutory compliance:

The praject proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Contrel of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Wasle
Management Rules, 2016 as amended from time 1o time.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 vide G.S.R 277 (E) dated 317" March 2012
(applicable to pellet plants) as amended from time to time; S.0. 3303 (E) dated
7"December 2015 (Thermal Power Plants)as amended from time to time) and
connected to SPCB and CPCB online servers and calibrate these system from time to
time according to equipment supplier specification through labs recognised under
Environment (Protection) Act. 1986 or NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least
onee in every quarter through laboratories recognised under Environment (Protection)
Act, 1986 or NABL accredited laboratories.

The project proponent shall install system carryout Continuous Ambient Air Quality
monitoring for commen/criterion parameters relevant to the main pollutants released
(e.g. PMyp and PM: s in reference to PM emission, and SO; and NOx in reference 1o
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viii.
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S0O; and NOx emissions) within and outside the plant area (at least at four locations
one within and three outside the plant area at an angle of 120° each). covering upwind
and downwind directions. (case Lo case basis small plants: Manual; Large plants:
Continuous)

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality / fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided [or all the dust
generating points including fugitive dust from all vulnerable sources.

The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for better maintenance of bags.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors. roofs, regularly.

Recyele and reuse iron ore fines, coal and coke fines, lime fines and such other fines
collected in the pollution control devices and vacuum cleaning devices in the process
after briquetting/ agglomeration.

Use leak proofl trucks/dumpers carrying coal and other raw materials and cover them
with tarpaulin.

Provide covered sheds for taw materials like scrap and sponge iron. lump ore. coke,
coal, etc.

Provide primary and secondary fume extraction systemn at all melting lurnaces.

Design the ventilation system for adequate air changes as per ACGIH document for
all wnnels, motor houses, Oil Cellars.

HL  Water guality monitoring and preservation

The project proponent shall install 24x7 continuous ¢ffluent monitoring system with
respect lo standards prescribed in Fnvironment (Protection) Rules 1986 vide G.S.R
277 (E) dated 31 March 2012 (applicable to pellet plants) as amended from time 1o
time: S.0. 3305 (E) dated 7"December 2015 {Thermal Power Plants) as amended
from time to time and connected to SPCB and CPCB online servers and calibrate
these system from time to time according to equipment supplicr specification through
labs recognised under Environment (Protection) Acl, 1986 or NABL accredited
laboratories. (case to case basis small plants: Manual; Large plants: Continuous)

The praject proponent shall monitor regularly ground water quality at least twice a
year {pre and post monsoon) at sufficient numbers of piczometers/sampling wells in
the plant and adjacent arcas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

637



P

iii.  The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCH and Regional
Office of SPCB along with six-monthly monitoring report.

iv.  Adhere to *Zero Liquid Discharge’

v.  Sewage Treatment Plant shall be provided for treatment of domestic wastewater 1o
meet the prescribed standards.

vi.  Garland drains and collection pits shall be provided [or each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off.

vii.  The project proponent shall practice rainwater harvesting to maximum possible
extent.

viii.  The project proponent shall make efforts to minimise water consumption in the steel

plant complex by segregation of used water, practicing cascade use and by recycling
treated water.

IV,  Noise monitoring and prevention

i.  Noise level survey shall be carried as per the prescribed guidelines and repaort in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

ti.  The ambicnt noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

V. Energy Conservation measures

I.  The project proponent shall provide solar power generation on roof tops of buildings,
for solar light system for all common areas, street lights, parking around project area
and maintain the same regularly,

ii.  Provide the project proponent for LED lights in their offices and residential areas
V.  Waste management

i.  100% utilization of fly ash shall be ensured. All the fly ash shall be provided to
cement and brick manufacturers for further wtilizaton and Memorandum of
Understanding in this regard shall be submitted to the Ministry’s Regional Office.

ii.  The waste oil, grease and other hazardous waste shall be disposcd of as per the
Hazardous & Other waste (Management & Transboundary Movement) Rules, 2016.

iii.  Kitchen waste shall be composted or converted to biogas for further use.(to be
decided on case to case basis depending on tvpe and size of plant)

VII. Green Belt
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Green belt shall be developed in an arca equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 1" May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board ol Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The vear wise funds carmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.
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Self environmental audit shall be conducted annually. Every three years third party

environmental audit shall be carried out,

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the pellet plants shall be implemented.

Misccllaneous

The praject proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies. Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the eriteria pollutants level namely: PM g, SOs,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.,

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submil the environmental statement for each financial
vear in Form-V to the concerned State Pollution Control Board as preseribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project,

The project authorities must strictly adhere tw the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
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Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment { Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (5) of
the Regional Office by furnishing the requisite data / information/monitoring reports,

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act. 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act. 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter,

Any appeal against this EC shall lie with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

ER T
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ANNEXURE - VI

Standard EC Conditions for Aluminium Smelters

Statutory compliance;

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain ¢learance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden, The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project propenent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 vide G.S.R 742 (E) dated 30™August 1990 and
thereafier amended vide G.S.R 46 (E) dated 3" February 2006 (Aluminium); S.0.
3305 (E) dated 7th December 2015 (Thermal Power Plants) as amended from time to
time and connected to SPCB and CPCB online servers and calibrate these system
from time to time according to equipment supplier specification through labs
recognised under Environment (Protection) Act. 1986 or NABL accredited
laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Act,
1986.

The project proponent shall install system to carrvout Continuous Ambient Air
Quality moritoring for comman/criterion parameters relevant to the main pollutants
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released (e.g. PM;; and PM; 5 in reference to PM emission, and 50, and NOx in
reference to 50» and NOx emissions) within and outside the plant area at least at four
locations (one within and three outside the plant area at an angle of 120 each),
covering upwind and downwind directions.

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for better maintenance of bags.

Pollution control system in the plant shall be provided as per the CREP Guidelines of
CPCB.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly,

Ensure covered transportation and conveying of ore, coal and other raw material to
prevent spillage and dust generation.

Provide covered sheds for raw materials like bauxite, coal, etc.

Adopt measures to recover fluoride gas from electrolytic cells and recycle the same in
the process.

Practice use of low-sulphur tars for baking anodes

Adapt dry scrubbing combined with incineration in order to control émissions of tar
and volatile organic compounds (VOCs). The waste heat shall be recovered from the
flue gases of incinerator.

Make efforts to increase the life of pot lining through better construction and
operating techniques.

Recycle alumina dust collected in ESPs installed in calciner.
Design the pot roofs with louvers and roof ventilators

Ventilation system shall be designed for adequate air changes as per ACGIH
document for all tunnels, motor houses

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous ¢fMuent monitoring system with
respect 1o standards prescribed in Environment (Protection) Rules 1986 ((L.S.R 742
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(E) dated 30" August 1990 and further amended vide G.S.R 46 (E) dated 3™ February
2006(Aluminium); 5.0. 3305 (E) dated 7th December 20135(Thermal Power Plants) as
amended from time 10 time and connected to SPCB and CPCB online servers and
calibrate these system from time to time according to equipment supplier specification
through labs recognised wnder Envircnment (Protection) Act. 1986 or NABL
accredited laboratories.

The project proponent shall monitor regularly ground water quality at least twice a
vear (pre and post monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent arcas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

Adhere to *Zero Liquid Discharge’

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards,

(iarland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due 1o surface run
off.

The project proponent shall practice rainwater harvesting to maximum possible
extent,

Reduce water consumption in bauxite beneficiation and alumina refinery by
concentrating the solids in the tailings

The project proponent shall make efforts to minimise water consumption in the steel
plant complex by segregation of used water, practicing cascade use and by recycling
treated water.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted e Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform o the standards preseribed under E(P)A
Rules. 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

Energy Conservation measures

The project proponent shall provide waste heat recovery system (pre-heating of
combustion air) at the flue pases.
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1%
Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly;

Provide LED lights in their offices and residential areas.

VI. Waste management

i.

iil.

V.
Vi,

VI1I.
ii.

VIIIL.

ili.

Used refractories shall be recycled as far as possible.

A plan for 100 % utilisation of red mud generated shall be implemented. Under the
Plan, MOU with shall be signed with potential buyers including cement companies
for supply of red mud. (For new Projects)

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to
cement and brick manufacturers for further utilization and Memorandum of
Understanding in this regard shall be submitted to the Ministry's Regional Office.

Oily scum and metallic sludge recovered from ETP shall be mixed, dried, and
briquetted and reused.

The waste oil, grease and other hazardous wasie shall be disposed of as per the
Hazardous & Other waste (Management & ‘Transboundary Movement) Rules, 2016

Kitchen waste shall be composted or converted 1o biogas for further use(to be
decided on case 1o case basis depending on type and size of plant)

Green Beli

Gireen belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Fublic hearing and Muman health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP. safe drinking water, medical health care. créche cte. The housing may be in the
form of temporary structures to be removed after the completion of the project.
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Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility

i

iii.

X

iii.

v.

The project proponent shall comply with the provisions contained in this Ministrys
OM vide F.No. 22-65/2017-1A.111 dated 1™ May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures t0 have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly 1o the head of the organization

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Aluminium Industry shall be implemented.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has (o display the same for 30
days from the date of receipt,

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitered data on their
website and update the same on hall-yearly basis.

The project proponent shall monitor the criteria pollutants level namely: PM;p, SO,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment ¢learance portal.
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The project proponent shall submit the environmental statement for cach financial
vear in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere o the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC),

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmenlal clearance and attract action under the provisions of
Environment ( Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions,

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules. 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal againsi this EC shall lie with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.
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ANNEXURE - VII

Standard EC Conditions for Aluminium Refineries

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of lorest land [or non-forest
purpose involved in the project.

The praject proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the Stat¢ Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-I species in the study area)

The project propoenent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Commitiee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect te standards preseribed in
Environment (Protection) Rules 1986 vide G.S.R 742 (E) dated 3ﬂ=}'Augusl 19940 and
thereafler amended vide G.S.R 46 (E) dated 3™ February 2006 (Aluminium): 8.0,
3305 (E) dated 7th December 2015 (Thermal Power Plants) as amended from time to
time and connected to SPCB and CPCB online servers and calibrate these system
from time to time according (o equipment supplier specification through labs
recognised under Environment (Protection) Act, 1986 or NABL accredited
laboratories.

"The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Act,
1986.

The project proponent shall install system to carryout Continuous Ambient Air
Quality monitoring for common/criterion parameters relevant to the main pollutants
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released (e.g. PM,, and PM.« in reference to PM emission, and SO- and NOx in
reference 10 SO; and NOx emissions) within and outside the plant area at least al four
locations (one within and three outside the plant area at an angle of 120 each).
covering upwind and downwind directions.

The project proponent shall submit monthly summary report of continuous stack
emission and air quality moniloring and results of manual stack monitoring and
manual moenitoring of air quality /fugitive emissions o Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for better maintenance of bags.

Pollution control system in the plant shall be provided as per the CREP Guidelines of
CPCB.

SufTicient number of mobile or stationery vacuum cleancrs shall be provided to clean
plant roads, shop Nloors, roofs, regularly,

Ensure covered transportation and conveying of ore, coal and other raw material to
prevent spillage and dust generation.

Provide covered sheds for raw materials like bauxite. coal, etc.
recyele alumina dust collected in ESPs installed in calciner

Ventilation system shall be designed for adequate air changes as per ACGIIH
document for all tunnels, motor houses

L. Water quality monitoring and preservation

ii.

The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Enviconment (Protection) Rules 1986 (G.S.R 742
(E) dated 30" August 1990 and further amended vide G.S.R 46 (E) dated 3" February
2006(A luminium); 8.0, 3305 (E) dated 7th December 2015(Thermal Power Plants) as
amended from time to time and connected to SPCB and CPCB online servers and
calibrate these system from time to time according to equipment supplier specification
through labs recognised under Environment (Protection) Act, 1986 or NABL
accredited laboratories.

The project proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon} at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual cffluent testing and manual monitoring of ground
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water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

Adhere to *Zero Liquid Discharge’

Sewage Treatmeni Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
ofT.

The project proponent shall practice rainwater harvesting to maximum possible
extent.

Reduce water consumption in bauxite beneficiation and alumina refinery by
coneentrating the solids in the wilings

The project proponent shall make efforts to minimise water consumption in the steel
plant complex by segregation of used water, practicing cascade use and by recycling
treated water.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitied to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB{A) during night time

Energy Conservation measures

The project proponent shall provide waste heat recovery system (pre-heating of
combustion air) at the flue gases.

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same

regularly;

Provide LED lights in their offices and residential arcas.

Waste management

Used refractories shall be recyeled as far as possible.

The red mud gencrated from the project shall be stored in the red mud pond lined with
impervious clay prior to use to prevent leakage, designed as per the CPCB guidelines
with proper leachate collection system. Ground water shall be monitored regularly all
around the red mud disposal area and report submitted to the Regional Office of the
Ministry. Proper care shall be taken to ensure no run off or seepage from the red mud
disposal site to natural drainage.
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{(For Expansion Projects)

(The red mud already generated from the existing plant shall be stored in the red mud
pond lined with impervious clay prior to use to prevent leakage, designed as per the
CPCB guidelines with proper leachate collection system. Ground water shall be
monitored regularly all around the red mud disposal area and report submitted to the
Regional Office of the Ministry. Proper care shall be taken to ensure no run off or
seepage from the red mud disposal site 1o natural drainage. Plan shall be implemented
for utilising the already generated red mud in a lime bound manner)

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to
cement and brick manufacturers for further utilization and Memorandum of
Understanding in this regard shall be submitted to the Ministry*s Regional Office.

Oily scum and metallic sludge recovered from ETP shall be mixed, dried. and
briguetted and reused.
The waste oil, grease and other hazardous waste shall be disposed of as per the
Hazardous & Other waste (Management & Transboundary Movement) Rules, 2016
Kitchen waste shall be composted or converted to biogas for further use(to he
decided on case to case basis depending on type and size of plant)

Green Belt

Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard idemtification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act.

Pravision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete, The housing may be in the
form of temporary structures to be removed after the completion of the project,

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX.  Corporate Environment Responsibility
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The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 1™ May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
sharcholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the arganization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carvied out

All the recommendations made in the Charter on Corporale Responsibility for
Environment Protection (CREP) for the Aluminium Industry shall be implemented.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven davs and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents 1o the Heads of local bodies. Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM;g, SO.,
NOx {ambicnt levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.
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The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
vear in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authoritics,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

Mo further expansion or modifications in the plant shall be carried out withoul prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of [alse/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment {Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, it implementation of any of the
above conditions is not satisfactory.,

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter,

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - V111

Standard EC Conditions for Asbestos Based Industries:

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in casc ol the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Man shall be
implemented in consullation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-l species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

I'he project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules. 2016 as amended from time to time

The project proponent shall obtain a certificate from the supplier of Chrysotile fibre
that it does not contain any toxic or trace metals. A copy of certificate shall be
submitted to the Ministry of Environment and Forests.

The project proponent shall adhere to the prescribed BIS standards and laws regarding
use and handling of ashestos, safety of employees etc. Raw materials like asbestos
fibre and cement shall be transported in closed containers. Asbestos fibre shall be
brought in pelletized form in impermeable bags and under compressed condition.

Only Chrysotile white asbestos fibre shall be used. Blue asbestos shall not be utilized
as raw material in the manufacturing process.

Air quality monitoring and preservation

The praject proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment {Protection) Rules 1986 vide G.S.R. No. 913 (E) dated 24"‘Dcmher,
1989 as amended time to time (Asbestos); 8.0, 3305 (E) dated 7th December 2015
(Thermal Power Plants) as amended from time to time) and connected to SPCB and
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CPCB online servers and calibrate these system from time to time according to
equipment supplier specification through labs recognised under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall menitor fugitive emissions including asbestos fibre count
in the plant premises at least once in every quarter through laboratories recognised
under Environment (Protection) Act, 1986 or NABL accredited NIOH / ITRC / NCB

or any other approved agency.

I'he project proponent shall install system to carrvout Continuous Ambient Air
Quality monitoring for common/criterion parameters relevant to the main pollutants
released (e.g. PMjy and PMas in reference to PM emission, and SO; and NOx in
reference to SO; and NOx emissions) within and outside the plant area at least at four
locations (one within and three outside the plant area at an angle of 1207each),
covering upwind and downwind directions. (case to case basis small plants: Manual;
Large plants: Continuous)

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
maonthly monitoring report.

The project proponent shall provide appropriate dust collectors to Fibre mill. Bag
opening device (BOD), Cement and Fly ash silos. Bag filters followed by wet washer
shall be provided at automatic bag opening machine, bag shredder. fibre mill and to
cement silo Lo collect the dust and recycle the same into the process.

High Efficiency Particulate Air filters (HEPA) preceded by primary filters shall be
installed on all asbestos contaminated areas.

Total dust emission limit of 2 mg/Nm” as notified under the Environment (Protection)
Act, 1986 shall be complied. Adequate measures shall be adopted to control the
process emission and ensure that the stack emission of ashestos fibre shall not exceed
the emission limit of (1.2 fibre/cc. Asbestos fibre in work zone environment shall be
maintained within 0.1 fibre/ce,

Provide leakage detection and mechanised bag cleaning facilities for better
maintenance of bags.

Pollution control system in the steel plant shall be provided as per the CREP
Guidelines of CPCB.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads. shop floors, roofs, regularly,

Channelize through hood with proper suction arrangement, bag filter and stack the
fugitive emissions generated from hopper of Jaw crusher and pulverizer.

Separate truck parking area shall be provided and monitor vehicular emissions at
regular interval.
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Bring the cement in closed tankers, flv ash in covered trucks and asbestos in
impervious bags opening inside a closed mixer.

The bags containing asbestos fibre including damaged bags, if any shall be stored in
enclosed area,

Place the asbestos contaminated materials (non-encapsulated) for off-site removal in
sealed packaging such as double sealed heavy duty (700 gauge) plastic bags, suitably
labelled.

Empty and damaged tibre bags shall be shredded into fine particles in a bag-shredder
and recyeled into the process.

AL sheets shall be piled in wet condition only.

Efforts shall be made to reduce impact of the transport of the raw materials and end
products on the surrounding environment including agricultural land by the use of
covered conveyor belts/railways as a mode of transport.

Proper housekeeping shall be maintained within the plant premises. Process
machinery, exhaust and ventilation systems shall be laid in accordance with Factories
Act. Better housckeeping practices shall be adopted for improvement of the
environment within the work ¢nvironment also, These include:

a.  All monitoring transfer points shall be connected to dust extraction system.
b. Leakages or dust from machines and ducts shall be plugged.

¢. Floor shall be cleaned by vacuum cleaner only and the dust collected shall be
reused in the process.

d.  Enclosed belt conveyer shall be used instead of manual transportation of asbestos
within the premises

Ventilation system shall be designed for adequate air changes as per ACGIH
document for all tunnels, motor houses, cement bagging plants

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 (G.S.R. No.
913 (E) dated 24"October. 1989 as amended time to time{Asbestos): $.0. 3305 (E)
dated 7" December 2015 (Thermal Power Plants) as amended from time to time and
connected to SPCB and CPCB online servers and calibrate these system from time to
time according to equipment supplier specification through labs recognised under
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case 10 case
basis small plants: Manual; Large plants: Continuous)

The project proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.
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iii.  The project proponent shall submit manthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

iv.  The water drawl shall not exceed --- (existing and the expansion project put together)
v.  Adhere to ‘Zero Liquid Discharge’

vi.  Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

vii.  The project proponent shall practice rainwater harvesting to maximum possible
cxtlent.

viil.  Water meters shall be provided at the inlet to all unit processes in the plants.

ix.  The project proponent shall make efforts 10 minimise water consumption in the steel
plant complex by segregation of used water, practicing cascade use and by recycling
treated water,

IV.  Noise monitoring and prevention

L. Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

il.  The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

V. Energy Conservation measures
I.  Waste heat shall be recovered from kiln and cooler.
I Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly:

iii.  Provide LED lights in their offices and residential areas.

iv.  Maximize utilization of fly ash, slag and sweetener in cement blend as per BIS
standards.

V. Maximize utilization of alternate fuels and Co-processing o achieve best practice
norms.

VL. Waste management

i The PP shall ensure that the entire solid waste gencrated including process rejects,
cement, {1y ash, dust from bag filters and empty ashestos bag shall be recyeled back in
the manufacturing process. There will be no solid waste disposal outside the plant
premises, Asbestos libres which cannot be further recycled due to contamination of
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iron dust shall be stored in HDPE lined secured landfill, The disposal facilities for

ashestos waste shall be in accordance with the Bureau of Indian Standard Code.

The waste oil, grease and other hazardous shall be disposed of as per the Hazardous &
Other waste (Management & Transboundary Movement) Rules. 2016.

Kitchen waste shall be composted or converted to biogas for further use(ro be
decided on case 1o case basis depending on type and size of plans)

Green Belt

Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

There shall be no manual handling/opening of asbestos fibre bags. The company shall
install fully automatic asbestos fibre debagging system,

To educate the workers. all the work places where asbestos dust may cause a hazard
shall be clearly indicated as a dust exposure area through the use of display signs
which identifies the hazard and the associated health effects.

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

Regular medical examination of the workers and health monitoring of all the
employees shall be carried out and if cases of asbestosis are detected. necessary
compensation shall be arranged under the existing laws. The proponent shall create
in-house facilities for spirometry test. A competent occupational health physician
shall be appointed to carry out medical surveillance. Occupational health of all the
workers shall be monitored for lung function test. Spirometry test, chest x-ray, sputum
for acid-fast-bacilli (AFC) and asbestos body (AB). urine for sugar and albumen,
bloat tests for TLC, DLC, ESR, Hb and records maintained for at least 40 vears [rom

the beginning of the employment or 15 vears after the retirement or cessation of

employment whichever is later. Occupational Health Surveillance shall be carried out
as per the directives of the Hon’ble Supreme Court including the recent Kalyaneswari
case

The project proponent shall provide Persanal Protection Equipment (PPE) as per the
norms of Factory Act,

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care. créche ete. The housing may be in the
form of temporary structures to be removed afier the completion of the project.
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The commitment made by the project proponent to the issues raised during Public
Hearing shall be implemented by the proponent

IX. Corporate Environment Responsibility

iii.

X.

iv.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F. No. 22-65/2017-IA.I11 dated 1* May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures 1o have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the contral of senior Executive, who
will directly to the head of the organization.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Asbestos Based Plants shall be implemented.

Miscellanegus

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis,

The project proponent shall maonitor the criteria pollutants level namely: PMo. SOq,
NOx (ambient levels as well as stack emissions) or eritical sectoral parameiers,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment ¢learance portal.
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The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as preseribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this envirenmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if’ found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - IX

Standard EC Conditions for Mineral Beneficiation Plants:

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose imvolved in the project.

applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department, The implementation
report shall be furnished along with the six-monthly compliance report. {incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act. 1974 from the concerned State pollution Control Board/
Commitiee,

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 as amended from time to time and connected to
SPCB and CPCB online servers and calibrate these system from time to time according to
equipment supplier specification through labs recognised under Environment (Protection)
Act, 1986 or NABL accredited laboratories. Monitor fugitive emissions in the plant
Premiscs.

The project proponent shall monitor fugitive emissions in the plant premises at least once
in every quarter through labs recognised under Environment (Protection) Act, 1986,

The project proponent shall install system 1o earryout Continuous Ambient Air Cuality
monitoring for common/eriterion parameters relevant 1o the main pollutants released (e.g.
PMa and PM: s in reference to PM emission, and S0 and NOx in reference to 50O, and
NOx emissions) within and outside the plant arca at least at four locations (one within and

Ihe project proponent shall obtain clearance from the National Board for Wildlife, if

661



iv.

vi.

vii,

viii,

I

yis
111

vi.

vii.

X

three outside the plant area at an angle of 120 cach), covering upwind and downwind
directions. (case to case basis small plants: Manual; Large plants: Continuous)

The project proponent shall submit monthly summary report of continuous stack emission
and air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office of MoEF&CC. Zonal office of CPCB
and Regional Office of SPCB along with six-monthly monitoring report.

Appropriate Air Pollution Control {APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards,

The project proponent use leak proof trucks/dumpers carrying ore and other raw materials
and cover them with tarpaulin,

Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

Design the ventilation system for adequate air changes as per ACGIH document for all
tunnels, motor houses, Oil Cellars.

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect 10 standards prescribed in Environment (Protection) Rules 1986 as amended from
time to time and connected to SPCB and CPCB online servers and calibrate these system
from time 1o time according to equipment supplier specification through labs recognised
under Environment (Protection) Act, 1986 or NABL accredited labaratories. {case to case
basis small plants: Manual; Large plants: Continuous)

The project proponent shall monitor regularly ground water quality at least twice a vear
(pre and post monsoon) at sufficient numbers of piezometers/sampling wells in the plant
and adjacent areas through labs recognised under Environment {Protection) Act, 1986 and
NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent test ing and manual monitoring of ground water
quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional Office of
SPCB along with six-monthly monitoring report.

The project proponent shall provide the slime disposal facility with impervious lining and
collection wells for seepage. The water collected from the slime pond shall be treated and
recycled.

Adhere 1o *Zero Liquid Discharge®

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet
the prescribed standards.

Garland drains and collection pits shall be provided for each stock pile to arrest the run-
off in the event of heavy rains and 1o check the water pollution due to surface run off,
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The project proponent shall practice rainwater harvesting to maximum possible extent,
The project proponent shall make efforts to minimise water consumption in the steel plant
complex by segregation of used water, practicing cascade use and by recycling treated
waler.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
I986 viz. 75 dB(A) during day time and 70 dB(A) during night time

Energy Conservation measures

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same regularly;

Provide LED lights in their offices and residential arcas.
Waste management

The waste oil, grease and other hazardous waste shall be disposed of as per the Hazardous
& Other waste (Management & Transboundary Movement) Rules, 2016

Kitchen waste shall be composted or converted to biogas for further use.(to be decided on
case te case basis depending on type and size of plant)

Green Belt and EMP

Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project propenent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

Emergency preparedness plan based on the lazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented,

The project proponent shall carry oul heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Fquipment (PPE) as
per the norms of Factory Act,

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
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STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures to be removed after the campletion of the project.

Occupational health surveillance of the warkers shall be done on a regular basis and
records maintained as per the Factories Act.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.111 dated 1™ May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmenial policy should prescribe for standard operating
procedures to have proper checks and balances and 1o bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level.
with qualificd personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The vear wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Sell environmental audit shall be conducted annually. Every three vears third party
environmental audit shall be carried out
All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Mineral Beneficiation plants shall be
implemented.

Miscellancous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it af least in two local newspapers of the District or State, of
which one shall be in the vemacular language within seven davs and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
ta the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.
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The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half~vearly basis.

The praject proponent shall monitor the criteria pollutants level namely; PM o, SO-.
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at ¢nvironment clearance portal,

The project proponent shall submil the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection} Rules, 1986. as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made bv the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions, The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act. 1974, the Air {Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wasles (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Aect, 1991 along with their amendments and Rules and any other
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orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal. if preferred.
within a period of 30 davs as prescribed under Section 16 of the National Green
Tribunal Act. 2010,
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ANNEXURE - X

Standard EC Conditions Integrated Cement Plants:

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

I'he project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Depariment. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the pravisions
of Air {Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

IL.  Air quality monitoring and preservation

I.

iii.

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 (G.S.R. No. 612 (F) dated 25" August. 2014
(Cement) and subsequent amendment dated 9% May, 2016 (Cementyand 10" May.
2016(Co-processing Cement); 8.0. 3305 (E) dated 7th December 2015 (Thermal
Power Plants) as amended from time to time and connected to SPCB and CPCB
online servers and calibrate these system from time to time according 1o equipment
supplier specification through labs recognised under Environment {Protection) Act,
1986 or NABL accredited laboratories.

The project propenent shall monitor fugitive emissions in the plant premises al least
once in every quarter through labs recognised under Environment (Protection) Act,
1G86.

The project proponent shall install system carryout to Continuous Ambient Air
Quality monitoring for common/eriterion parameters relevant to the main pollutants
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released (e.2. PM); and PM3; in reference to PM emission, and SO- and NOx in
reference 1o SO and NOx emissions)within and outside the plant area at least at four
locations (one within and three outside the plant area at an angle of 120 each),
covering upwind and downwind directions. (case to case basis small plants: Manual;
Large plants: Continuous)

iv.  The project proponent shall submit monthly summary report of continucus stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

v.  Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources. so as to comply
prescribed stack emission and fugitive emission standards.

vi.  The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for betier maintenance of hags.

vii.  Pollution control system in the cement plant shall be provided as per the CREP
Guidelines of CPCB.

viii.  Sufficient number of mobile or stationery vacuum cleaners shall be provided o clean
plant roads, shop floors. roofs, regularly.

iX.  Recycle and reuse lime fines, coal fines and such other fines collected in the pollution
control devices and vacuum cleaning devices in the process after agglomeration.

%, Ensure covered transportation and conveying of ore, coal and other raw material to
prevent spillage and dust generation; Use closed bulkers for carrying fly ash;

xi.  Provide wind shelter fence and chemical spraying on the raw material stock piles: and

xii.  Provide Low NOyburners as primary measures and SCR /NSCR technologies as
secondary measure 10 control NOx emissions, Have separate truck parking area and
monitor vehicular emissions at regular interval.

xiii.  Efforts shall be made to reduce impact of the transport of the raw materials and end
products on the surrounding environment including agricultural land by the use of
covered conveyor belts/railways as a mode of transport

xiv.  Ventilation system shall be designed for adequate air changes as per ACGIH
document for all tunnels, motor houses, cement bagging plants

L. Water quality monitoring and preservation

i.  The project proponent shall install 24x7 continuous effluent monitoring system with
respect o standards prescribed in Environment (Protection) Rules 1986 vide (G.S.R.
No. 612 (E} dated 25" August, 2014 (Cement)and subsequent amendment dated 9™
May, 2016 (Cement)and [0™ May, 2016(in case of Co-processing Cement)as
amended from time to time; S.0. 3305 (E) dated 7th December 2015 (Thermal Power
Plants)as amended from time to time) and connected to SPCB and CPCB onlineg
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servers and calibrate these system from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories. (case to case basis small plants: Manual; Large plants:
Continuous)

The project proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL aceredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

Adhere to *Zero Liquid Discharge’.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off

The project proponent shall praclice rainwater harvesting to maximum possible
extent.

Water meters shall be provided at the inlet to all unit processes in the cement plant.
The project proponent shall make efforts to minimise water consumption in the steel

plant complex by segregation of used water, practicing cascade use and by recycling
treated water.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

Energy Conservation measures

Waste heat recovery system shall be provided for kiln and cooler.

The project proponent make efforts to achieve power consumption less than 63
units/tonne for Portland Pozzolona Cement (PPC) and 85 unitsftonne for Ordinary
Portland Cement (OPC) production and thermal energy consumption of 670 Keal/Kg
of clinker,
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Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project arca and maintain the same
regularly,

Provide the project proponent for LED lights in their offices and residential areas.

Maximize utilization of fly ash, slag and sweetener in cement blend as per BIS
standards.

maximize utilization of alternate fuels and Co-processing 1o achieve best practice
norms

Waste management

Used refractories shall be recycled as far as possible.

The waste oil, grease and other hazardous shall be dis posed of as per the Hazardous &
Other waste (Management & Transboundary Movement) Rules, 2016.

Kitchen waste shall be composted or converted to biogas for further use.(to be
decided on case to case basis depending on type and size of plant)

Green Belt

Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The areenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventery for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.,

The PP shall carry ot heat stress analysis for the workmen who work in high
temperature work zone and provide Personal Protection Equipment (PPE) as per the
norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, ¢réche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility
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The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.11 dated 1" May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/vielation of the environmental / forest / wildlife norms /
conditions. The company shall have delined system ol reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the hoard reselution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority, The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not 10 be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministrv/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Cement plants shall be implemented.

X. Miscellaneous

Lil.

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it al least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents o the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on hall~vearly basis.

The project proponent shall monitor the eriteria pollutants level namely; PM 5, SO,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicaled for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.
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The project proponent shall submil six-monthly reports on the status of the

compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal,

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986. as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry. the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC),

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment { Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above canditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project autharities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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138

ANNEXURE - X1

Standard EC Conditions for Cement Grinding Units with Captive Power

ii.

iii.

Vi,

1L

Plants:

Monitoring of compliance

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The praject proponent shall obtain clearance from the National Board for Wildlife. if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlite
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air {Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from lime Lo time.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous ¢mission monitoring system at
process stacks 1o monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 (G.S.R. No. 612 (F) dated 25" 5.0, 3305 (E)
dated 7" December 2015 (Thermal Power Plants) as amended from time to time and
connected to SPCB and CPCB online servers and calibrate these system from time to
time according 1o equipment supplier specification through labs recognised under
Environment { Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Act,
1986.

The project proponent shall install system carryout to Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
(e.g. PM; and PM- < in reference to PM emission, and SO: and NOx in reference to
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vi.

vii.

viii.

ix.

xl.

%,

xiii.

Xiv.

T11.

Lo

S0, and NOx emissions) within and outside the plant area at least at four locations
(one within and three outside the plant area at an angle of 120" ¢ach), covering upwind
and downwind directions. (case to case basis small plants: Manual; Large plants:
Continuous)

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report,

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and [ugitive emission standards.

The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for better mainienance of bags.

Pollution control system in the cement plant shall be provided as per the CREP
Guidelines of CPCB.

Sufficient number of maobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

Ensure covered transportation and conveying of raw material to prevent spillage and
dust generation; Use closed bulkers for carrying fly ash.

Provide wind shelter fence and chemical spraying on the raw material stock piles: and

Provide Low NOx burners as primary measures and SCR /NSCR technologies as
secondary measure to control NOy emissions.

Have separate truck parking area and monitor vehicular emissions at regular interval.

Efforts shall be made to reduce impact of the transport of the raw materials and end
products on the surrounding environment including agricultural land by the use of
covered convevor belts/railways as a mode of ransport

Ventilation system shall be designed for adequate air changes as per ACGIH
document for all tunnels, motor houses, cement bagging plants

Water guality monitoring and preservation

The project proponent shall install effluent monitoring system with respect to
standards preseribed in Environment (Protection) Rules 1986 vide G.S.R. No. 612 (E)
dated 25" August, 2014 (Cement) and subsequent amendment dated 9% May, 2016
(Cement) and S.0O. 3305 (E) dated 7th December 2015 (Thermal Power Plants) as
amended from time to time) and connected to SPCRB and CPCB online servers and
calibrate these system from time to time according to equipment supplier specification
through labs recognised under Cnvironment (Protection) Act, 1986 or NABL
accredited laboratories,  (case to case basis small plants: Manual;, Large plants:
Continuous)
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iii.

iv.

vi.

vii.

viil,

ix.

Iv.

V.

ii.

iii.

Y.

R

3

The praject praponent shall monitor regularly ground water quality at least twice a
vear (pre and post monsoon) at sufficient numbers of piezometers / sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL aceredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

Adhere to ‘Zero Liquid Discharge’.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater o
meet the prescribed standards.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off

The project proponent shall practice rainwater harvesting to maximum possible
extent.

Water meters shall be provided at the inlet to all unit processes in the cement plant.

The project proponent shall make efforts to minimise water consumption in the
cement plant complex by segregation of used water, practicing cascade use and by
recycling treated water.

Moise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted 1o Regional Officer of the Ministry as a part of six-monthly
compliance report,

The ambient noise levels should conform to the standards preseribed under E(P)A
Rules. 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

Energy Conscrvation measures

Provide solar power generation on rool tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly.

Provide the project proponent for LED lights in their offices and residential arcas.

Maximize utilization of {ly ash, slag and sweetener in cement blend as per BIS
standards.

Waste management

The waste oil, grease and other hazardous shall be disposed of as per the Hazardous &
Other waste (Management & Transhoundary Movement) Rules, 2016.
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ii.

12}

Kitchen waste shall be composted or converted to biogas for further use.ro be
decided on case to case basis depending on tvpe and size of plant)

VII. Green Belt

i.

ii.

VIIL.

ii.

ii.

Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The PP shall provide Personal Protection Equipment (PPE) as per the norms of
Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking. mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility

iii.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 1" May 2018, as applicable. regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / ¢conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
stibmitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly (o the head of the organization,

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The vear wise funds earmarked for environmental protection
measures shall be kept in separate account and not o be diverted for any other
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vi.

X

purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the cement plants shall be implemenied.

X. Miscellaneous

ii.

iii.

v,

vi.

Vii,

ii.

The project proponent shall make public the environmental ¢clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the Distriet or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent's websile permanently.

The copies of the environmental clearance shall be submitied by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
davs from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM g SOz,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
vear in Form-V to the concerned State Pollution Centrol Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project praponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation (o the Expert Appraisal Committee.
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viii.

i,

Ak

xiik.

xiv.

R

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of [alse/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions, The project authorities should extend full cooperation to the officer (s) of
the Regional Office by fumishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act. 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Couwrt of Law relating to the subject matter,

Any appeal against this EC shall lic with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.
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ii.

vi.

1%

ANNEXURE - XI1

Standard EC Conditions for Cement Grinding Units without Captive

Power Plants:

Statutory compliance

I'he project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall he
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project propanent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

Il Air quality monitoring and preservation

il‘

ii.

iii.

The project proponent shall install 24x7 continuous emission monitoring system at
process slacks to monitor stack emission with respect 1o standards prescribed in
Environment (Protection) Rules 1986 vide G.S.R. No. 612 (E) dated ita August,
2014 (Cement) and subsequent amendment dated 9™ May, 2016 (Cement) and
connected o SPCB and CPCB online servers and calibrate these system from time to
time according to equipment supplier specification through labs recognised under
Environment { Protection) Act, 1986 or NABL accredited laboratories,

The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Act,
19386.

The project proponent shall install system carrvout to Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
(e.2. PM s and PMs s in reference to PM emission, and 50 and NOx in reference to
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vi.

vii,

vili,

Ix.

.

xii.

xiii.

1L

™0

S0; and NOx emissions) within and outside the plant area at least at four locations
(one within and three outside the plant area at an angle of 120°¢ach), covering upwind
and downwind directions. (case to case basis small plants: Manual: Large plants:
Continuous)

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanised bag cleaning
facilities for better maintenance of bags.

Pollution control system in the cement plant shall be provided as per the CREP
Guidelines of CPCB.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

Ensure covered transportation and conveying of raw malerial to prevent spillage and
dust generation; Use closed bulkers for carrying fly ash.

Provide wind shelter fence and chemical spraying on the raw material stock piles; and
Have separate truck parking area and monitor vehicular emissions at regular interval.

Efforts shall be made to reduce impact of the transport of the raw materials and end
products on the surrounding environment including agricultural land by the use of
covered conveyor belts/railways as a mode of transport

Ventilation system shall be designed for adequate air changes as per ACGIH
document for all tumnels, motor houses, cement bagging plants

Water quality monitoring and preservation

Ihe project proponent shall install effluent monitoring system with respect o
standards prescribed in Environment (Protection) Rules 1986 vide G.5.R. No, 612 (E)
dated 25" August, 2014 (Cement) and subsequent amendment dated 9" May, 2016
(Cement) and connected to SPCB and CPCHB online servers and calibrate these system
from time to time according to equipment supplier specification through labs
recognised under Environment (Protection) Act. 1986 or NABL accredited
laboratories. (case to case basis small plants: Manual; Large plants: Continuous)

The project proponent shall monitor regularly ground water quality at least twice a
vear (pre and post monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent arcas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.
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v,

Vi,

vil.

viii.

V.

ii.

V.

VL.

ii.

VIL

%

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCH along with six-monthly monitoring report.

Adhere to *Zero Ligquid Discharge’.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
olt

The project proponent shall practice rainwater harvesting to maximum possible
extent.

Water meters shall be provided at the inlet to all unit processes in the cement plant.

The project proponent shall make efforts o minimise water consumption in the
cement plant complex by segregation of used water, practicing cascade use and by
recyeling treated water.,

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz, 75 dB(A) during day time and 70 dB(A) during night time

Energy Conservation measures

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly.

Provide the project proponent for LED lights in their offices and residential areas.

Maximize utilization of My ash, slag and sweetener in cement blend as per BIS
standards.

Waste management

The waste oil, grease and other hazardous shall be disposed of as per the Hazardous &
Other waste (Management & Transboundary Movement) Rules, 2016.

Kitchen waste shall be composted or converlted to biogas for further use.(fo be
decided on case to case basis depending on tvpe and size of plant)

Green Belt
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ii.

X

Green belt shall be developed in an arca equal (o 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation,

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The PP shall provide Personal Protection Equipment (PPE) as per the norms of
Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mebile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of tempaorary structures to be removed after the completion of the project.

Oceupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility

ii.

ii.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No, 22-65/2017-IA.111 dated 1™ May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors, The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly reporl.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority, The vear wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out,
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V.

e

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the cement plants shall be implemented.

X. Miscellaneous

vi.

vil,

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displaved in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the eriteria pollutants level namely; PMy, 80;,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.,

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Contrel Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report. commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or moditications in the plant shall be carried out without prior
approval of the Ministry of Environment. Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,
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%11

xiil,

Xiv.

R

The Ministry may revoke or suspend the clearance, il implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution} Act. 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matler.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - XIII

Standard EC Conditions for Tanneries and Leather / Hide Processing
Units Industries

iii.

1.

iii.

iv.

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
{Conservation) Act. 1986, in case of the diversion of forest land for non-lorest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (in case of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent 1o Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project propenent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

Air quality monitoring and preservation

The project proponent shall install emission monitoring system at process stacks to
monitor stack emission with respect to standards prescribed in Environment
(Protection) Rules 1986.

The project proponent shall monitor fugitive emissions (for PM2.3, PMI0, NH3 and
VOCs) in the plant premises at least once in a year through labs recognised under
Environment ( Protection) Act, 1986.

The project proponent shall submit monthly summary report of monitoring of air
quality / fugitive emissions to Regional Office of MoEF&CC, Zonal office of CPCB
and Regional Office of SPCB in the six-moenthly monitoring report.

I'tie project proponent shall provide appropriate Air Pollution Control (APC) system
for all the emission generating points so as to comply prescribed stack emission
standards (if any stack is proposed).

Adequate method shall be adopted to control odour and a report submitted to the
Ministry’s Regional Office.
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iii.

iv,

vii.

viii,

X,

7

The Company shall provide stacks of adequate height to the D.G. Sets along with
acoustic enclosures [or noise control as per guidelines. The DG Sets should comply
with the norms notified.

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system at
discharge points for ¢ffluents with respect to standards prescribed in Environment
(Protection) Rules 1986 and connect to SPCB and CPCB online servers and calibrate
these system from time to time according to equipment supplicr specification through
labs recognised under Environment (Protection) Act. 1986 or NABL accredited
laboratories.

The effluent shall monitor manually with respect to standards prescribed in
Environment (Protection) Rules 1986 at least once in every quarter through labs
recognised under Environment (Protection) Act. 1986.

The project proponent shall monitor regularly ground water guality at least twice a
vear (pre and post monsoon) at sufficient numbers of piezometers / sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

Ground water monitoring around the solid waste disposal site/secured landfill (SLF),
if any, should be carried out regularly

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

The project proponent provide the ETP for effluent to meet the standards prescribed
under the Environment (Protection) Rules, 1986 as amended from time to time.

The project proponent allow the treated effluent to be discharged in the ambient
environment only after exhausting options for reuse in order to minimise freshwater
usage. (in case of the large scale tanneries in sensitive / eritical areas-implement Zero
Liguid Discharge)

Wastewater after primary treatment should be discharged into the CETP through a
closed pipeline. (it shall be applicable if tannery effluent is send to a CETP)

At 100% utilisation of the processing capacity, the total effluent generated from the
leather complex should not exceed stipulated limit. All tanneries located in the area
should install required pre-treatment facilities in their tannery. The entire effluent
generated (except chrome liquor) after pre-treatment, should be treated in the CETP
and it shall meet the prescribed CETP standards. The final CETP design and
recommended standards should be approved by a Govt. institute such as NEERI,
CLRI, 1I'Ts, MITs (it shall be applicable to tannery CETP)
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Provide Sewage Treatment Plant for domestic wastewater in case there is no
municipal sewer line to convey sewage for treatment at Municipality sewage
treatment plant.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and 1o check the water pollution due to surface run
off.

The project proponent shall practice rainwater harvesting to maximum possible
extent.

Water meters shall be provided at the inlet to all unit processes in the steel plants.

The project proponent shall make efforts for reduction in specific waler and power
consumption and increase in the recycling of the treated effluent.

MNois¢ monitoring and prevention

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB{A) during night time,

Energy Conservation measures

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly:

Provide LED lights in their offices and residential areas.

VI.  Waste management

iii.

VIL

Spent chrome liquor should be segregated at the tannery premises and collected
separately and processed for recovery and reuse of chromium in the tanneries. The
process adopted should be the one involving precipitation of chromium with the help
of a suitable alkali. Design of the proposed continuous Chrome Recovery plant should
be approved by a Govi. instilute such as NEERL CLRL, 1ITs, NITs.

Tn-hotse various salt control measures shall be adopted by tanneries: such as
mechanical desalting of hide, counter current soaking and recyeling of pickle liquor to
reduce TDS,

The company shall dispose of solid waste in the secured double lined landfill site. The
fleshings from the tannery shall be supplied to the manufacturers of dog chew and
glue or properly dispose of in environment-friendly manner.

The waste shall be disposed of as per the Hazardous & Other waste (Management &
Transboundary Movement) Rules, 2016 and Solid Waste Management Rules, 2016.

Green Belt
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Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 1™ May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and tw bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
sharcholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and envirenmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Sell environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried oul

All the recommendations made in the Charter on Corporate Responsibility [or
Environment Protection {CREP) for the tannery sector shall be implemented.

X Miscellancous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.
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The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has 1o display the same for 30
days from the date of receipt.

The project proponent shall wpload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
wehsite and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental condifions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules. 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authoritics,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The praject proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or madifications in the plant shall be carried out without priar
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment {Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any ol the
above conditions is not satisfactory.

The Ministry reserves the right 1o stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions,

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reporis.

The above conditions shall be enforced. inter-alia under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules. 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
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orders passed by the Hon'ble Supreme Court of India / High Courls and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - X1V

Standard EC Conditions for Paper and Pulp Industries:

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
{Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report, (incase of the
presence of schedule-I species in the study arca)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concermned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect o standards prescribed in
Environment {Protection) Rules 1986 vide G.5.H. No. 546 (E) dated 30" August 2008
as amended from time to time and 5.0, 3305 (E) dated 7"December 2013 (Thermal
Power Plants) as amended from time to time and connected to SPCB and CPCB
online servers and the systems be calibrated according to equipment supplier’s
specification through labs recognized under Environment (Protection} Act, 1986 or
NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premiscs at least
once in every quarter through labs recognised under Environment (Protection) Act.
1986.

The project proponent shall install system o carryout Continuous Ambient Air
Quality monitoring for common/criterion parameters relevant to the main pollutants
released (e.g. PMyy and PM; s in reference to PM emission, and SO, and NOx in
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reference (o 80; and NOx emissions) within and outside the plant area at least at four
locations (one within and three outside the plant area al an angle of 120°cach),
covering upwind and downwind directions. (case to case basis small plants: Manual;
Large plants: Continuous)

iv.  The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air guality /ugitive emissions o Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

v.  Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
preseribed stack emission and fugitive emission standards.

vi.  The project proponent shall install high volume, low concentration NCG collection &
destruction svstem to mitigate all malodorous gases emitted.

vii.  Emissions shall be controlled from chemical recovery section through primary and
secondary venturi scrubbers,

viit.  Pollution control system in the pulp and paper plant shall be provided as per the
CREP Guidelines of CPCB.

ix. Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors. roofs, regularly.

x.  Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

% In case of treatment process disturbances/Tailure of pollution control equipment
adopted by the unit, the respective unit shall be shut down and shall not be restarted
until the control measures are rectified to achieve the desired efficiency.

xii.  The company shall install Oxygen Delignification (ODL) Plant and shall maintain
AOX below | kg/tonne ol paper production

xiii.  Elemental Chlorine Free (ECF) technology shall be used and lime kiln shall be
installed to manage lime sludge

IIl. Water guality monitoring and preservation

i.  The project proponent shall install 24x7 continuous effluent monitoring with respect
to standards Erawribed in Environment (Protection) Rules 1986 vide G.S.R. No. 546
(F) dated 307 August 2008 as amended from time to time and S.0. 3305 (E) dated
7"December 2015 (Thermal Power Plants) as amended from time to time and
connected 10 SPCB and CPCB online servers and calibrate these system from time to
time according to equipment supplicr specification through labs recognized under
Environment (Protection) Act. 1986 or NABL accredited laboratories. (case to case
basis small plants: Manual; Large plants: Continuous)
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The project proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent arcas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous eftluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

The project proponent shall provide the ETP to meet the standards preseribed in vide
G.5.R. No. 546 (E) dated 3™ August 2008 as amended from time to time and 5.0,
3305 (E) dated 7"December 2015 (Thermal Power Plants) as amended from time to
time.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off.

Tyre washing facilities shall be provided at the entrance of the plant gate(s).

Ensure that there is no black liquor spillage in the area of pulp mill, no use of
elemental chlorine for bleaching in mill, installation of hypo preparation plant.

Ensure that no spillage of foam in chemical recovery plant, no discharge of foul
condensate generated from MEE in the Chemical recovery process directly to ETP

The project proponent shall practice rainwater harvesting to maximum possible
extent,

Water meters shall be provided at the inlel to all unit processes in the steel plants.

The project proponent shall make efforts to minimise waler consumption in the steel
plant complex by segregation of used water. practicing cascade use and by recycling
treated water,

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

Energy Conservation measures
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Provide solar power generation on roaf tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly;

Provide LED lights in their offices and residential areas.

Waste management

Deinking sludge and fine sludge from ETP shall be disposed through TSDF.

Black Liquor shall be separately processed for recovery of energy and chemical in a
Chemical Recovery Process.

Sufficient number of colour coded waste collection bins shall be constructed at shop
floors in each shop to systematically segregate and store waste materials generated at
the shop floors (other than Process waste) in designated coloured bins for value
addition by promoting reuse of such wastes and for good housekeeping.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to
cement and brick manufacturers for further utilization and Memorandum  of
Understanding in this regard shall be submitted to the Minisiry’s Regional Office. (in
case of CPP)
The waste oil, grease and other hazardous waste shall be disposed of as per the
Hazardous & Other waste (Management & Transboundary Movement) Rules. 2016
Kitchen waste shall be composted or converted to biogas for further use.(to be
decided on case to case basis depending on type and size of planr)

Green Belt

Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration
including plantation.

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heal stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act

Pravision shall be made for the housing of eonstruction labour within the site with all
necessary infrastructure and facilities such as fuel for cocking, mobile wilets, mobile
STP, safe drinking water, medical health care. eréche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.
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Oceupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

The proponent shall follow International Standards of safety for CIO, generation and
storage system., and ozone plant, and certification on regular basis may be submitted.
Provision for adequate safety for personnel in case of any accidental leakage should
be in place

IX. Corporate Environment Responsibility

iii.

v.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No, 22-65/2017-1A.111 dated 1" May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions., The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level.
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization,

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority, The vear wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported 1o the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried oul.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Pulp and Paper plants shall be implemented.

X. Miscellaneous

.
Il

The project propanent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards al their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
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to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half=yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM,g, SO,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities.
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Commitiee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of Lhe
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by turnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions ol the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
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Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act. 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matier,

Any appeal against this EC shall lie with the National Green [ribunal. if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - XV

STANDARD EC CONDITIONS FOR OPENCAST COAL MINES

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose involved
in the project.

The project proponent shall obtain clearance from the National Board for Wildlife. if

applicable.

The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife Management
Plan and approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation
with the State Forest Department. The implementation report shall be furnished along with the
six-monthly compliance report. (inease of the presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act. 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground Water
Authority.

Solid waste/hazardous waste generated in the mines needs to addressed in accordance to the
Solid Waste Management Rules, 2016 / Hazardous & Other Waste Management Rules. 2016

Air quality monitoring and preservation

Continuous ambient air quality monitoring stations as prescribed in the statue be established in
the core zone as well as in the buffer zone for monitoring of pollutants, namely PM;5, PMa .
SO, and NO,. Location of the stations shall be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets in consultation
with the State Pollution Control Board. Online ambicnt air quality monitoring stations may also
be installed in addition to the regular monitoring stations as per the requirement and/or in
consultation with the SPCB. Monitoring of heavy metals such as Hg, As. Ni. Cd. Cr, elc to be
carried out at least once in six months.

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Coal
Industry Standards notified vide GSR 742 (E) dated 25.9.2000 and as amended from time o
time by the Central Pollution Control Board. Data on ambient air quality and heavy metals such
as Hg, As, Ni. Cd, Cr and other monitoring data shall be regularly reported 1o the
Ministry/Regional Office and to the CPCB/SPCE.

Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun ete

Page 10f 8
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shall be carried out in critical areas prone o air pollution (with higher values of PM;y/PM: 5)
such as haul road, loading/unloading and transfer points. Fugitive dust emissions from all

sources shall be controlled regularly. It shall be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the Central/State Pollution Control Board.

The transportation of coal shall be carried out as per the provisions and route envisaged in the
approved Mining Plan or envirenment monitoring plan. Transportation of the coal through the
existing road passing through any village shall be avoided. In case, it is proposed to construct a
'bypass’ road. it should be so constructed so that the impact of sound, dust and accidents could
be appropriately mitigated.

Vehicular emissions shall be kept under control and regularly monitored. All the wvehicles
engaged in mining and allied activities shall operate only after obtaining ‘PUC” certificate from
the authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided
with dust suppression system. Belt-conveyors shall be fully covered to avoid air borne dust.
Side cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall
be wet operated or fitted with dust extractors.

Coal handling plant shall be operated with effective control measures w.r.l. various
environmental parameters. Environmental friendly sustainable technology should be
implemented for mitigating such parameters.

Water quality monitoring and prescrvation

The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms of the
parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) dated
25.9.2000 and as amended from time to time by the Central Pollution Control Board.

The monitoring data shall be uploaded on the company’s website and displayed at the project
site at a suitable location. The circular No. J-20012/1/2006-1A.11 (M) dated 27.05.2009 issued
by Ministry of Environment, Forest and Climate Change shall also be referred in this regard for
its compliance.

Regular monitoring of ground water level and guality shall be carried out in and around the
mine lease area by establishing a network of existing wells and constructing new piczometers
during the mining operations, The monitoring of ground water levels shall be carried out four
times a year i.e, pre-monsoon, monsoon. post-monsoon and winter. The ground water quality
shall be monitored once a year, and the data thus collecied shall be sent regularly to
MOEFCC/RO.

Moenitoring of water guality upstream and downstream of water bodies shall be carried out once
in six months and record of monitoring data shall be maintained and submitted to the Ministry
of Environment, Forest and Climate Change/Regional Office.

Ground water, excluding mine water, shall not be used for mining operations. Rainwater
harvesting shall be implemented for conservation and augmentation of ground water resources,

Page 20f 8
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vi.  Catch and or garland drains and siltation ponds in adequate numbers and appropriate size shall
be constructed around the mine working, coal heaps & OB dumps to prevent run off of water
and flow of sediments directly into the river and water bodies. Further, dump material shall be
properly consolidated’ compacted and accumulation of water over dumps shall be avoided by
providing adequate channels for flow of silt into the drains. The drains/ ponds so constructed
shall be regularly de-silted particularly before onset of monsoon and maintained properly. Sump
capacity should provide adequate retention period 1o allow proper settling of silt material. The
water so collected in the sump shall be utilised for dust suppression and  green bell
development and other industrial use. Dimension of the retaining wall constructed. if any, at the
toe of the OB dumps within the mine to check run-off and siltation should be based on the
rainfall data. The plantation of native species to be made between toe of the dump and adjacent
field/habitation/water bodies.

vii.  Adequate groundwater recharge measures shall be taken up for augmentation of ground water.
The project authorities shall meet water requirement of nearby village(s) afier due treatment
conforming to the specific requirement (standards).

viii.  Industrial waste water generated from CHP, workshop and other waste water, shall be properly
collected and treated so as to conform to the standards prescribed under the standards prescribed
under Water Act 1974 and Environment (Protection) Act, 1986 and the Rules made there under.
and as amended from time to time. Adequate ETP /STP needs to be provided.

ix.  The water pumped out from the mine, after siltation. shall be utilized for industrial purpose viz.
watering the mine area, roads, green belt development efc. The drains shall be regularly desilted
particularly after monsoon and maintained properly.

x.  The surface drainage plan including surface water conservation plan for the area of influence
affected by the said mining operations, considering the presence of river/rivulet/pond/lake etc,
shall be prepared and implemented by the project proponent. The surface drainage plan and/or
any diversion of natural water courses shall be as per the approved Mining Plan/EIA/EMP
report and with due approval of the concerned State/Gol Authority. The construction of
embankment to prevent any danger against inrush of surface water into the mine should be as
per the approved Mining Plan and as per the permission of DGMS or any other authority as
prescribed by the law.

xi. The project proponent shall take all precautionary measures to ensure reverian/ riparian
ccosystem in and around the coal mine upto a distance of 5 km. A revarian /riparian ecosystem
conservation and management plan should be prepared and implemented in consultation with
the irrigation / watet resource department in the state government.

IV. Noise and Vibration monitoring and prevention
i.  Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules, 2016

in the work environment. Workers engaged in blasting and drilling operations, operation of
HEMM. ete shall be provided with personal protective equipments (PPE) like ear plugs/muffs

ac
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in conformity with the prescribed norms and guidelines in this regard, Adequate awarencss
programme for users to be conducted. Progress in usage of such accessories to be monitored.

Controlled blasting techniques shall be practiced in order to mitigate ground vibrations, fly
rocks, noise and air blast etc., as per the guidelines prescribed by the DGMS.

The noise level survey shall be carried out as per the prescribed guidelines to assess noise
exposure of the workmen at vulnerable points in the mine premises, and report in this regard
shall be submitted to the Ministry/RO on six-monthly basis.

Mining Plan

Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and
subordinate legislations made there-under as applicable.

Mining shall be carried out as per the approved mining plan(including Mine Closure Plan)
abiding by mining laws related to coal mining and the relevant circulars issued by Directorate
General Mines Safety (DGMS).

No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest
(Conservation) Act, 1980

Efforts should be made to reduce energy and fuel consumption by conservation. efficiency
improvements and use ol renewable energy.

Land reclamation

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall
be carried out at least once in three years for monitoring land use pattern and report in 1:3(0,000
scale or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from
time to time shall be submitted to MOEFCC/Regional Office (RO).

The final mine void depth should preferably be as per the approved Mine Closure Plan, and in
case it exceeds 40 m, adequate engineering interventions shall be provided for sustenance of
aquatic life therein. The remaining area shall be backfilled and covered with thick and alive top
soil. Post-mining land be rendered usable for agricultural/forestry purposes and shall be
diverted. Further action will be treated as specified in the guidelines for Preparation of Mine
Closure Plan issued by the Ministry of Coal dated 27" August, 2009 and subsequent
amendments.

The entire excavated area, backfilling, external OB dumping (including top soil) and
afforestation plan shall be in conformity with the “during mining”/”post mining” land-use
pattern, which is an integral part of the approved Mining Plan and the EIA/EMP submitted to
this Ministry. Progressive compliance stalus vis-a-vis the post mining land use pattern shall be
submitted to the MOEFCC/RO.

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per

provisions contained in clause (i) and (ii) ol subparagraph (8) of fly ash notification issued vide
SO 2804 (1) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to
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utilize gypsum generated from Flue Gas Desulfurization (FGD), if any, along with ly ash for
external dump of overburden, backfilling of mines. Compliance report shall be submitted to
Regional Office of MoEF&CC, CPCB and SPCB.

Further, it may be ensured that as per the time schedule specified in mine closure plan it
should remain live till the point of utilization. The topsoil shall temporarily be stored at
earmarked site(s) only and shall not be kept unutilized. The top soil shall be used for land
reclamation and plantation purposes. Active OB dumps shall be stabilised with native grass
species to prevent erosion and surface run off. The other overburden dumps shall be vegetated
with native flora species. The excavated area shall be backfilled and afforested in line with the
approved Mine Closure Plan. Monitoring and management of rehabilitated areas shall continue
until the vegelation becomes self-sustaining. Compliance status shall be submitted to the
Ministry of Environment, Forest and Climate Change/ Regional Office.

The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State government (o provide alternate areas for
livestock grazing, if any. In this context, the project proponent shall implement the directions of
Hon'ble Supreme Court with regard to acquiring grazing land.

VIL. Green Belt
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The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported in the
study area. The Action plan in this regard, il any, shall be prepared and implemented in
consultation with the State Forest and Wildlife Department.

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all
along the mine lease area as soon as possible. The green belt comprising a mix of native species
(endemic species should be given priority) shall be developed all along the major approach/
coal transportation roads.

Public hearing and Human health issues

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be submitted to this ministry & it’s RO on six-
monthly basis.

The project proponent shall undertake occupational health survey for initial and periodical
medical examination of the personnel engaged in the project and maintain records accordingly
as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic
health check-up, 20% of the personnel identified from workforce engaged in active mining
operations shall be subjected to health check-up for occupational diseases and hearing
impairment, if any. as amended time to time.

Personnel (including outsoured employees) working in core zone shall wear protective
respiratory devices and shall also be provided with adequate training and information on safety
and health aspects.
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Implementation of the action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions during the public hearing. Land oustees shall be
compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government. as applicable.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM
No.Z-11013/5712014-1A.11 (M) dated 29t October, 2014, titled *Impact of mining activities on
habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area’.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s OM vide
FNo. 22-65/2017-IA.II1 dated 1™ May 2018, as applicable, regarding Corporate Environment
Responsibility.

The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest / wildlife norms / conditions. The company shall have defined system of
reporting infringements / deviation / violation of the environmental / forest / wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard
shall be submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level. with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The vear wise funds earmarked for environmental protection measures shall be kept in separate
account and not to be diverted for any other purpose, Year wise progress of implementation of
action plan shall be reported to the Ministry/Regional Office along with the Six Monthly
Compliance Report.

Sell environmental audit shall be conducted annually, Every three vears third party
environmental audit shall be carried out.
Miscellaneouns

The project proponent shall make public the environmental clearance granted for their project
along with the environmental conditions and safcguards at their cost by prominently advertising
it at least in two local newspapers of the District or State, of which one shall be in the
vernacular language within seven days and in addition this shall also be displayed in the project
proponent’s website permanently.
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The copies of the environmental clearance shall be submitted by the project proponents to the
Heads of local bodies, Panchayats and Municipal Bodies in addition 1o the relevant offices of
the Government who in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions. including results of monitored data on their website and update the same
on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PMg, 50;, NOx
(ambient levels) or critical sectoral parameters, indicated for the projects and display the same
at a convenient location for disclosure to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website ol the ministry of Environment, Forest and
Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report. commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior approval of

the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection)
Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right Lo stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

The abave conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
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Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India
/ High Courts and any other Court of Law relating to the subject matter,

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

e X
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X ANNEXURE - XVI

STANDARD EC CONDITIONS FOR UNDERGROUND COAL MINES

Statutory compliance:

The Environmental clearance shall be subject to orders of Hon ble Supreme Court of India,
Hon'ble High Courts, NGT and any other Court of Law, from time to time, and as applicable to
the project

The project proponent shall obtain forest clearance under the provisions of Forest
{Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose involved
in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife Management
Plan and approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation
with the State Forest Department. The implementation report shall be furnished along with the
six-monthly compliance report, (incase of the presence of schedule-T species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee,

The project proponent shall obtain the necessary permission from the Central Ground Water
Authority.

Solid waste/hazardous waste generated in the mines needs to addressed in accordance to the
Solid Waste Management Rules, 2016 / Hazardous & Other Waste Management Rules, 2016

Air quality monitoring and preservation

Adequate ambient air quality monitoring stations shall be established in the core zone as well as
in the buffer zone for monitoring of pollutants, namely particulates, SOz and NOy. Location of
the stations shall be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive receptors in consultation with the State Pollution
Control Board. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, efc. 10 be carried out al
least once in six months. Online ambient air quality monitoring station/stations may also be
installed in addition to the regular air monitoring stations as per the requirement and/or in
consultation with the SPCB

The Ambient Air Quality monitoring in the core zone shall be carried out to ensurc the Coal

Industry Standards notified vide GSR 742 (E) dated 25.9.2000 and as amended from time to
time by the Central Pollution Control Board. Data on ambient air quality and heayvy metals such
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as Hg, As, Ni. Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/convevors. Effective control measures such as repular water sprinkling/rain gun/ mist
sprinkling etc.. shall be carried out in critical areas prone to air pollution with higher level of
particulate matter all through the coal transport roads, loading/unloading and transfer points.
Fugitive dust emissions from all sources shall be controlled regularly. It shall be ensured that
the ambient air quality parameters conform to the norms prescribed by the Central/State
Pollution Control Board.

Major approach roads shall be black topped and properly maintained.

The transportation of coal shall be carried out as per the provisions and route proposed in the
approved mining plan. Transportation of the coal through the existing road passing through any
village shall be avoided. In case, it is proposed to construct a 'bypass' road, it should be so
constructed that the impact of sound, dust and accidents could be appropriately mitigated.

Vehicular emissions shall be kept under control and regularly monitored. All the vehicles
engaged in mining and allied activities shall operate only after obtaining *PUC" certificate from
the authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided
with dust suppression system. Belt-conveyors shall be fully covered to avoid air borne dust.
Side cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall
be wet operated or fitted with dust extractors.

Coal handling plant shall be operated with effective conirol measures w.r.l. various
environmental parameters. Environmental friendly sustainable technology should be
implemented for mitigating such parameters.

Water quality monitoring and preservation

The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms of the
parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) dated
23.9.2000 and as amended from lime to time by the Central Pollution Control Board.

The monitoring data shall be uploaded on the company’s website and displayed at the project
site at a suitable location. The circular No. J-20012/1/2006-1A.11 (M) dated 27.05.2009 issued
by Ministry of Environment, Forest and Climate Change shall also be referred in this regard for
its compliance.

Regular monitoring of ground water level and quality shall be carried out in and around the
mine lease area by establishing a network of existing wells and constructing new piczometers
during the mining operations. The monitoring of ground water levels shall be carried out four
times a year i.e. pre-monsoon, monsoon, post-monsoon and winter. The ground water quality
shall be monitored once a vear, and the data thus collecied shall be sent regulardy to
MOEFCC/RO,
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Monitoring of water quality upstream and downstream of waler bodies shall be carried out once

in six months and record of monitoring data shall be maintained and submitted to the Ministry
of Environment, Forest and Climate Change/Regional Office.

Ground water, excluding mine water, shall not be used for mining operations. Rainwater
harvesting shall be implemented for conservation and augmentation of ground water resources.

The project proponent shall not alter major water channels around the site. Appropriate
embankment shall be provided along the side of the river/nallah flowing near or adjacent to the
mine. The embankment constructed along the river/nallah boundary shall be of suitable
dimensions and critical patches shall be strengthened by stone pitching on the river front side,
stabilized with plantation so as to withstand the peak water pressure preventing any chance ol
mine inundation.

Garland drains (of suitable size, gradient and length) around the critical areas i.e. mine shafl and
low lying areas. shall be designed keeping at least 50% safety margin over and above the peak
sudden rainfall and maximum discharge in the area adjoining the mine sites. The sump capacity
shall also provide adequate retention period to allow proper settling of silt matenal of the
surface runoff

The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz.
watering the mine area, roads, green belt development ete. The drains shall be regularly desilted
particularly atter monsoon and maintained properly.

Industrial waste water from coal handling plant and mine water shall be properly collected and
treated so as to conform to the standards prescribed under the Environment (Protection) Act,
1986 and the Rules made thereunder. and as amended from time to time. Oil and grease trap
shall be installed before discharge of workshop effluent. Sewage treatment plant of adequate
capacity shall be installed for treatment of domestic waste water.

Adequate groundwater recharge measures shall be taken up for augmentation of ground water.
The project authorities shall meet water requirement of nearby village(s) in case the village
wells go dry due to dewatering of mine.

The surface drainage plan including surface water conservation plan for the area of influence
affected by the said mining operations shall be prepared. considering the presence of any
river/rivulet/pond/lake etc., with impact of mining activities on it, and implemented by the
project propanent. The surface drainage plan and/or any diversion of natural water courses shall
be as per the provisions of the approved Mining Plan/ EIA-EMP submitted to this Ministry and
the same should be done with due approval of the concerned State/Gol Authority. The
construction of embankment to prevent any danger against inrush of surface water into the mine
should be as per the approved mining plan and as per the permission of DGMS.

The project proponent shall take all precautionary measures fo ensure reverian/ riparian
ecosystem in and around the coal mine upto a distance of 5 km. A revarian /riparian ecosystem
conservation and management plan should be prepared and implemented in consultation with
the irrigation / water resource department in the state government.
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Noise and Vibration monitoring and prevention

Adequate measures shall be taken for control of noise levels below 85 dB(A) in the work
environment. Workers engaged in underground mining operations, operation of HEMM, etc.
shall be provided with personal protective equipments (PPE) like ear plugs/muffs in conformity
with the prescribed norms/guidelines in this regard. Progress in usage of such accessories lo be
monitored. Adequate awareness programme [or users to be conducted.

The noise level survey shall be carried out as per the prescribed guidelines to assess noise
exposure of the workmen at vulnerable points in the mine premises, and report in this regard
shall be submitted to the Ministry/RO on six-monthly basis.

Mining Plan

Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and
subordinate legislations made there-under as applicable.

No change in mining method ie. UG to OC, calendar programme and scope of work shall be
made without obtaining prior approval of the Ministry of Environment, Forests and Climate
Change (MoEFCC).

Mining shall be carried out as per the approved mining plan (including mine closure plan)
abiding by mining laws related to coal mining and the relevant circulars issued by Directorate
General Mines Safety (DGMS).

Underground work place environmental conditions shall be rendered ergonomic and air
breathable with adequate illumination in conformance with DGMS standards.

No mining activity shall be carried out in forest land without obtaining Forestry Clearance as
per Forest (Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of
Indian Forest Act, 1927.

Ffforts should be made to reduce energy and fuel consumption by conservation. efficiency
improvements and use of renewable energy.

Land reclamation

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall
be carried out at least once in three years for monitoring land use pattern and report in 1:50,000
scale or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from
time to time shall be submitted to MOEFCC/Regional Office (RO).

Post-mining land be rendered usable for agricultural/forestry purposes and shall be handed over
to the respective State Government, as specified in the Guidelines for Preparation of Mine
Closure Plan, issued by the Ministry of Coal dated 27th August, 2009 and subsequent
amendments.
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Regular monitoring of subsidence movement on the surface over and around the working areas
and its impact on natural drainage pattern, water bodies. vegetation, structure, roads and
surroundings shall be continued till movement ceases completely. In case of observation of any
high rate of subsidence beyond the limit prescribed, appropriate effective mitigation measures
shall be taken to avoid loss of life and materials. Cracks should be effectively plugged in with
ballast and clay soil/suitable material.

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per
provisions contained in clause (1) and (11) of subparagraph (8) of fly ash notification issued vide
SO 2804 (E) dated 3™ November, 2009 as amended from time to time. Efforts shall be made to
utilize gypsum generated from Flue Gas Desulfurization (FGD), if any, alongwith fly ash for
external dump of overburden, backfilling or stowing of mines. Compliance report shall be
submitted to Regional Office of MoEF&CC, CPCB and SPCB.

A separate team for subsidence monitoring and surface mitigation measures shall be constituted
and continuous monitoring & implementation of mitigation measures be carried oul.

Thorough inspection of the mine lease arca for any cracks developed at the surface due to
mining activities below ground shall be carried out to prevent inrush of water in the mine.

Native tree species shall be selected and planted over areas affected by subsidence.

The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State government to provide alternate areas for
livestock grazing, if any. In this context, the project proponent shall implement the directions of
Hon'ble Supreme Court with regard to acquiring grazing land.

Green Belt

The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered flora/fauna, if any. spotted/reported in the study
area. Action plan, in this regard, if any, shall be prepared and implemented in consultation with
the State Forest and Wildlife Department.

Greenbelt, consisting of three-tier plantation, of width not less than 7.5 m, shall be developed
all along the mine lease area in a phased manner. The green belt comprising of a mix of native
species shall be developed all along the major approach roads/ coal transportation roads.

Public hearing and Human health issues

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored.

The Project Proponent shall undertake Occupalional Health survey for initial and Periodical
medical examination of the workers engaged in the Project and maintain records accordingly as
per the provisions of the Mines Rules, 1955 and DGMS Circulars. Besides carrying out regular
periodic health check-up of their workers, 20% of the workers engaged in active mining
operations shall be subjected to health check-up for occupational discases and hearing
impairment, if any.
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Personnel (including outsourcing employees) working in dusty areas shall wear protective
respiratory devices and shall also be provided with adequate training and information on salety
and health aspects.

Skill training as per safety norms specified by DGMS shall be provided to all workmen
including the outsourcing employees to ensure high safety standards in mines.

Effective arrangement shall be made to provide and maintain at suitable points conveniently
situated, a sufficient supply of drinking water for all the persons employed.

Implementation of Action Plan on the issues raised during the Public Hearing shall be ensured.
The Project Proponent shall undertake all the tasks as per the Action Plan submitted with
budgetary provisions during the Public Hearing. Land oustees shall be compensated as per the
norms laid out R&R Policy of the Company/ or the National R&R Policy/ R&R Policy of the
State Government, as applicable

The project proponent shall follow the mitigation measures provided in this Mimstry’s OM
No.Z-11013/5712014-IA.11 (M) dated 29" October, 2014, titled ‘Impact of mining activities on
habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area’.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s OM vide
F.No. 22-65/2017-1A.111 dated 1" May 2018, as applicable, regarding Corporate Environment
Responsibility.

The company shall have a well laid down environmental pelicy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest / wildlife norms / conditions. The company shall have defined system of
reporting infringements / deviation / violation of the environmental / forest / wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard
shall be submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive. who will directly to
the head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The year wise funds earmarked for environmental protection measures shall be kept in separate

account and not to be diverted for any other purpose. Year wise progress of implementation ol

action plan shall be reported to the Ministry/Regional Office along with the Six Monthly
Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.
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Miscellaneous

The project proponent shall make public the environmental clearance granted for their project
along with the environmental conditions and safeguards at their cost by prominently advertising
it at least in two local newspapers of the District or State, of which one shall be in the
vernacular language within seven days and in addition this shall also be displayed in the project
proponent’s websile permanently,

The copies of the environmental clearance shall be submitted by the project proponents to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of
the Government who in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the same
on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment. Forest and
Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report. commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior approval of
the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection)
Act. 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.
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The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
project autherities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liahility Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India
/ High Courts and any other Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

*hkEE
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ANNEXURE - XVII

STANDARD EC CONDITIONS FOR COAL WASHERY

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986. in case of the diversion of forest land for non-forest purpose involved
in the project.

The project proponent shall obtain clearance from the National Board for Wildlife. if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife Management
Plan and approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation
with the State Forest Department. The implementation report shall be furnished along with the
six-monthly compliance report. (incase of the presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act. 1981 and the Waler (Prevention & Control of
Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground Water
Authority.

Solid waste/hazardous waste generated in the washery needs to addressed in accordance to the
Solid Waste Managemenlt Rules, 2016 / Hazardous & Other Waste Management Rules, 2016.

Coal beneficiation practices shall be carried out under strict adherence to provisions of the
Factories Act, 1957 and subordinate legislations made there under.

Air guality monitoring and preservation

Adequate ambient air quality monitoring stations shall be established in the core zone as well as
in the buffer zone for monitoring of pollutants, namely particulates, SO2 and NOx. Location of
the stations shall be decided based on the meleorological data, topographical features and
environmentally and ecologically sensitive receptors in consultation with the State Pollution
Control Board. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, etc. carried out at least
once in six months.

Continuous ambient air quality monitoring stations as prescribed in the statue  be established in
the core zone as well as in the buffer zone for monitoring of pollutants, namely PM,,, PM: ..
S0, and NO,. Location of the stations shall be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets in consultation
with the State Pollution Control Board. Online ambient air quality monitoring stations may also
be installed in addition to the regular monitoring stations as per the requirement and/or in
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consultation with the SPCB. Monitoring of heavy metals such as Hg, As, Ni, Cd. Cr, ete (o be
carried out at least once in six months.

Transportation of coal by road shall be carried out by covered trucks/conveyors. The
transportation of clean coal and rejects shall be by rail with wagon loading through silo.
Effective measures such as regular water sprinkling shall be carried out in critical arcas prone to
air pollution and having high levels of particulates such as roads, belt conveyors,
loading/unloading and transfer points. Fugitive dust emissions from all sources shall be
controlled at source. It shall be ensured that the ambient air quality parameters conform fo the
norms prescribed by the Central/State Pollution Control Board

All approach roads shall be black topped and internal roads shall be concreted. The roads shall
be regularly cleaned. Coal transportation shall be carried out by covered trucks.

Covered trucks shall be engaged for mineral transportation outside the washery upto the railway
siding, shall be optimally loaded to avoid spillage en-route. Trucks shall be adequately
maintained and emissions shall be below notified limits.

Facilities for parking of trucks carrving raw material from linked mine shall be created within
the unit.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles having
‘PUC" certificate from authorized pollution testing centres shall be deployed for washery
operations.

Hoppers of the coal crushing unit and other washery units shall be fitted with high efficiency
bag filters/mist spray water sprinkling system shall be installed and operated effectively at all
times of operation to check fugitive emissions from crushing operations, transfer poinis of
closed belt conveyor systems and from transportation roads.

The raw coal, washed coal and coal wastes (rejects) shall be stacked properly at earmarked site
(s) within stockyards fitted with wind breakers/shields. Adequate measures shall be taken to
ensure that the stored mineral does not catch fire.

The temporary reject sites should appropriate planned and designed to avoid air and water
pollution from such sites.

Water quality monitoring and preservation

The effluent discharge (mine waste water, workshop effluent) shall be menitored in terms of the
parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (L) dated
25.9.2000 and as amended from time (o time by the Central Pollution Control Board.

The monitoring data shall be uploaded on the company’s website and displayed at the project
site at a suitable location. The circular Na. J-20012/1/2006-1A.11 (M) dated 27.05.2009 issued
by Ministry of Environment, Forest and Climate Change shall also be referred in this regard for
compliance.
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Industrial waste water shall be properly collected and treated so as to conform to the standards
prescribed under the Environment (Protection) Act, 1986 and the Rules made there under, and
as amended from time to time.

The project proponent shall not aller major water channels around the site. Appropriate
embankment shall be provided along the side of the river/mallah flowing near or adjacent to the
washery. The embankment constructed along the river/nallah boundary shall be of suitable
dimensions and critical patches shall be strengthened by stone pitching on the river front side
stabilised with plantation so as to withstand the peak water pressure preventing any chance of
inundation.

Heavy metal content in raw coal and washed coal shall be analysed once in a vear and records
maintained thereof,

The rejects should preferably be utilized in FBC power plant or disposed off through sale for its
gainful utilization. If the coal washery rejects are to be disposed off, it should be done in a safe
and sustainable manner with adequate compaction and post closure arrangement to avoid water
pollution due to leachate from rejects and surface run of from reject dumping sites.

An Integrated Surface Water Management Plan for the washery arca up to its buffer zone
considering the presence of any river/rivulet/pond/lake efc. with impact of coal washing
activities on it, shall be prepared. submitted to MoEFCC and implemented.

Waste Water shall be effectively treated and recyeled completely either for washery operations
or maintenance of green belt around the plant.

Rainwater harvesting in the washery premises shall be implemented for conservation and
augmentation of ground water resources in consultation with Central Ground Water Board.

No ground water shall be used for coal washing unless otherwise permitted in writing by
competent authority (CGWA) or MOEFCC. The make-up water requirement of washery should
not exceed 1.5 m3/tonne of raw coal.

Regular monitoring of ground water level and quality shall be carried out in and around the
mine lease arca by establishing a network of existing wells and constructing new piezometers
during the mining operations. The monitoring of ground water levels shall be carried out four
limes a year i.e. pre-monsocn, monsoon. post-monsoon and winter. The ground water quality
shall be monitored once a year, and the data thus collected shall be sent regularly to
MOEFCC/RO.

Meonitoring of water quality upstream and downstream of water bodies shall be carmed out once
in six months and record of monitoring data shall be maintained and submitted to the Ministry
of Environment. Forest and Climate Change/Regional Office.

The project proponent shall take all precautionary measures to ensure riverine/ riparian
ecosystem in and around the coal mine up to a distance of 5 km. A riverine/riparian ecosystem
conservation and management plan should be prepared and implemented in consultation with
the irrigation / water resource department in the state government
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Noise and Vibration monitoring and prevention

The noise level survey shall be carried out as per the prescribed guidelines to assess noise
exposure of the workmen at vulnerable points in the mine premises, and report in this regard
shall be submitted to the Ministry/RO on six-monthly basis

Adequate measures shall be taken for control of noise levels as per noise pollution Rules, 2016
in the work environment. Workers engaged in blasting and drilling operations, operation of
HEMM, etc shall be provided with personal protective equipments (PPE) like ear plugs/mufis
in conformity with the prescribed norms and guidelines in this regard, Adequate awareness
programme for users to be conducted. Progress in usage of such accessories to be monitored,

Coal beneficiation

Coal stacking plan shall be prepared separately for raw coal, clean coal, middling and rejects.

Efforts should be made to reduce energy consumption by conservation, efficiency
improvements and use of renewable energy.

Green Belt

Three tier greenbelt comprising of a mix of native species, of minimum 30 m width shall be
developed all along the washery area to check fugitive dust emissions and to render aesthetic to
neighbouring stakeholders. A 3-tier green belt comprising of a mix of native species or tree
species with thick leaves shall be developed along vacant areas, storage yards, loading/transfer
points and also along internal roads/main approach roads.

The project proponent shall make nccessary alternative arrangements, iff grazing land is
involved in core zone. in consultation with the State government to provide alternate arcas for
livestock grazing, if any. In this context, the project proponent shall implement the directions of’
Hon'ble Supreme Court with regard to acquiring grazing land.

Public hearing and Human health issues

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be submitted to this ministry & its RO on six-
maonthly basis.

The project proponent shall undertake occupational health survey for initial and periodical
medical examination of the personnel engaged in the project and maintain records accordingly
as per the provisions of the Mines Rules, 1955 and DGMS circulars, Besides regular periodic
health check-up, 20% of the personnel identified from workforce engaged in active mining
operations shall be subjected to health check-up for occupational disesses and hearing
impairment, if any. as amended time to time.

Personnel (including outsoured emplovees) working in core zone shall wear protective
respiratory devices and shall also be provided with adequate training and information on safety
and health aspects.
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[mplementation of the action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions during the public hearing. Land oustees shall be
compensated as per the norms lad down in the R&R policy of the company/State
Government/Central Government, as applicable.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM
No.Z-11013/5712014-TA.11 (M) dated 29" October, 2014, titled ‘Impaet of mining activities on
habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area’.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s OM vide
F.No. 22-65/2017-IA.III dated 1" May 2018, as applicable, regarding Corporate Environment
Responsibility.

The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest / wildlife norms / conditions. The company shall have defined system of
reporting infringements / deviation / violation of the environmental / forest / wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard
shall be submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The vear wise funds earmarked for environmental protection measures shall be kept in separate
account and not to be diverted for any other purpose. Year wise progress of implementation ol
action plan shall be reported to the Ministry/Regional Office along with the Six Monthly
Compliance Repeort.

Sell environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Miscellaneons

The project proponent shall make public the environmental clearance granted for their project
along with the environmental conditions and safeguards at their cost by prominently advertising
it at least in two local newspapers of the District or State, ol which one shall be in the
vernacular language within seven days and in addition this shall also be displayed in the project
proponent’s website permanently,
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The copies of the environmental clearance shall be submitted by the project proponents to the

Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of
the Government who in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the same
on half-yearly basis.

The project proponent shall monitor the eriteria pollutants level namely: PM,. SO0, NOx
(ambient levels) or critical sectoral parameters, indicated for the projects and display the same
at a convenient location for disclosure to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance ol the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report. commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No change in coal beneficiation process and scope of work shall be made without obtaining
prior approval of the Ministry of Environment, Forests and Climate Change (MoEFCC) with
such conditions mentioned therein. No change in the maximum quantum of raw material feed
per annum against the approved washery capacity shall be made

Concealing factual data or submission of [alse/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection)
Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the rght to stipulate additional conditions il found nccessary. The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The

project authorities should extend {ull cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

Page 6 of 7

719



—

Xiil.

Xiv.

ocC

Doy

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act. 1986, Hazardous and Other Wastles (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India
{ High Courts and any other Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Scction 16 of the National Green Tribunal Act, 2010.

e L
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ANNEXURE - XVIIH

Standard EC Conditions for Petroleum Refining Industry, Petro-chemical complexes
and Petrochemical products and petrochemical based processing

[applicable to item 4(a) Petroleum refining industry; 5(¢) Petro-chemical complexes
(industries based on processing of petroleum fractions & natural gas and/or reforming to
aromatics); 5(e) Petrochemical products and petrochemical based processing such as
production of carbon black and electrode grade graphite (processes other than cracking &
reformation and not covered under the complexes)]

I.  Statutory compliance:

i. The project proponent shall obtain forest clearance under the provisions of Forest
{Conservation) Act. 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

ii.  The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

iii. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

iv.  The project proponent shall obtain Consent to Estahlish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Commitree.

v.  The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case ol drawl of surface water required for the project.

vi.  The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2(t16 as amended from time to time.

vii,  The Company shall strictly comply with the rules and puidelines under Manufacture,
Storage and Import of Hazardous Chemicals (MSITHC) Rules, 1989 as amended time
to time. All transportation of Hazardous Chemicals shall be as per the Motor Vehicle
Act (MVA]), 1989,

1. Air quality monitoring and preservation

i.  The project proponent shall install 24x7T continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 and connected to SPCB and CPCB online
servers and calibrate these system [rom time to time according to equipment supplicr
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specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

ii.  The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Act,
1986.

iii.  The project proponent shall install system to carryout Continuous Ambient Air
Quality monitoring for common/criterion parameters relevant to the main pollutants
released (e.g. PMy, and PM3s in reference to PM emission, and S50, and NOx in
reference to SO, and NOx emissions) within and outside the plant area at least at four
locations (one within and three outside the plant area at an angle of 120 each).
covering upwind and downwind directions. (case to case basis small plants: Manual;
Large plants: Continuous)

iv. The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /Tegitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-

monthly monitoring report.

v.  Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards,

vi.  Sulphur content should not exceed 0.53% in the coal for use in coal fired boilers to
control particulate emissions within permissible limits (as applicable). The gaseous
emissions shall be dispersed through stack of adequate height as per CPCB/SPCB
guidelines.

vii.  The DG sets shall be equipped with suitable pollution control devices and the
adequate stack height so that the emissions are in conformity with the extant
regulations and the guidelines in this regard,

viii.  The National Emission Standards for Petroleum Oil Refinery issued by the Ministry
vide G.S.R. 186(F) dated 18th March, 2008 and G.S.R. 595(I7) dated 21sl August,
2009 as amended from time o time shall be followed.

ix.  The National Emission Standards for Petrochemical (Basic & Intermediates) issued
by the Ministry vide G.5.R. 820 (E) dated 9th November, 2012as amended time to
lime shall be followed,

x.  Storage of raw materials, coal etc shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions

11l.  Water quality monitoring and preservation

i.  The project proponent shall provide online continuous monitoring of efMuent, the unit
shall install web camera with night vision capability and flow meters in the
channel/drain carrying effluent within the premises (applicable in case of the projects
achieving 71L.I)).
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The project proponent shall monitor regularly ground water quality at least twice a
year (pre and post monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
walter quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report,

The effuent discharge shall conform to the standards prescribed under the
Environment (Protection) Rules, 1986, or as specified by the State Pollution Control
Board while granting Consent under the Air/Water Act, whichever is more stringent.

As already committed by the project propenent, Zero Liquid Discharge shall be
ensured and no waste/treated water shall be discharged outside the premises
{applicable in case of the projects achieving the ZL.D).

Total fresh water requirement shall not exceed the proposed quantity or as specified
by the Committee. Prior permission shall be obtained from the concerned regulatory
authority/CGWA in this regard.

Process effluent/any wastewater shall not be allowed to mix with storm water. The
storm water from the premises shall be collected and discharged through a separate
conveyance system.

The project proponent shall practice rainwater harvesting to maximum possible
¢cxlent,

The project proponent shall make efforts to minimise water consumption in the
complex by segregation of used water, practicing cascade use and by recycling treated
walter.

Noise monitoring and prevention

Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers,
enclosures ete. on all sources of noise generation,

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB({A) during day time and 70 dB{A) during night time

Energy Conservation measures

The energy sources for lighting purposes shall preferably be LED based.

V1. Waste management

Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys cic. Flame
arresters shall be provided on tank farm and the solvent transfer through pumps.
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Process organic residue and spent carbon, if any, shall be sent to cement industries.
ETP sludge, process inorganic & evaporation salt shall be disposed off to the TSDF.

The company shall undertake waste minimization measures as below:-
a. Metering and control of quantities of active ingredients to minimize waste.

b. Reuse of by-products from the process as raw materials or as raw material
substitutes in other processes.

¢. Use of automated [illing to minimize spillage.
d. Use ol Close Feed system into batch reactors.
e. Venting equipment through vapour recovery svstem.

f. Use of high pressure hoses for equipment clearing to reduce wastewater
generation.

Green Belt

The green belt of 5-10 m width shall be developed in more than 33% of the total
project arca, mainly along the plant periphery, in downward wind direction, and along
road sides etc. Selection of plant species shall be as per the CPCB guidelines in
consultation with the State Forest Department.

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling, Fire fighting system shall be as per the
nomms.

Training shall be imparted to all emplovees on safety and health aspects of chemicals
handling. Pre-employment and routine periodical medical examinations for all
emplovees shall be undertaken on regular basis. Training t all employees on
handling of chemicals shall be imparted

The project propanent shall carry out heat stréss analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures o be removed after the completion of the project.

There shall be adequate space inside the plant premises carmarked for parking of
vehicles for raw materials and finished products, and no parking to be allowed outside
on public places
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Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-TAI1 dated 1™ May 2018, as applicable, regarding
Corperate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus anv
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
sharcholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report,

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization,

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The vear wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Tron and Steel plants shall be implemented.

X. Miscellaneous

ii.

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project propanent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies. Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-vearly basis.
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The project proponent shall monitor the criteria pollutants level namely; PMy, SO0a,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal,

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start ol production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project propenent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

Mo further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
ahove conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project autharities shoold extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced. inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act. 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules. 2016 and the Publie
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matier.
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Any appeal against this EC shall lie with the National Green Tribunal. if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - XIX

Standard EC Conditions Distillery sector
[applicable to item S.N. 5{g)- Distilleries & 5(j) - Sugar industry)

Statutory compliance

The project proponent shall obtain forest clearance under the provisions ol Forest
{Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife. if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department., The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-I species in the study area)

The praject proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee,

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

The Company shall strictly comply with the rules and guidelines under Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989 as amended time
to time. All transportation of Hazardous Chemicals shall be as per the Motor Vehicle
Act (MVA), 1989

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 and connected o SPCB and CPCB online
servers and calibrate these system from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories,

The project proponent shall install system carryout to Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
(e.g. PMyy and PM- 5 in reference to PM emission, and SO; and NOx in reference to
S0, and NOx emissions) within and outside the plant area at least at four locations
(one within and three outside the plant area at an angle of 120°each), covering upwind
and downwind directions. (case to case basis small plants: Manual; Large plants:
Continuous)
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The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
maonthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The National Ambient Air Quality Emission Standards issued by the Ministry vide
G.5.R. No, 826(F) dated 16th November, 2009 shall be complied with.

Sulphur content should not exceed 0.5% in the coal for use in coal fired boilers to
control particulate emissions within permissible limits (as applicable). The gaseous
emissions shall be dispersed through stack of adequate height as per CPCB/SPCB
guidelines,

The DG sets shall be equipped with suitable pollution control devices and the
adequate stack height so that the emissions are in conformity with the extant
regulations and the guidelines in this regard.

Storage of raw materials, coal etc shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

Water quality monitoring and preservation

For online continuous monitoring of effluent, the unit shall install web camera with
night vision capability and flow meters in the channel/drain carrying effluent within
the premises (applicable in case of the projects achieving ZLD) and connected to
SPCB and CPCB online servers.

Zero Liquid Discharge shall be ensured and no waste/treated water shall be
discharged outside the premises (applicable in case of the projects achieving the ZLD)

Process effluent/any wastewater shall not be allowed to mix with storm water. The
storm water from the premises shall be collected and discharged through a separate
conveyance system.

The effluent discharge shall conform to the standards prescribed under the
Environment (Protection} Rules, 1986, or as specified by the State Pollution Control
Board while granting Consent under the Air/Water Act, whichever is more stringent.

Total fresh water requirement shall not exceed the proposed quantity or as specified
by the Committee. Prior permission shall be obtained from the concerned regulatory
authority/CGWA in this regard.

Industrial/trade effluent shall be segregated into High COD/TDS and Low COD/TDS
effluent sireams, High TDS/COD shall be passed through stripper followed by MEE
and ATFD (agitated thin film drier). Low TDS effluent stream shall be treated in ETP
and then passed through RO system.
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vii. The Company shall harvest rainwater from the roof tops of the buildings and storm
walter drains to recharge the ground water and utilize the same for different industrial
operations within the plant,

IV. Noise monitoring and prevention
i.  Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

ii.  The overall neise levels in and around the plant arca shall be kept well within the
standards by providing noise control measures including acoustic hoods. silencers.
enclosures etc. on all sources of noise generation.

ili.  The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

V.  Energy Conservation measures
i,  The energy sources for lighting purposes shall preferably be LED based.
VI. Waste management

i.  Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys ete. Flame
arresters shall be provided on tank farm and the solvent transfer through pumps.

ii.  Process organic residue and spent carbon, if any, shall be sent to cement industries.
ETP sludge. process inorganic & evaporation salt shall be disposed off to the TSDF.

iii.  The company shall undertake waste minimization measures as below:-
a. Metering and control of quantities of active ingredients to minimize waste.

b. Reuse of by-products from the process as raw materials or as raw material
substitutes in other processes.

¢. LUse of automated filling to minimize spillage.
d. Use of Close Feed system into batch reactors.
¢.  Venting equipment through vapour recovery system.

f. Use of high pressure hoses for equipment clearing to reduce wastewater
generation

VI1I. Green Belt

i, Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover
the entire periphery of the plant

VI,  Safety, Public hearing and Human health issues

i. Emergency preparcdness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented,
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The PP shall provide Personal Protection Equipment (PPE) as per the norms of
Factory Act.

Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Pre-employment and routine periodical medical examinations for all
employees shall be undertaken on regular basis. Training to all employees on
handling of chemicals shall be imparted.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care. créche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

There shall be adequate space inside the plant premises earmarked for parking of
vehicles for raw materials and finished products, and no parking to be allowed outside
on public places

IX. Corporate Environment Responsibility

X.

L

The project proponent shall comply with the provisions contained in this Ministry's
OM vide FNo. 22-65/2017-1A.111 dated 1™ May 2018, as applicable, regarding

Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should preseribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head guarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent autherity. The vear wise funds earmarked lor environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional OfTice along with the Six Monthly Compliance Report.

Sell’ environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Miscellaneous
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The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards al their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents o the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions. including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely: PM;, SO»,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project propoment shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
yedar in Form-V to the concemned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authoritics must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report. commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment {Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.
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The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions, The project authorities should extend full cooperation to the officer (5) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforeed. inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the MNational Green
Tribunal Act, 2010,
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ANNEXURE - XX

Standard EC Conditions for Pharmaceutical/Chemical Industry sector

(applicable to item SN, 4(d) - Chlor-alkali industry; 4(e) - Soda ash industry; 5(b) -Pesticides
industry and Pesticides specific intermediates; 5(f) - Synthetic organic chemicals industry
fdyes & dve intermediates, bulk drugs and intermediates & synthetic rubbers etc} and 3(h} -
Integrated paint industry)

—
1L

iv.

vi.

Statutory compliance

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chiel Wildlife Warden, The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-] species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

The Company shall strictly comply with the rules and guidelines under Manufacture,
Storage and Import of Hazardous Chemicals (MSTHC) Rules, 1989 as amended time
to time. All transportation of Hazardous Chemicals shall be as per the Motor Vehicle
Act (MVA), 1989

II.  Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 and connected to SPCB and CPCBE online
servers and calibrate these system from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

The project proponent shall monitor lugitive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Act.
1986.
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The project proponent shall install svstem to carrvoul Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
{e.g. PMyy and PM: < in reference to PM emission, and SO and NOx in reference to
50; and NOx emissions) within and outside the plant area at least at four locations
(one within and three outside the plant area at an angle of 120 each), covering upwind
and downwind directions.

To control source and the fugitive emissions, suitable pollution control devices shall
be installed to meet the prescribed norms and/or the NAAQS. Sulphur content should
not exceed 0.5% in the coal for use in coal fired boilers to control particulate
emissions within permissible limits (as applicable). The gaseous emissions shall be
dispersed through stack ol adequate height as per CPCB/SPCE guidelines.

Storage ol raw materials, coal ete shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

National Emission Standards for Organic Chemicals Manufacturing Industry issued
by the Ministry vide G.5.R. 608(E) dated 21st July, 2010 and amended from time to
time shall be followed.

The National Ambient Air Quality Emission Standards issued by the Ministry vide
(.S.R. No. 826(F) dated 16™ November, 2009 shall be complied with

Water quality monitoring and preservation

The project proponent shall provide online continuous monitoring of effluent, the unit
shall install web camera with night vision capability and flow meters in the
channel/drain carrying effluent within the premises (applicable in case of the projects
achieving ZLD)

As already committed by the project proponent, Zero Liguid Discharge shall be
ensured and no waste/ftreated water shall be discharged outside the premises
(applicable in case of the projects achieving the ZLD).

The effluent discharge shall conform 1o the standards preseribed under the
Environment (Protection) Rules, 1986, or as specified by the State Pollution Control
Board while granting Consent under the Air/Water Act, whichever is more stringent.

Total fresh water requirement shall not exceed the proposed quantity or as specified
by the Committee. Prior permission shall be obtained from the concerned regulatory
authority/CGWA in this regard.

Process effluent/any wastewater shall not be allowed to mix with storm water, The
storm water from the premises shall be collected and discharged through a separate
conveyance system.

The Company shall harvest rainwater from the roof tops of the buildings and storm
water drains 1o recharge the ground water and utilize the same for different industrial
operations within the plant.
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vii. The DG sets shall be equipped with suitable pollution control devices and the
adequate stack height so that the emissions are in conformity with the extant
regulations and the guidelines in this regard.

IV.  Noise monitoring and prevention
i.  Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

ii.  The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods. silencers,
enclosures ete. on all sources of noise generation.

ili.  The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB{A) during night time

V.  Energy Conservation measures
i.  The energy sources for lighting purposes shall preferably be LED based.
VI  Waste management

i.  Hazardous chemicals shall be stored in tanks, tank farms, drums. carboys ete. Flame
arresters shall be provided on tank farm and the solvent transfer through pumps.

ii. Process organic residue and spent carbon, il any, shall be sent to cement industries.
ETP sludge, process inorganic & evaporation salt shall be disposed off to the TSDF,

iii,  The company shall undertake waste minimization measures as below:-
a.  Metering and control of quantities of active ingredients to minimize wasle.

b. Reuse of by-products from the process as raw matenals or as raw material
substitutes in other processes.

c. Use of avtomated filling to minimize spillage.
d. Use of Close Feed svstem into batch reactors.
g. Venting equipment through vapour recovery system.

f. Use of high pressure hoses for equipment clearing to reduce wastewater
generation

VII. Green Belt

i.  The green belt of 5-10 m width shall be developed in more than 33% of the total
project area, mainly along the plant periphery, in downward wind direction, and along
road sides etc. Selection of plant species shall be as per the CPCB guidelines in
consultation with the State Forest Department.

VIIL.  Safety, Public hearing and Human health issues
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Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire fighting system shall be as per the
norms.

The PP shall provide Personal Protection Equipment (PPE) as per the norms of
Factory Act.

Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Pre-employment and routine periodical medical examinations lor all
employees shall be undertaken on regular basis. Training to all employees on
handling of chemicals shall be imparted.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Oceupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

There shall be adequate space inside the plant premises earmarked for parking of
vehicles for raw materials and fnished products. and ne parking 1o be allowed outside
on public places

IX.  Corporate Envirenment Responsibility

iii.

iv.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 1% May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors, The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders, The copy of the hoard resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the contral of senior Executive. who
will directly to the head of the arganization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The vear wise funds earmarked for environmental protection
measures shall be kept in separate account and not o be diverted for any other
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purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report,

Self environmental audit shall he conducted annually. Every three years third party
environmental audit shall be carried out.

X. Miscellanecons

iv,

Vi,

¥il.

viil.

.

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers ol the Distriet or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submittied by the project
proponents to the Heads of local bodies. Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has o display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely: PM;p, SOy,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reporis on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
vear in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company,

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial ¢losure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Centrol Board and the State Government.,

The project proponent shall abide by all the commitments and recommendations made

in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

Mo further expansion or modilfications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
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Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satislactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act. 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transhoundary Movement) Rules. 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 davs as prescribed under Section 16 of the National Green
Tribunal Act, 20110,
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ANNEXURE - XX1

Standard EC Conditions for Offshore and Onshore 0Oil and Gas
exploration, development & production sector

v,

vi.

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case ol the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act. 1974 from the concerned State pollution Control Board/
Committee.

Necessary authorization required under the Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016, Solid Waste
Management Rules, 2016 shall be obtained and the provisions contained in the Rules

shall be strictly adhered to.

The project proponent shall obtain and adhere (o statutory clearance under the Coastal
Regulation Zone MNotification, 2011, as applicable

1. Air gquality monitoring and preservation

L

iii.

The National Ambient Air Quality Emission Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 16th November, 2009 shall be complied with

To control source and the fugitive emissions, suitable pollution control devices shall
be installed to meet the prescribed norms and/or the NAAQS. Sulphur content should
not excesd 0.5% in the coal for use in coal fired boilers to control particulate
emissions within permissible limits (as applicable). The gaseous emissions shall he
dispersed through stack of adequate height as per CPCB/SPCB guidelines.

The locations of ambient air quality monitoring stations shall be decided in
consultation with the State Pollution Control Board (SPCB) and it shall be ensured
that at least one stations each is installed in the upwind and downwind direction as
well as where maximum ground level concentrations are anticipated.
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Ambient air quality shall be monitored at the nearest human settlements as per the
National Ambient Air Quality Emission Standards issued by the Ministry vide G.S.R.
No. 826(E) dated 16th November, 2009 for PM 10, PM2.5, SO2, NOX. CO. CH4, HC.
Non-methane HC etc.

During exploration. production. storage and handling, the fugitive emission of
methane. if any, shall be monitored using Infra-red camera/ appropriate technology.

The project proponent also to ensure trapping/storing of the CO2generated, il any,
during the process and handling.

Approach road shall be made pucea o minimize generation of suspended dust

1L Water quality monitoring and preservation

iii.

As proposed by the project proponent, Zero Liquid Discharge shall be ensured and no
waste/treated water shall be discharged 1o any surface water body. sea and/or on land.
Domestic sewage shall be disposed off through septic tank/soak pit.

The effluent discharge shall conform to the standards prescribed under the
Environment (Protection) Rules, 1986, or as specified by the State Pollution Control
Board while granting Consent under the Air/Water Act, whichever is more stringent.

Total fresh water requirement shall not exceed the proposed quantity or as specified
by the Committee. Prior permission shall be obtained from the concerned regulatory
authority/CGWA in this regard.

The company shall construct the garland drain all around the drilling site to prevent
runoff of any oil containing waste into the nearby water bodies. Separate drainage
system shall be created for oil contaminated and non-oil contaminated. Effluent shall
be properly treated and treated wastewater shall conform to CPCB standards.

Drill cuttings separated from drilling fluid shall be adequately washed and disposed in
HDPE lined pit, Waste mud shall be tested for hazardous contaminants and disposed
according to HWMH Rules, 2016. No effluent/drilling mud/drill cotting shall be
discharged/disposed off into nearby surface water bodies. The company shall comply
with the guidelines for disposal of solid waste, drill cutting and drilling fluids for
onshore drilling operation notified vide GSR.546(L) dated 30th August, 2005,

IV. Noise monitoring and prevention

iil.

The company shall make all arangements for control of noise [rom the drilling
activity, Acoustic enclosure shall be provided for the DG sets along with the adequate
stack height as per CPCB guidelines.

The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers.
enclosures etc, on all sources of noise generation.

The ambient noise levels shall conform to the standards prescribed under
Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA

{night time}).
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Energy Conservatlion measures

The energy sources for lighting purposes shall preferably be LED based.

Waste management

Oil spillage prevention and mitigation scheme shall be prepared. In case of oil
spillage/ contamination, action plan shall be prepared to clean the site by adopting
proven technology. The recyclable waste (oily sludge) and spent oil shall be disposed
of to the authorized recyelers.

Oil content in the drill cuttings shall be monitored by some Authorized agency and
report shall be sent to the Ministry’s Regional Office

Safety, Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

Blow Out Preventer system shall be installed to prevent well blowouts during drilling
operations. BOP measures during drilling shall focus on maintaining well bore
hvdrostatic pressure by proper pre-well planning and drilling fluid logging etc.

Company shall prepare operating manual in respect of all activities, which would
cover all safety & environment related issues and measures to be taken for protection.
One set of environmental manual shall be made available at the drilling site/ project
site. Awareness shall be created at cach level of the management. All the schedules
and results of environmental monitoring shall be available at the project site office.
Remote monitoring of site should be done.

On completion of drilling, the company has to plug the drilled wells safely and obtain
certificate from environment safety angle from the concerned authority

The company shall take measures after completion of drilling process by well
plugging and secured enclosures, decommissioning of rig upon abandonment of the
well and drilling site shall be restored the area in original condition, In the event that
ne economic quantity of hvdrocarbon is found a full abandonment plan shall be
implemented for the drilling site in accordance with the applicable Indian Petroleum
Regulations

The Company shall take necessary measures to prevent fire hazards, containing oil
spill and soil remediation as needed. Possibility of using ground flare shall be
explored. At the place of ground Raring, the overhead [laring stack with knockout
drums shall be installed to minimize gaseous emissions during operation.

Training shall be imparted to all employvees on safety and health aspects of chemicals
handling. Pre-employment and routine periodical medical examinations for all
emplovees shall be undertaken on regular basis, Training to all employces on
handling of chemicals shall be imparted.

I'he company shall develop a contingency plan for HaS release including all necessary
aspects from evacuation to resumption of normal operations. The workers shall be
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provided with personal H-S detectors in locations of high risk of exposure along with
self containing breathing apparatus

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures 1o be removed afler the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

The Company shall carry out long term subsidence study by collecting base line data
before initiating drilling operation till the project lasts. The data so collected shall be
submitted six monthly to the Ministry and Regional Office.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry's
OM vide F.No. 22-65/2017-1A.111 dated 1" May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. ‘The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell equipped with full-fledged laboratory facilities shall
be set up to carry out the Environmental Management and Monitoring functions. with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for anv other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Sell” environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

IX. Miscellaneous

i

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards al their cost by
prominently advertising it at |east in two local newspapers of the District or State, of
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which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yvearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal,

The project proponent shall submit the environmental statement for each financial
vear in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

Restoration of the project site shall be carried out satisfactorily and report shall be
sent to the Ministry’s Regional Office

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions ol
Environment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions il found necessary.
The Company in a time bound manner shall implement these conditions,

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.
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xiil.  The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transhoundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed hy the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

xiv.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred.
within a period of 30 days as preseribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - XXT1

Standard EC Conditions for Oil & gas transportation pipeline sector

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlite
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Waler (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

Necessary authorization required under the Hazardous and Other Wastes
(Management and Trans-Boundary  Movement) Rules, 2016, Solid Waste
Management Rules, 2016 shall be obtained and the provisions contained in the Rules
shall be siricily adhered to,

The project praponent shall obtain and adhere to stalutory clearance under the Coastal
Regulation Zone Notification, 2011, as applicable.

The il Industry Safety Directorate (OISD) guidelines for pipeline projects shall be
followed in letter and spirit.

Necessary approval from Chief Controller of Explosive must be obtained before
commission of project.

Air gquality monitoring and preservation

The locations of ambient air quality monitoring stations shall be decided in
consultation with the State Pollution Control Board (SPCB) and it shall be ensured
that at least one stations each is installed in the upwind and downwind direction as
well as where maximum ground level concentrations are anticipated.

The DG sets shall be equipped with suvitable pollution control devices and the
adequate stack height so that the emissions are in conformity with the extant
regulations and the guidelines in this regard.
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The National Ambient Air Quality Emission Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 16th November, 2009 shall be complied with,

Water quality monitoring and preservation

As already committed by the project proponent, Zero Liquid Discharge shall be
cnsured and no waste/treated water shall be discharged outside the premises
{applicable in case of the projects achieving the ZLD).

The elfluent discharge shall conform 1o the standards prescribed under the
Environment (Protection) Rules, 1986, or as specified by the State Pollution Control
Board while granting Consent under the Air/Water Act, whichever is more stringent.

Total fresh water requirement shall not exceed the proposed quantity or as specified
by the Committee, Prior permission shall be ohtained from the concerned regulatory
authority/CGWA in this regard.

The Company shall harvest rainwater from the roof tops of the buildings and storm
water drains to recharge the ground waler and utilize the same for different industrial
operations within the plant.

The construction of pipelines through the waterbodies shall be avoided during the
rainy season/ breading seasons of aquatic animals.

The riverbed, embankments and dvkes shall be restored adequately after installation
of crossings.

Noise monitoring and prevention

Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

The overall noise levels in and around the plant arca shall be kept well within the
standards by providing noise control measures including acoustic hoods. silencers,
enclosures ete. on all sources of noise generation.

The ambient noise levels shall conform to the standards preseribed under
Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA
(night time).

Energy Conservation measures

The energy sources for lighting purposes shall preferably be LED based.

Waste management

Oil spillage prevention and mitigation scheme shall be prepared. In case of oil
spillage/ contamination, action plan shall be prepared to clean the site by adopting
proven technology. The recyclable waste (oily sludge) and spent oil shall be disposed
of to the authorized recyelers.

Safety, Public hearing and Human health issues
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SCADA  system shall be installed with dedicated optical fiber based
telecommunication link for safe operation ol pipeline and leak detection system.

Intelligent pigeing facilities shall be provided for the entire pipeline system lor
internal corrosion monitoring. Coating and impressed current cathodic protection
system shall be provided to prevent external corrosion,

All the recommendations mentioned in the risk assessment report shall be
implemented and Emergency response plan shall be based on guideline prepared by
0IsD

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Onsite and Offsite Disaster Management Plan shall be
implemented.

VIil.  Corporate Environment Responsibility

ili.

v,

IX.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 1" May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell equipped with full-fledged laboratory facilities shall
be set up to carry out the Environmental Management and Monitoring functions, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported 1o the
Ministry/Regional Office along with the Six Moenthly Compliance Report.

Sell” environmental audit shall be conducted annually. Every three vears third party
environmental audit shall be carried out.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and sateguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
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which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s websile permanently,

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on hall-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the websile of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
vear in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of commencing the land development work and completion of the project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions,

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions, 'The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforeed, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
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Wastes (Management and Transboundary Movement) Rules. 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,
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ANNEXURE - XXIII

Standard EC Conditions for isolated storage and handling of hazardous
chemicals sector

I. Statutory compliance:

i. The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

ii.  The praject proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

iii.  The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-] species in the study area)

iv.  The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee.

v. Necessary authorization required under the Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016 shall be obtained and the
provisions contained in the Rules shall be strictly adhered to.

vi.  During construction phase, air pollution and solid waste management aspects need to
be properly addressed ensuring compliance of the Construction and Demolition Waste
Management Rules, 2016.

vii.  The Company shall strictly comply with the rules and guidelines under Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989 as amended time
to time. All transportation of Hazardous Chemicals shall be as per the Motor Vehicle
Act (MVA), 1989,

viii.  The company should obtain all requisite clearances for fire safety and explosives and
should comply with the stipulation made by the respective authorities.

ix. Necessary approvals from Chiel Controller of Explosives must be obtained before
commission of project, il applicable.

x.  The project proponent shall obtain and adhere to statutory clearance under the Coastal
Regulation Zone Notification, 2011, as applicable

II.  Air quality monitoring and preservation
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‘The National Ambient Air Quality Emission Standards issued by the Ministry vide
G5B No. B26(E) dated 16th November, 2009 shall be complied with.

The locations of ambient air quality monitoring stations shall be decided in
consultation with the State Pollution Control Board (SPCB) and it shall be ensured
that at least one stations each is installed in the upwind and downwind direction as
well as where maximum ground level concentrations are anticipated,

Regularly monitoring of VOC and HC in the work zone area in the plant premises
should be carried out and data be submitted to Ministry’s Regional Office, CPCB and
State Pollution Control Board, Quarterly monitoring for fugitive emissions should be
carried out as per the guidelines of CPCB and reports submitted to Ministry’s
Regional Office.

During storage and handling, the fugitive emission of methane, if anv, shall he
monitored using Infra-red camera’ appropriate technology,

The project proponent also 1o ensure trapping/storing of the CO2generated, if any,
during the process and handling.

The DG sets shall be equipped with suitable pollution control devices and the
adequate stack height so that the emissions are in conformity with the extant
regulations and the guidelines in this regard.

Water sprinkling has to be undertaken on regular basis to control the polluting
particles.

Appreach road shall be made pucca to minimize generation of suspended dust.

Il Water quality monitoring and preservation

Iv.

it.

iii.

V.

As already committed by the project proponent, Zero Liquid Discharge shall be
ensured (applicable in case of the projects achieving the ZLD).

The Company shall harvest rainwater from the roof tops of the buildings and storm
water drains to recharge the ground water and utilize the same for different industrial
operations within the plant,

Noise monitoring and prevention

Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers,
enclosures efe. on all sources of noise gencration.

The ambient noise levels shall conform to the standards prescribed under
Environment (Protection) Act, 1986 Rules. 1989 viz, 75 dBA (day time) and 70 dBA
(night time).

Energy Conservation measures
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iv.  The energy sources for lighting purposes shall preferably be LED based.
VI  Waste management

i.  Oil spillage prevention and mitigation scheme shall be prepared. In case of ail
spillage/ contamination, action plan shall be prepared to clean the site by adopting
proven technology. The recyclable waste (oily sludge) and spent oil shall be disposed
of to the authorized recyclers.

VII. Green Belt

i.  The green belt of 5-10 m width shall be developed in more than 33% of the total
project area, mainly along the plant periphery. in downward wind direction, and along
road sides etc. Selection of plant species shall be as per the CPCB guidelines in
consultation with the State Forest Department.

VIII.  Safety, Public hearing and Human health issues

i.  Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and puidelines prepared by OISD, DGMS and Govt. of India.
Mock drill should be conducted once in a month, onsite and oft-site Disaster
Management Plan shall be implemented.

ii.  Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Pre-employment and routine periodical medical examinations for all
employvees shall be undertaken on regular basis. Training to all employees on
handling of chemicals shall be imparted.

ili.  Additional safety measures should be taken by using remote operated shut ofl valve,
double block & bleed valve (DBB), impervious dyke wall and un-bonded flexible
roof drain pipe, if applicable.

iv.  High and low-level alarms shall be fitted 1o plant storage tanks which can detect
overfilling. However, proper supervision shall be done every time,

v.  Unit should carry out safety audit and report submitted to the Regional Office.

vi.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures 1o be removed after the completion of the project.

vii.  Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility
i. The project proponent shall comply with the provisions contained in this Ministry’s

OM vide F.No, 22-65/2017-1A.111 dated |* May 2018. as applicable, regarding
Corporate Environment Responsibility.
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The company shall have a well laid down environmental policy duly approve by the
Board of Dircctors, The environmental policy should preseribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have delined system of reporting inlringements /
deviation / violation of the environmental ¢ forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell equipped with full-fledged laboratory facilities shall
be set up to carry out the Environmental Management and Moenitoring funetions. with
qualified personnel shall be set up under the control of senior Executive. who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority, The year wise funds earmarked for environmental protection
measurcs shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported 1o the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

X.  Miscellaneous

iii.

i,

vi

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State. of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt,

The project proponent shall upload the status of compliance of the stipulated
cnvironment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Beard as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.
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The project proponent shall inform the Regional Office as well as the Ministry. the
date of commencing the land development work and completion of the project.

Restoration of the project site shall be carried oul satisfactorily and report shall be
sent to the Ministry’s Regional Office,

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

Mo further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, il implementation of any of the
above conditions is nol satisfactory.

The Ministry reserves the right 1o stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions ol the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

Miscellaneous{applicable only for LPG storage)

Mo packing/loading/unloading of LPG cylinders shall be made on rpad/outside factory
premises. Vehicles loaded/unloaded with LPG cylinders shall be parked inside the
plant premises only and not on road sides.

The proponent shall strictly follow Oil Industry Safety Directorate (QISD)
norms/guidelines for installation and design of equipments and operation of the LPG
Bottling Plants.
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Cylinders should be filled with the LPG and should never be over-filled. Cylinders
should be checked before and after filling to ensure that they are fit to fill, have been
correctly filled, are gas tight and will be trouble-free in service.

Cylinder filling operations should be carried out in accordance with a reputable
technical standard or code such as I1SO 10691,

Road tankers should be equipped to the standard specified in national regulations
reputable code. Vehicles should be mobilized during transter operations and equipped
to prevent untimely movement, Loading/unloading bavs should be protected against
impact. Fire-resistant coatings shall be provided to tanks/vessels.

Sections of pipeline and storage systems that can be isolated with valves or blinds
should be equipped with safety valves to protect against possible damage as liquid
PG expands with increases in temperature.

The norms/guidelines of Oil Industry Salety Directorate (O1SD) for installation and
design of equipments and operation of the LPG Bottling Plants shall be strictly
followed, Safety audit to be carried out and report submitted to the Regional Office.

The project proponent shall conduct a traffic density survey on the approach road to
be used for transportation of LPG tankers and LPG cylinders.

Static electricity discharge shall be checked. Steel structures and pipeline should be
securely earthed. Road tankers should be bonded to earth before LP Gas transfers
commence and remain so until the operation is complete and the hose is disconnected.

The proponent shall strictly comply with Government of India’s Gas Cylinder Rules
and its amendments.
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ANNEXURE - XXT1V

Standard EC Conditions for River Valley and Hydroelectric projects
I. Statutory compliance:

i.  The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

ii.  The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

iii.  The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chiel Wildlife Warden, The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be fumished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

iv.  The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State pollution Control Board/
Committee,

v.  NOC shall be oblained from National Commission of Seismic Design Parameters
(NCSDS) of CWC.

vi.  Necessary approval of CEA shall be obtained for those projects having the project
cost more than Rs. 1,000 crore.

I1.  Air quality monitoring and preservation

i.  Regular monitoring of various environmental parameters viz., Water Quality,
Ambient Air Quality and Noise levels as per the CPCB guidelines at designated
locations shall be carried out on monthly basis and a detailed database of the same
shall be prepared and recorded. This shall be used as a baseline data for post
construction EIA / Monitoring purposes.

ii.  Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed standards.

iil.  Necessary control measures such as water sprinkling arrangements, ete. be taken up to
arrest fugitive dust at all the construction sites.

1. Water guality monitoring and preservation
i.  Conjunctive use of surface water to be planned in the project to check water logging

a5 well as to increase crops productivity. The field drains shall be connected with
natural drainage system.
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Remodelling of existing natural drains (link drains) and connecting them with
irrigated land through constructed field drains, collector drains, ete. are to be ensured
on priority basis..

Before impounding of the water, Cofferdams for both at the upstream and
downstream are to be decommissioned as per EIA/EMP report so that once the project
is commissioned; cofferdam should not create any adverse impact on water
environment including the rock mass and muck used for the Cofferdam.

As the reservoir will be acting as balancing reservoir and there would be fluctuation
of water level during peaking period. efforts be made to reduce impact on aguatic life
including impacts during spawning period both at the upstream and downstream of
the project

Water depth sensors shall be installed at suitable locations to monitor e-llow. Hourly
data to be collected and converted to discharge data, The Gauge and Discharge data in
the form of Excel Sheet be submitted to the Regional Office. MoEF & CC and to the
CWC on weckly basis.

Mixed irrigation shall be practised and necessary awareness be given to all the
farmers and trained in the use of such systems. Proper crops selection shall be carried
out for making irrigation facility more effective.

On Farm Development (OFD) works like landscaping. land levelling, drainage
facilities, feld irrigation channels and farm roads, ete. should be taken up in phased
manner prior to the start of irrigation in the entire command area. The Command Area
Development Plan should be strictly implemented as proposed in the EIA/EMP report

Noise monitoring and prevention

All the equipment likely to generate high noise shall be appropriately enclosed or
inbuilt noise enclosures be provided so as to meet the ambient noise standards as
notified under the Noise Pollution (Regulation and Centrol) Rules, 2000, as amended
in 2010 under the Environment Protection Act (EPA), 19846,

T'he ambient noise levels should conform to the standards prescribed under F(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

Catchment Area Treatment Plan

Catchment Area Treatment (CAT) Plan as proposed in the EIA/EMP report shall be
implemented in consultation with the State Forest Department and shall be
implemented in synchronization with the construction of the project.

V1. Waste management

i.

Muck disposal be carried out only in the approved and earmarked sites. The dumping
sites shall be located sufficiently away from the HFL of the river. Efforts be made to
reuse the muck for construction and other filling purposes and balanced be disposed
of at the designated disposal sites. Once the muck disposal sites are inactive, proper
treatment measures like both engineering and biological measures be carried out so
that sites are stabilized quickly.
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Solid waste management should be planned in details. Land filling of plastic waste
shall be avoided and instead be used for various purposes as envisaged in the
EIA/EMP reports. Efforts be made to avoid one time use of plastics.

Green Belt, EMP Cost, Fisheries and Wildlife Management

Based on the recommendation of Cummulative Impact Assessment and Carrying
capacity study of river basin or as per the ToR conditions or minimum 13% of the
average flow of four consecutive leanest months, whichever value is higher, shall be
released as environmental flow,

Dietailed information on species composition particular to fish species from previous
study/literature be inventorized and proper management plan shall be prepared for in-
situ conservation in the streams. tributaries of river and the main river itself for which
adequate budget provision be made and followed strictly.

Wildlife Conservation Plan prepared for both core and buffer zones shall be
implemented in consultation with the local State Forest Department.

To enrich the habitat of the project site, plantation shall be raised as envisaged in the
EIA/EMP report. Plantation to be developed along the periphery of the reservoir in
multi-layers with local indigenous species in consultation with the local State Forest
Department.

Compensatory  alforestation programme  shall be implemented as per the plan
approved.

Fish ladder/pass as envisaged in the EIA/EMP report shall be provided for migration
of fishes. Regular monitoring of this facility be carried out to ensure its effectiveness,

Public hearing and Human health issues

Resettlement & Rehabilitation plan be implemented in consultation with the State
Govt. as approved by the State Govt

Budget provisions made for the community and social development plan including
community welfare schemes shall be implemented in toto.

Preventive measures viz. fuming and spraying of mosquito control shall be done in
and around the labour colonies, affected villages, stagnatedpools. ele. Provisions be
made to not o create any stagnated pools to avoid creation of breeding prounds of the
veelor borne diseases

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures 10 be removed after the completion of the project.

Labourforce to be engaged for construction works shall be examined throughly and
adequately treated before issuing them work permit. Medical facilities shall be
provided at the construction sites.
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Early Warning Telemetric system shall be installed in the upper catchment area of the
project for advance intimation of flood forecast.

Emergency preparedness plan be made for any eventuality of the dam failure and
shall be implemented as per the Dam Break Analysis

IX. Corporate Environment Responsibility

i

iii.

iv:

vi.

vil.

viii.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide FNo. 22-65/2017-IA.111 dated 1" May 2018, as applicable, regarding
Corporate Environment Responsibility.

Skill mapping be undertaken for the youths of the affected project area and based on
the skill mapping, necessary trainings to the youths be provided for their long time
livelihood generation

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into [ocus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
sharcholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly 1o the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Post EIA and SIA be prepared for the project through a third party and evaluation
report be submitted to the Ministry alter live years of commissioning of the project.

Multi Disciplinary Committee (MDC) be constituted with experts from Ecology,
Forestry, Wildlife, Sociology. Soil Conservation, Fisheries, NGO, cic. o oversee
implementation of various environmental safeguards proposed in EIA/EMP report
during construction of the project. The monitoring report of the Committee shall be
uploaded in the website of the Company.

Formation of Water User Association/Co-operative be made involment of the whole
communily be ensured for discipline use of available water for irrigation purposes

X. Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by

760



v,

vi.

Vil.

viii.

vil.

viil.

Xi.

X

prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the projeet proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start ol production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the ETA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment. Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection} Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.
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xii.  The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules. 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

xiii.  Any appeal against this EC shall lic with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act. 2010.



ANNEXURE - XXV

STANDARD ENVIRONMENT AND CRZ CLEARANCE CONDITIONS FOR THE
PROJECTS RELATED TO INDUSTRIAL ESTATESPARKS/COMPLEXES/
AREAS, EXPORT PROCESSING ZONES (EPZS), SPECIAL ECONOMIC ZONES
(SEZS), BIOTECH PARKS, LEATHER COMPLEXES

L

vi.

vii.

viik.

X,

Statutory compliance:

This clearance is subject to final order of the Hon’ble Supreme Court of India in the
matter of Goa Foundation Vs Union of India in Writ Petition (Civil) No.460 of 2004
as may be applicable to this project

The project propenent shall obtain forest clearance under the provisions of Forest
{Conservation) Act. 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report, (incase of the
presence of schedule-1 species Bdhe study arca)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Acl. 1981 and the Water (Prevention &
Control of Pollution) Act. 1974 from the concerned State pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The projeet proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

All other statutory clearances such as the approvals for storage of diesel from Chiel
Controller of Explosives, Fire Department, Civil Aviation Department shall be
obtained, as applicable by project proponents from the respective competent
authorities.

This environmental clearance is only for the said Industrial Area. Any other activity
within the Industrial Area would require separate environmental clearance, as
applicable under EIA Notification, 2006 as amended from time to time. For all the
individual units, environmental clearances, as applicable. shall be obtained from the
respective regulatory authorities.
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The buildings shall have adequate distance {(as per local building bve laws) between
them to allow movement of fresh air and passage of natural light, air and ventilation
in accordance with guidelines of local authorities

Air quality monitoring and preservation

The project proponent shall install system to carrvout Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
{e.g. PMy, and PM:; 5 in reference to PM emission, and S0s and NOx in reference to
S0; and NOx emissions) within and outside the Industrial area at least at four
locations (one within and three outside the plant arca at an angle of 120 cach),
covering upwind and downwind directions.

The D.G. sets to be used during development/ construction phase shall be in
conformity to Environment (Protection) Rules prescribed for air and noise emission
standards.  Storage of diesel shall be made underground and necessary
approvals/permissions from Chief control of explosives to be oblained.

Traflic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking, loading and unloading shall be fully
internalized and no public space shall be utilized.

Vehicles hired for bringing construction material to the site should have a Pollution
Under Control (PUC) certificate and shall conform to applicable air and noise
emission standards and shall be operated only during non-peak hours.

Water quality monitoring and preservation

The project proponent shall install effluent monitoring system with respect to
standards prescribed in Environment (Protection) Rules 1986.

Construction of storm water drains for collection, storage and its re-use as per
guidelines of Central Ground Water Authority (CGWA).

The project proponent shall report to the State Pollution Control Board about the
compliance of the prescribed standards for all discharges from the Industrial Area into
the sea. - Project specific

Fixtures [or showers, toilet Nushing and drinking shall be of low flow either by use of
aerators or pressure reducing devices or sensor based contral.

The quantity of fresh water usage, water recyeling and rainwater harvesting shall be
measured/recorded to ensure the water balance as projected by the project proponent,
The record shall be submitted to the concerned Regional Office of the Ministry along
with six monthly monitoring reports.

Water demand during development/construction shall be reduced by use of pre-mixed
conerete, curing agents and other best practices referred. Project specific

The project proponent shall monitor regularly ground water guality at least twice a
year (pre and post monsoon) at sufficient numbers of piczometers/sampling wells in
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the plant and adjacent areas through labs recognised under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall make efforts to minimise water consumption in the
industrial complex by segregation of used water, practicing cascade use and by
recycling treated water.

Member industries shall treat the effluent to meet the prescribed CETP inlet norms.

The member units shall provide RCC tanks for storage of effluent for monitoring the
characteristics of effluent before taking into the Commaon Effluent Treatment Plant
(CETP) [or further treatment.

Proper flow meters along with online monitoring facilities shall be provided to
monitor the effluent quality and guantity sent from member industries o CETP and
from CETP to the final disposal/re-use on a continuous basis.

Weep holes in the compound walls shall be provided te ensure natural drainage of
rain water in the catchment area during the monsoon period.

To achieve the Zero Liquid Discharge, waste water generated from different industrial
operations shall be properly collected, treated to the prescribed standards and then
recycled or reused for the identified uses. — Project specific

The project should not amend or alter the pathways of the natural streams or
creeks/nallah flowing,

Rain water harvesting for roof run-ofT and surface run- ofl, as plan submitted shall be
implemented. Before recharging the surface run off. pre-treatment must be done 1o
remaove suspended matter, oil and grease. The hore well for rainwater recharging shall
be kept at least 4 m above the highest ground water table.

Noise monitoring and prevention

Moise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules. 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

Energy Conservation measures

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly;

Provide LED lights in their offices and residential areas.

VL  Waste management
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Disposal of muck during development/construction phase should not create any
adverse effect on the neighbouring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved sites
with the approval of competent authority. The ground water quality of the adjacent to
dumping area should be monitored and report should be submitted to MoEF&CC and
its Regional Office concerned.

Fly ash bricks should be used as building material in the construction as per the
provisions of Fly Ash Notification of Seplember, 1999 and amended as on 27th
August, 2003 and 25th January, 2016

All hazardous waste generated during development/ construction phase, shall be
disposed off as per applicable rules and norms with necessary approvals of the Central
Pollution Control Board/State Pollution Control Board.

Used [LEDs shall be properly collected and disposed off/sent for recycling as per the
prevailing guidelines/rules of the regulatory authority to avoid mercury
contamination. Use of solar pancls may be done o the extent possible. Energy
conservation measures should be as per Bureau of Energy Efficiency (BEE)
standards.

Air pollution and the solid waste management aspects need to be properly addressed
ensuring compliance of the Construction and Demolition Waste Management Rules,
2016.

The solid waste generated shall be properly collected and segregated in accordance
with the Solid Waste Management Rules, 2016, Wet garbage shall be composted and
dry/inert solid waste should be disposed oft to the approved sites for land filling afier
recovering recyclable material. No municipal waste shall be disposed off outside the
premises

Green Belt

The green belt/plantation of to a width of 15 m should be provided all along the
periphery of industrial area with native species. The individual units should keep
33% of allotted area as green area with native place. The time bound action plan for
green belt/plantation be submitted to the MoEF&CC and concerned Regional Office
within three months of issue of this letier.

Cutting of plants/trees are to be totally avoided by the construction labours. The
contractor has o maintain log book for the purchase and distribution of luel wood.

Management Plan for biodiversity conservation along with the implementation
schedule should be prepared with the help of concerned government institution /state
forest department, and same to be submitted to MoEF&CC and its Regional Office
before commencement of work. Sufficient fund provision to be made to implement
the same.

All the topsoil excavated during development/construction activities should be stored
for use in horticulture/landscape development within the project site. Report should be
submitted to MoEF&CC and its Regional Office concerned.
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For monitoring of land use pattern, a time series of landuse maps, based on satellite
imagery (on a scale of 1: 5000) of the core zone and buffer zone, shall be prepared
once in 3 years (lor any one particular season which is consistent in the time series),
and the report submitted to MOEF and its concerned Regional office

Public hearing and Human health issues

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
5 TP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

Corporate Environment Responsibility

L.

v,

vi.

vii.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.111 dated 1% May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring inte focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
sharcholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level.
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three vears third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) regarding plants located in the industrial estates/park
shall be implemented.

Special purpose vehicle shall be established for implementation, monitoring and
compliance of the environmental safeguards.

Miscellaneous
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Construction material has to be brought from approved/authorized places.
Internal Road widths within the industrial area shall be minimum 18 m ROW,

Parking space 10 accommodate trucks, cars, two wheelers and bicyeles shall be
provided as per the norms.

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant ofTices of the Government who in turn has 1o display the same for 30
days from the date of receipt.

The project proponent shall upload the staws of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
websile and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely: PMq. SO,,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company,

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commeneing the land development work and start of production operation by the
project,

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
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Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary,
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act. 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Acl 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter,

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

Coastal Regulation Zone (CRZ) - If applicable

On the project site physical HTL demarcation has to be compulsorily made with the
help of Government of India organizations/Institutions.

Screens and trash bars shall be provided to avoid entry of fishes and fish larvae in to
the system - Project Specific

There shall be no disturbance to the sand dunes (Size and location latitude and
longitude to be given).

All the provisions of the CRZ Notification, 2011 and subsequent amendments shall be
strictly complied with, and in case of any change i scope of work, necessary
recommendations from the concerned CZMA shall be obtained for further
consideration by the concerned regulatory authority,

No construction work other than those permitted in CRZ Notification shall be carried
out in CRZ arca.

The physic — chemical and biclogical parameters including benthic fauna and flora,
primary and secondary productions as well as fishery populations are o be monitored
regularly during the construction phase by employing qualified persons.

In view of the river ecology and dependency for sustenance of fishery in coastal arcas,
alternate water resources shall be explored to meet the huge water demand for the

769



vili.

X

%1,

xil,

xiii.

Xiv,

X¥.

KVi.

1

project, in addition to the best recycling practices for the industrial requirements,
Natural flow of River shall not be altered or tampered with, Project specific

Though the sumps and pump house are located bevond CRZ area. in view of its
proximity to sea necessary prior permission shall be obtained for construction of
sumps from the competent authority. Copy of permission shall be submitied to the
concerned the concerned Regional Office of the Ministry prior to the commencement
of work. Project Specific

Detailed scientific studies for Coastal Management Plan shall be prepared by an
expert institution of repute and time bound action plan to be submitted to the Ministry
and its Regional Office concerned within three months of issue of this letter.

Non vegetated mudflats must be clearly demarcated on the map.and no artificial
plantation to be undertaken on non- vegetated mudfTats.

2% of the project cost shall be apportioned for marine and coastal biodiversity
protection and conservation measures, 1o be spent by the project proponent towards
fulfilling its Corporate Environmental Responsibility (CER). Project Specific.

The temperature at the discharge point has to be monitored regularly and also the
physico-chemical and hiclogical parameters including benthic fauna and flora,
primary and secondary productions as well as fishery populations has to be monitor
regularly during the operation phase by employing qualified persons.

The project proponent shall report to the State Pollution Control Board about the
compliance of the prescribed standards for all discharges from the Industrial Area into
the sea.

The desalination plant reject has to be disposed properly.

Periodic monitoring of coastal water shall be carried out at outfall location by the
project proponent by establishing minimum 3 monitoring stations. Proper record of

monitoring should be placed along with six monthly compliance report.

Implementation of Marine Environmental Management Plan in Toto
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Mz ANNEXURE- R/3
~ o ~Government of India
(== NS Ministry of Environment, Forest and Climate Change
i 3 5 (Impact Assessment Division)
z
g g To,
> W The Executive Assistant to MD
- SHYAM SEL AND POWER LIMITED

S S Chamber, 5 CR Avenue, Kolkata-700072,,Kolkata,West Bengal-
700072

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/WB/IND/6700/2008 dated 29.Sep 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC21A008WB117492

2.  File No. J-11011/887/2007-1A.1I(1)

3. Project Type Expansion

4. Category A

5. Project/Activity including 3(a) Metallurgical-industries (ferrous &
Schedule No. non ferrous)

6. Name of Project Proposed. Integrated Steel Plant

7. Name of Company/Organization—- SHYAM.SEL AND POWER LIMITED

8. Location of Project West Bengal

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Sundar Ramanathan
Date: 16/11/2021 Scientist E
IA - (Industrial Projects - 1 sector)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environment Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21A008WB117492 File No. - J-11011/887/2007-IA.1I(1) Date of Issue EC - 16/11/2021 Page 1 of 9
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This refers to your proposal no. IA/WB/IND/6700/2008 dated 29/09/2021 through
Parivesh Portal for grant of Environmental Clearance (EC) for the project mentioned above.

As per the provisions of the Environment Impact Assessment (EIA) Notification, 2006, the
above-mentioned project/activity is listed at schedule no. 3 (a) Metallurgical industries (Ferrous
& non-ferrous), 1 (d) Thermal Power Plants and 4 (b) Coke Oven Plant under Category “A” of
the schedule of the EIA notification, 2006 and appraised at Central level.

Accordingly, the above-mentioned proposal has been considered by the Re-constituted EAC
(Industry-I) in its 46'"" meeting held on 11" — 12" OQctober, 2021. The minutes of the meeting
and all the project documents are available on PARIVESH portal which can be accessed at
https://parivesh.nic.in/.

The details of the proposal are as per the EIA report submitted by the proponent. The salient
features of the expansion proposal as presented during the above-mentioned meeting of EAC

(Industry 1) are as under: -

S.No. Particulars Details
a. | Terms of  Reference for 11/11/2020
undertaking EIA study
b. | Period of baseline data collection 1% October, 2020 — 31% December, 2020
c. | Date of Public Consultation 09/03/2021
d. | Action plan to address the PH | In addition to EMP budget of Rs. 192.84 Crores
w issues (capital cost), an amount of Rs. 441 lakhs have
been earmarked to address the issues raised
during public consultation and an amount of Rs.
371 lakhs to address the need based issues based
on Social Impact Assessment (SIA) conducted.
e. | Location of the project Village Dhasna, P.S. Jamuria, P.O. Bahadurpur,
District Paschim Burdwan, West Bengal.
f. | Latitude and Longitude of the | Latitude: 23°40°02.06"N to 23°41°50.13"N
project site Longitude: 87°07°00.06"E to 87°07°53.20"E
g. | Total land 284.09 ha (existing land)
h. | Land acquisition details as per | Total land is 284.09 ha and is under the
MoEF&CC O.M. dated 7/10/2014 | possession of the company.
1. | Existence of habitation & | No R&R involved.
involvement of R&R, if any
j. | Elevation of the project site 341.2 feet (104 meters) AMSL
k. | Involvement of Forest land if any. | No Forest Land is involved
. | Water body exists within the | Project site: 8 numbers Water bodies and 1
project site as well as study area number Nallah
Study area:
AjayRiver-7.0Km in NE direction
m. | Existence of ESZ / ESA / national | NIL
park / wildlife Sanctuary /
biosphere Reserve / tiger reserve /
elephant reserve etc. if any within
the study area
n. | Project cost INR 1987.36 Crores
0. | EMP cost INR 192.84 Crores (Capital Cost)
INR 18.42 Crores (RecurringCost)
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S.No. Particulars Details
p. | Employment opportunity 2750 Nos
q. | Water and Power requirement Water — 16706 m® /day (overall project after
expansion)
Power — 472 MW (overall project after
expansion)
Unit configuration and capacity:
Capacity as per EC Units under
Units Implementa
S | Numeof Ultimate uhder tn ¢ Proposed Project Vitlmaie
No| Unit |Capacity [ & : To be P ! Capacity
Capacity |Operation
Implemente
d
| Sinter 0.85 0.85 0.85 Capacity Enhancement from 0.85 1.11 MTPA*#
Plant MTPA MTPA MTPA* MTPA to 1.11 MTPA :
Pellet 0.6 Capacity Enhancement from 0.6 : ”
gy |MOMIEA MTPA* |- MTPA 10 0.9 MTPA L
Pellet b st O Capacity Enh from 0.6
2 elle (1800000 J apacity nhancement from U. &
Plant2 - |YOMIPA | o IR AN | MTPA t0 0.9 MTPA ENES
Pellet : Capacity Enhancement from 0.6|, , "
Pl oo AT - 0.6 MTPA* |MTPA to 1.2 MTPA 2N
. |Blast 0.6 MTPA ?6'3 el 0.6 MTPA* | Capacity Enhancement from 450 m*|0.77 MTPA*
? |Furnace |(1x450 m?) TPA) (1x450 m*) |to 550 m’ (1x550 m*)
2x 100 2x100 Capacity Enhancement from 100|2x150 TPD*
TPD TPD* - TPD to 150 TPD (0.09 MTPA)
3 x300 3x300 Capacity Enhancement from 300|3x450 TPD*
TPD TPD* - TPD to 450 TPD (0.445 MTPA)
2x90 0.89 2x90 Capacity Enhancement from 90|2x150 TPD*
TPD 'v.lTPA TPD* - TPD to 150 TPD (0.09 MTPA)
Direct ‘(890000 3X450 TPD*
4 Reduced TPA) Capacity Enhancement from 350((0.445 MTPA)
wron (OKD kg x 350 50 —|Sasamall s 22 LD
& e
¥ L e R Capacity Enhancement from 350
TPD to 700 TPD 1x700 TPD*
(0.231 MTPA)
4x700
- - - - 4x700 TPD (New) TPD(New)
(0.924 MTPA)
Ferro if\(/i 0.1 MTPA
5 |Alloys 2x4.5 0.1 MTPA |0.1 MTPA - (3 X9MVA
Sk i 2x4.5MV
Plant MVA X VA)
Steel 12x18 T 4xI18T  [8xI8T 12x18 T
Melting |2x15T 2x15 T - 2x15T
Shop 2 X 8 T (New)|4x5 T
(SMS) 45T 1.51 45T 20 x 20 T (New) 2 x 8 T (New)
(Induction MTPA [1.37 MTPA] 20 x 20 T (New)
Furnace (1.11 :
6 Tt} 8x8T MTPA 8x8T - 8 x 8T
SMS +04
itectrlc :0x445 T |MTPA) 1x45T ; 1x45T
Purmace | MTPA) . (0.4 MTPA) (0.4 MTPA)
route)
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Capacity as per EC Units under
Units Implementa
S | Name of i tion / Ultimate
; g Ultimate under Proposed Project
N ] P J o
o| Unit |Capacity Capactly |Opscition To be Capacity
Implemente
d
Rolling & ;
Mill 1 - 0.15 0.15 i Capacity Enhancement From 0.15| 5 0 4
S MTPA MTPA - MTPA to 0.2 MTPA
Rolling =
f 0. :
M2 [, el k 0.15 MTPA
TMT Bars
Ralling 0.2MTPA Capacity Enh from 0.2
Mill3-  [0.2 MTPA i ipeianil e el iy [ 200
Wil’e ROdS = I 1o U.5 TPA
Rolling
. 1 MTPA .
Mill 4 - i _— Capacity Enhancement from 0.3
7 Long 0.3 MTPA | (1000000 0.3 MTPA* MTPA 10 0.5 MTPA 0.5 MTPA*
TPA)
Product
Rolling
Mill 5 - 5
Long 0.2 MTPA " 0.2 MTPA |- 0.2 MTPA
Product
Cold
Rolling =
Mill6- |- g 0.3 MTPA - New P MEESE
New
Long
Product
0.3 MTPA :
Coke Oven n . |Capacity Enhancement from 0.3|0.45 MTPA*
8 |plam |03 MTPA %?E?OO : 0.3 MTPA™ I\ITPA t0 0.45 MTPA (450000 TPA)
; 0.1 MTPA . %
DI Pipe ] + |Capacity Enhancement from 0.1/0.25 MTPA*
Y ot |MIMTPA ir‘fﬁ?oo 0.1 MTPA™ |\ TPA 10 0.25 MTPA (250000 TPA)
WHRB —
Cantive WHRB - WHRB - 179 MW
10 |papive  [93MW | oy [48MW \WHRB-45\WHRB. = 86 . MW (New) CFBC-137
Plant CFBC - 43 CFBC- |MW CFBC - 94 MW (New) MW
MW 43 MW
Total : 316 MW
Cement
11 |Grinding |1.2 MTPA |1.2 MTPA |- 1.2 MTPA |- 1.2 MTPA
Unit
36,000Nm | 36,000Nm |36.000Nm 84.000Nm*/Hr
*Hr 3/Hr */Hr 5 (12 Nos. x 3000
/
12 [grO0Per (12 Nos. x | (12 Nos. x |(12 Nos.x |- ?ffgg?“; o Nl iy | POTEE)
" 3000 3000 3000 R i ’ 12 Nos. x 4000
Nm/Hr) |Nm*/Hr) |[Nm*Hr) Nm'/H)
LD ] - \iTpA| 0-48 MTPA
13 |Convertor - - i 60 Ton/ Heat - New 60 Ton/
Plant il * Heat — New
, |Oxygen 4 > 10000 M*¥/ Day —
14 Plant - - 5 ) 10000 M°/ Day - New New

Note: * Denotes Capacity enhancement of units under operation / units under implementation / units to be

implemented for which EC has already been granted.

The Re-constituted EAC (Industry-I) EAC in its 46" meeting held on 11-12" October, 2021,
based on information & clarifications provided by the project proponent and after detailed
deliberations recommended the proposal for grant of Environment Clearance subject to
stipulation of specific and general conditions as detailed in the paragraph given below.

The MoEF&CC has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting the
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recommendations of the Expert Appraisal Committee (Industry-1) hereby decided to grant
Environment Clearance for instant expansion proposal of M/s. Shyam Sel and Power Limited
under the provisions of EIA Notification, 2006 subject to the following specific conditions and
general conditions:

A. Specific conditions

1.

il.

iii.

iv.

V1.

Vii.

viil.

iX.

X1,

Xii.
xiii.

X1V.

XV.

EC Identification No. - EC21A008WB117492

Four Continuous Ambient Air Quality monitoring stations under installation shall be
commissioned and connected to the SPCB/CPCB server by end of October, 2021.
Compliance status in this regard shall be submitted to the Ministry and Regional
Office of the MoEF&CC.

The nallah passing through the project site shall not be disturbed. Landscaping shall
be done on both embankments, with green belt covering 10 m land on both sides of
the nallah.

Green Belt shall be developed in 97 hectares of land (34 % of total land) with tree
density of 2500 trees per ha by 31/12/2024 all along the periphery of the project site.
This shall include, gap filling which shall be done in existing green belt developed
area wherever tree density is less than 2500 trees per ha. In addition to this, 18.4
hectares (45.5acres) of land outside the project premises located adjacent to the main
plant shall also be brought under green belt development as committed by the PP.
Project proponent shall conserve eight water bodies exist in the project site by
developing green belt development all along the boundary of the water body.

Solid waste utilization

e Maximum 90 days of slag storage area shall be permitted inside the plant.

e PP shall recycle/reuse 100 % solid waste generated in the plant.

e Used refractories shall be recycled.

Sinter Plant shall be equipped with sinter cooler waste recovery system to generate
process steam or power.

BF shall be equipped with Top Recovery Turbine, dry gas cleaning plant, stove waste
heat recovery, cast house and stock house ventilation system and slag granulation
facility.

Secondary fume extraction system shall be installed on converters of Steel Melting
Shop.

Basic Furnace (BF) and LD gas shall be cleaned dry.

Submerged Arc Furnace and Electric Arc Furnace shall be closed type with 4™ hole
extraction system.

85-90 % of billets/slabs shall be rolled directly in hot stage. Only 10-15 % rolling shall
be done through RHF using only Light Diesel Oil or BF gas.

Particulate matter emission from all the stacks shall not exceed 30 mg/Nm3.
Performance test shall be conducted on all pollution control systems every year and
report shall be submitted to Regional Office of the MoEF&CC.

Cold Rolling Mill (CRM) shall have ETP to treat and recycle the treated water from
CRM complex. Sludge generated at CRM ETP shall be sent to TSDF.

DI plant shall have the following provisions:

Wet scrubbers for Volatile Organic Compounds in annealing furnace.

Bag filter for Zn coating and Mg converter area.

Wet scrubbers in paint and bitumen coating area.

Bag Filter in Cement lining area.
PTFE dipped bags shall be used in the plant.

PM emissions from BF in Zinc coating area shall be 5 mg/Nm’.

ETP with recycling facility shall be included. All scrubber effluent shall be treated
in ETP.

mrhe ol op
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Parking area for trucks/dumpers shall be provided within the plant. No truck/dumper
shall be parked outside the plant premises.

Water requirement for the plant shall be met from Ajay River bed and Asansol
Municipal Development Authority. Ground water abstraction is not permitted.

B. General conditions

I

1.

II.

ii.

iii.

V1.

Vil.

viil.

X1.

X11.

Xiil.

III.

EC Identification No. - EC21A008WB117492

Statutory compliance:

The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to
time. It does not tantamount/ construe to approvals/ consent/ permissions etc.,
required to be obtained or standards/conditions to be followed under any other
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 as amended from time to time. The CEMS shall
be connected to SPCB and CPCB online servers and calibrate these systems from
time to time according to equipment supplier specification through labs recognized
under Environment (Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through laboratories recognized under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

Sampling facility at process stacks and at quenching towers shall be provided as per
CPCB guidelines for manual monitoring of emissions.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines
collected in the pollution control devices and vacuum cleaning devices in the process
after briquetting/ agglomeration. _

The project proponent use leak proof trucks/dumpers carrying coal and other raw
materials and cover them with tarpaulin.

Facilities for spillage collection shall be provided for coal and coke on wharf of coke
oven batteries (Chain conveyors, land based industrial vacuum cleaning facility).
Land-based APC system shall be installed to control coke pushing emissions.
Monitor CO, HC and O; in flue gases of the coke oven battery to detect combustion
efficiency and cross leakages in the combustion chamber.

Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

Design the ventilation system for adequate air changes as per prevailing norms for
all tunnels, motor houses, Oil Cellars.

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 vide G.S.R
277 (E) dated 31 March 2012 (Integrated iron & Steel): G.S.R 414 (E) dated 30
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iii.

iv.

V1.
vii.

ii.
iii.

iv.

VL

ii.

VII.

VIII.
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May 2008 (Sponge Iron) as amended from time to time: S.O. 3305 (E) dated 74
December 2015 (Thermal Power Plants) as amended from time to time and connected
to SPCB and CPCB online servers and calibrate these system from time to time
according to equipment supplier specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor regularly ground water quality at least twice a
year (pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognized under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall provide the ETP for coke oven to meet the standards
prescribed in G.S.R 277 (E) dated 31st March 2012 (Integrated iron & Steel); G.S.R
414 (E) dated 30th May 2008 (Sponge Iron) as amended from time to time: S.0. 3305
(E) dated 7th December 2015 (Thermal Power Plants) as amended from time to time
as amended from time to time;

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off.

Tyre washing facilities shall be provided at the entrance of the plant gates.

Water meters shall be provided at the inlet to all unit processes in the steel plants.

Noise monitoring and prevention

Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation
and Control) Rules, 2000 and report in this regard shall be submitted to Regional
Officer of the Ministry as a part of six-monthly compliance report.

Energy Conservation measures

Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide
covers for open top ladles.

Restrict Gas flaring to < 1%.

Provide solar power generation on roof tops of buildings, for solar light system for
all common areas, street lights, parking around project area and maintain the same
regularly;

Provide LED lights in their offices and residential areas.

Ensure installation of regenerative type burners on all reheating furnaces.

Waste management

il Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled
oil. Oil collection trays shall be provided under coils on saddles in cold rolled coil
storage area.

Kitchen waste shall be composted or converted to biogas for further use.

Green Belt

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration by
trees.

Public hearing and Human health issues
Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

el




ii.

iii.
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iv.
V.
vi.

vil.
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The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained.

Environment Management

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 30/09/2020.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and /
or shareholders / stake holders. The copy of the board resolution in this regard shall
be submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level.
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Miscellaneous

The project proponent shall make public the environmental clearance granted for
their project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM10, SOz,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities, commencing the land development work and start of production
operation by the project.
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viii.  The project proponent shall abide by all the commitments and recommendations
made in the EIA/EMP report. commitment made during Public Hearing and also that
during their presentation to the Expert Appraisal Committee.

ix.  No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

X. Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

xi.  The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

xii.  The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

xiii.  The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

xiv.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

7.  This issues with the approval of the Competent Authority. %
¢
(Sundar Ramana\'f‘h\znll"’1
Scientist ‘E’
Copy to:-
Secretary, Department of Environment, Government of West Bengal, Secretariat Kolkata.
Secretary, Department of Forests, Government of West Bengal, Kolkata.
Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated Regional
Office, IB — 198, Sector-II1, Salt Lake City, Kolkata - 700106.
4. Chairman, Central Pollution Control Board, CBD-Cum-Office Complex, East Arjun Nagar,
New Delhi-110 032.
5. Chairman, West Bengal State Pollution Control Board, Paribesh Bhawan, 10A- Block LA,
Sector —III, Salt Lake City, Kolkata — 700 098.
6. Member Secretary, Central Ground Water Authority, A2, W3 Curzon Road Barracks, K.G.
Marg, New Delhi-110001.
7. District Collector, Paschim Burdwan District, West Bengal.
8. Guard File/Record File/Monitoring File. —QP : M
9. MoEF&CC website w“

B

Al
(Sundar Ramanalh:ll'lb)1
Scientist ‘E’
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ANNEXURE- R/4
PROCEEDINGS

Personal hearing held on 01.08.2024 at 11:00 hrs for the project “M/s Shyam
Sel and Power Limited at J.L. 50,51 & 52, Village Dhasna, Mamudpur &
Sarthakpur, P.S. Jamuria, P.O. Bahadurpur, District Paschim Burdwan, West
Bengal”

Personal hearing with reference to the project by M/s Shyam Sel and Power Ltd
was held on 01.08.2024 at 11:00 hrs under the Chairmanship of Dr. Sujit Kumar
Bajpayee, Joint Secretary, MOEF&CC at Satluj Meeting hall, Indira Paryavaran
Bhawan. The list of the participants is at Annexure .

2. Dr. Shruti Rai Bhardwaj, Director/Sct 'F', MoEF&CC extended warm
welcome to the participants and gave a brief background of the matter:

i. Environmental Clearances (EC’s) were granted by the Ministry to the project
by M/s. Shyam Sel Power Limited, located at Village Dhasna, P.S. Jamuria,
P.O. Bahadurpur, District Paschim Burdwan, West Bengal subject to
implementation of the various conditions and environmental safeguards
contained therein, and

a. Ministry’s EC to M/s. Shyam Steel and Power Limited for 'Integrated Steel Plant
(1.00 MTPA) [Ductile Iron Pipes, Seamless Tubes, ERW Tubes) alongwith
Captive Power Plant (2 x 250 MW) at Village Jamuria, P.O. Bahadurpur, District
Burdwan, West Bengal" vide letter No. J-11011/887/2007-IA.l1 (l) dated
18.03.2009

b. The validity of the EC No. J-11011/887/2007-1A.1l (I) dated 18.03.2009 was
extended up to 17.03.2019 vide letter no. J-11011/887/2007-1A.11 (I) dated
17.06.2016

c. Ministry's EC to M/s. Shyam Sel and Power Limited for "Expansion of the
integrated steel plant for ultimate production of 1.8 MTPA pellets, 0.85 MTPA
Sinter, 0.3 MTPA Coke, 36,000 Nm3/hour producer gas, 0.89 MTPA Sponge
Iron, 0.6 MTPA hot metal/ Pig Iron, 1.51 MTPA Billets, 1.0 MTPA long steel
products, 0.1 MTPA DI pipe, 1.2 MTPA Cement grinding unit, 0.1 MTPA Ferro
Alloys and 136 MW Captive Power plant" vide letter No. J-11011/887/2007-1A.1
(1) dated 26.12.2019

d. Ministry's EC to M/s. Shyam Sel and Power Limited for "Expansion-cum
modification of their plant for ultimate production of 3.0 MTPA pellets, 1.11
MTPA Sinter, 0.45 MTPA coke, 84,000 Nm3/hour Producer gas, 2.23 MTPA
Sponge Iron, 0.77 MTPA hot metal/ Pig Iron, 2.88 MTPA Billets, 1.65 MTPA
Long Steel Products, 0.22 MTPA DI pipe, 0.48 MTPA LD Converter, 10,000
m3/day Oxygen Plant, 1.2 MTPA Cement grinding unit, 0.1 MTPA Ferro Alloys
and 316 MW Captive Power Plant" vide letter no. J-11011/887/2007-1A-11 (1)
dated 16.11.2021

i. Acomplaintdated 30.06.2023 was received in the Ministry against M/s. Shyam
Sel and Power Limited, West Bengal regarding “lllegal encroachment of land
8.569 Acres government forest land, construction activities initiated without
obtaining Forest Clearance and hiding the information, concealing factual data
or submitting the false/fabricated data to obtain EC & Expansion by the
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industry, for their steel and captive power plant located at Village Dhasna, P.S.
Jamuria, P.O. Bahadurpur, District Paschim Burdwan, West Bengal.

A Joint inspection has been carried out by the Regional Office (RO) of this
Ministry at Kolkata along with Regional Office of the Ministry at Bhubaneswar
on 07.08.2023 for ascertaining alleged illegal construction activity within the
forest land as reported by the complainant. The said report was submitted to
the Ministry vide letter dated 20.08.2023.

The Joint Inspection report submitted for the project was examined in the
Ministry and following was noted:

a. Certain parts of the under constructed Sinter Plant (no construction was
taking place at the time of monitoring) was present within parts of land
[(Plot 473 (p)] that has been demarcated as part of the forest land
(shown during inspection by the ADFO and Range Forest Officer,
Asansol (T) Range).

b. The office of PCCF vide letter dated 18.08.2023 had provided the
enquiry report submitted by the DFOs along with other documents.

c. As perthe DFO report, preliminary survey by local Admin on 28.02.2023
had noticed that M/s. Shyam Sel & Power Ltd. had encroached the forest
land over 8.59 acre.

d. General Diary was lodged at Jamuria P.S. on 15.03.2023 regarding
illegal forest land encroachment.

e. The DFO report also stated that a joint survey was done from Land
Department on 27.04.2023 and it was confirmed that M/s. Shyam Sel &
Power Ltd Authority encroached the forest land over 8.73 acre.

f.  FIR was lodged by Forest Ranger Officer, Asansol (T) Range in Jamuria
Police Station for illegal encroachment of Government forest land
measuring 8.59 Acres situated at Mouza Mamudpur, J.No.-51, Plot No
473.

g. It was also reported that M/s. Shyam Sel & Power Ltd Authority had
applied for forest diversion for 0.9 Ha of forest land on 31.05.2023.

Based on the observations of joint inspection conducted by officers of SRO,
Kolkata and RO, Bhubaneswar on 07.08.2023, a Show-Cause Notice (SCN)
cum Direction was issued to the unit vide Ministry’s letter no. IA-Z-
12011/18/2023-1A-I(M) dated 04.09.2023, which was responded by the PP vide
their communication dated 03.10.2023. The direction was to stop all the illegal
on-going construction, which has been reported to be undertaken within parts
of the land that has been demarcated as part of the forestland.

In the meantime, SRO conducted second site inspection of the unit on
05.09.2023 and confirmed about discontinuation of the alleged illegal
construction activity previously observed during joint inspection on the portion
of the sinter plant present in the demarcated forest land.

The response to SCN submitted by PP was verified by SRO Kolkata on the
basis of site inspection conducted on 13.12.2023. The report was examined
within the Ministry and it was noted that SRO has observed continued pending
non-compliance.
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viii.  Forest Conservation division of the Ministry shared following information wrt the
alleged encroachment of the forest land

i. The User Agency encroached 8.73 acre (3.53 ha) forest land and a big
RCC construction done within the 0.47 ha. Now the structure on forest
land is in incomplete condition. A FIR was lodged at Jamuria Police
Station on 13.04.2023.

ii.  The construction activity was carried out by the User Agency over 0.47
ha of forest land. The forest land has been demarcated by the RCC
pillars with barbed wire at the side of the Project proponent’s area.
Balance 3.0629 ha (3.5329 ha — 0.47 ha) forest land is in possession
of State Forest Department, which was confirmed by the State
Forest Officials during site visit. No infrastructure/ construction
was observed in the balance 3.0629 ha forest land. However, soil
filling was done by the project proponent in some portion of the
3.0629 ha encroached forest land and new plantation (Arjun,
Akashmoni, Karanj etc) was observed in that area. It was informed
that the plantation work was done by the project proponent on
suggestion of the local forest officials.

c. Proposal of M/s Shyam Sel and Power Limited for the expansion of Steel
Plant for ex-post facto approval under the Van (Sanrakshan Evam
Samvardhan) Adhiniyam), 1980 was submitted online by the
Government of West Bengal on 14.12.2023 involving total area of 8.47
ha comprising of 8.0 ha of non-forest land and 0.47 ha of Protected
Forest land.

d. As per detail furnished along with the proposals, it was observed that the
user agency had encroached forest area of 8.73 acres wherein they
have constructed the buildings and other permanent structures. During
subsequent surveys the area under encroachment was observed to be
8.73 acres.

e. Proposal was considered by the Advisory Committee in its meeting held
on 18.12.2023 and the Committee inter-alia observed that the Sub-
Office of the Regional Office Bhubaneswar conducted the site inspection
of the area on 23.11.2023 and observation of the Regional Office with
regards to the violation are as under:

ix. The Advisory Committee, after detailed deliberations on the proposal,
recommended the proposal for grant of ‘in-principle’ approval subject to
prescribed conditions.

x. Based on the above recommendation of the Advisory Committee and approval
of the same by the competent authority, the proposal was granted ‘in-principle’
approval (FC-I) by the Central Government on 11.01.2024

3. Representative of FC Division of the Ministry, AIG(FC) confirmed the
conditional FC-I granted to the project on 11.01.2024 for regularizing the illegal
encroachment in the area of 0.47 ha of forest area.

4. This was followed by a presentation by the project proponent and associated
detailed deliberations wrt issues raised in the complaint. Details are as given below:

l. Encroachment of forestland
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Total of 659 (267 ha) acre of plot was available with PP for the project. The plot
adjacent to the alleged encroached forestland was acquired by the PP, who
then began construction on the acquired land on the basis of survey by a third-
party consultant along with internal team, which helped in demarcation of the
boundary. However, subsequently a survey by the Forest Department on
27.04.2023 alleged that the construction had encroached on some part of the
forestland, leading PP to halt construction work.

Initial claims of 8.59 acres of encroachment was revised to 0.47 hectares (1.17
acres) after re-measurement by the Forest Department. Subsequently, PP
stopped all construction activities on the alleged forest area as directed in the
Ministry’s SCN dated 04.09.2023.

Following the advice of the Forest Department, PP submitted a proposal for the
diversion of 0.47 hectares of forestland for non-forest purposes. The Central
Government granted ‘in-principle’ approval on 11.01.2024 for the ex-post facto
regularization of encroachment over 0.47 hectares of forestland in favor of M/s
Shyam Sel and Power Limited for the expansion of the existing Integrated Steel
Plant in the Durgapur Forest Division, West Bengal (Proposal No.
FP/WB/IND/442054/2023).

The Chairman asked the need for venturing into this reported 0.47 ha of forest
land, when approx 267 ha was already available with them for the project.
Further, MS, C&MD brought to the notice that in remaining 3.0629 ha (3.5329
ha — 0.47 ha) forest land in the possession of State Forest Department, soil
filing was done by the project proponent in some portion of the 3.0629 ha
encroached forest land and new plantation was also observed by forest
department in that area.

PP clarified that construction in 0.47 ha of forest land was inadvertent error on
the basis of ground analysis done by third party consultant. Further, the
plantation work was done by the project proponent as part of their commitment
for green belt. The PP admitted that there are two plots, 473 (yet to be acquired)
and 473/561. They have started construction of the conveyor belt on plot
473/561 and inadvertently the work spilled over to adjacent plot 473 which is
supposedly was government land.

The PP also submitted that as per the EC dated 16.11.2021, Specific Condition
iii, they were required to develop a green belt outside the plant premises over
an area of 18.4 hectares. Out of this, 9.5 hectares of green belt have been
developed. However, for the remaining area, the PP had applied for alienation
of Plot No. 473 assuming it a govt. land and inadvertently also began plantation
work on the said plot 473 to fulfil green belt commitment.

PP also submitted that in the process of applying for the alienation of this
Government land, its status was changed to forestland. Subsequently, forest
officials informed the PP that some construction work had been done on the
forest land. The PP clarified that they inadvertently trespassed the land which
was used solely for the raw material supply section of the sinter plant through
a conveyor belt system.

After detailed discussion, the explanation regarding inadvertent encroachment
was not found to be justified considering that boundary areas of lands are not
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fluid and is generally known by the land owners, especially before taking up any
heavy civil construction which involves significant investment. Further, the
mandatory green belt is developed by any project proponent in the land area
owned by them and cannot be undertaken in illegally encroached forest/ govt
land without proper authorisation from concerned department. Moreover, if PP
had applied for alienation of govt. land, then without waiting for such alienation
approval, any kind of encroachment on any type of land not belonging to PP
cannot be justified. PP was asked to submit copy of alienation application with
complete detail along with proof for change of status of land from govt. land to
forest land.

MS, Ind-1 informed about a court case (O.A. No. 182 of 2023) which has been
filed before the Hon’ble NGT inter-alia on issues related to encroachment of
forest land, concealment of information, etc.

Page |5

Concealment of information during the application for EC:

MS, C&MD informed that the analysis within the Ministry indicated that

information has been concealed during the EC process wrt requirement of additional
govt. / forest land. The Chairman asked the reason for not informing the Expert
Appraisal Committee (EAC) at the time of grant of EC about the need of additional
land for industrial purpose. PP clarified that since the land was not in possession; they
didn’t inform EAC and had planned to apply for amendment of EC once land has been
acquired by them. The encroachment of forest area was inadvertent error and not
done intentionally with any planning.

6.

The above was followed by presentation by PP wrt non-compliance of EC

conditions. The outcome of the personal hearing on non-complied EC conditions are
as given below:

developed in 97 hectares
of land (34 % of total land)
with tree density of 2500
trees per ha by
31/12/2024 all along the
periphery of the project
site. This shall include,
gap filling which shall be
done in existing green belt
developed area wherever
tree density is less than
2500 trees per ha. In
addition to this, 18.4
hectares (45.5 acres) of

land outside the project

S. Conditions of EC datedLatest observationsSubmission of PP and
No. [18.03.2009, 26.12.2019of SRO Kolkata andiconclusion during the
and 16.11.2021 RO Bhubaneshwar|Personal Hearing
based on monitoring
conducted on
13.12.2023
1. Green Belt shall belPartially Complied During the presentation PP

PAs are supposed to
develop 18.4 Ha (45.5
acres) of green belt
outside the project
premises. As per the
survey report PAs have
developed green belt in
2.63 Ha (6.49 acres).
The remaining area of
15.77 Ha is yet to be
developed. PAs have
requested the District

Land & Land Reform
Officer, Asansol,
Paschim Bardhaman

submitted that Green Belt
Development/ Plantation
Programme on 18.4
Hectares of Land outside
the project premises is also
going on,

Plantation programme has
already been

completed on 9.5 Acres of
land outside the

project premises and
balance green belt
development is also in

process, and gradually
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premises located adjacent
to the main plant shall also
be brought under green
belt development as
committed by the PP.
(Specific Condition iii of

of EC dated|
16.11.2021). (Specific
Condition xviii of EC

dated 18.03.2009)

for  providing land
(approximately 20 Ha)
for the establishment of]
an oxy zone.

will be completed within a
period of three
years.

Further, RO informed that in
the plant premised the
planation was found
satisfactory however, RO
suggested the gap filling
needs to be done at the site.

Based on the submissions
PP shall submit the action
plan with time lines for
developing

remaining green belt as
stipulated to SRO for
review and onward
submission to Ministry.

Project proponent shall
conserve eight water
bodies exist in the project
site by developing green
belt development all along
the boundary of the water
body. (Specific
Condition iv. of of EC
dated 16.11.2021).

Partially Complied
During monitoring, it
was observed that PAs
have provided
demarcated boundary
walls. Certain area still
lack demarcated
boundary walls (in
areas of
construction). PAs
have informed that
demarcated boundary
wall for the ongoing
expansion project will
be done after|
completion of the
project work.

During the presentation, PP
submitted that the boundary
walls has been demarcated
in the project area except
for the disputed land.

MS, C&MD asked the PP
to submit the geo tagged
photographs of the same
and same shall be
reviewed by RO and
submitted to the Ministry.

Performance test shall be
conducted on all pollution
control systems every
year and report shall be
submitted to Regional
Office of the MoEF&CC.
(Specific Condition xiii.
of EC dated
16.11.2021).),

Partially Complied

PAs have submitted the
efficiency Test report,
conducted by M/s.
Ultimate  Envirolytical
Solutions. On perusal of]
the report, it is observed
that the efficiency test
report for the ESP
attached to Pellet-
plant is not present.

PP has submitted the copy
of efficiency test report to
SRO as part of six-monthly
compliance report.

The same was submitted to
C&MD.

Based on the documents
submitted by the PP, the
condition may be treated
as Complied.

Partially Complied
As per the information

The project proponent
shall install 24x7
continuous emission

PP clarified that they have
again carried out emission

submitted by PAs, it is

data  monitoring  which
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monitoring  system  at
process stacks to monitor
stack  emission with
respect to standards
prescribed in Environment
(Protection) Rules 1986
as amended from time to
time. The CEMS shall be
connected to SPCB and
CPCB online servers and
calibrate these systems

from time to time
according to equipment
supplier specification

through labs recognized
under Environment
(Protection) Act, 1986 or|
NABL accredited
laboratories. (General
Condition i. Air quality,
monitoring and
preservation) of EC|
dated 16.11.2021).),
(Specific Condition | &
General Condition iv. of
EC dated 18.03.2009))

observed that for SMS-
3 (6x 8T, 2x18 t) and
Pellet-3 (1 x 1.2 MTPA)
opacity meter has been
installed and PAs are
waiting for CPCB
clearance. For 90 MW
CFBC, opacity meter
has been installed and
PAs are waiting for
commissioning by
service engineer. For|
DRI kiln 11 & 12 (2x700
TPD), application for|
connectivity to CPCB is
in  process.  Other
stacks are connected to
CPCB server. On
perusal of emission
data on CPCB website
on 05.01.2024, it is
observed that PM is
above 30 mg/Nm? for
Pellet 2 plant.

reported PM values within
the standard. The same can
be verified through the
emission data available on
CPCB website.

As per the deliberations
made during the meeting
PP was asked to share the
link of the CPCB server to
SRO in order to verify the
status of Particulate
Matter.

Garland drains and
collection pits shall be
provided for each stock
pile to arrest the run-off in
the event of heavy rains
and to check the water
pollution due to surface

runoff (General
Condition: Water quality,
monitoring and

preservation v. of EC
dated 16.11.2021)

Partially Complied
During monitoring, it
was observed that
garland drain and
collection pit has been
provided to the coal
shed area where wind
shelter fence have been
developed. PAs have
informed that garland
drains will be provided
in other stock piles area
by June 2024.

PP submitted that they
have constructed
the garland drains in all
the stock piles area.

MS, C&MD asked the PP
to submit the geo tagged
photographs of the same
to SRO for review.

Noise pollution shall be
monitored as per the
prescribed Noise Pollution
(Regulation and Control)
Rules, 2000 and report in
this regard shall be
submitted to Regional
Officer of the Ministry as a
part of six-monthly
compliance report.

(General

Partially Complied

Pas have monitored the
work zone noise level
through a third-party
monitoring agency by
collecting the noise
samples from 14
locations inside the
plant on October, 2023
and submitted the

PP confirmed that all the
precautionary measures
have now been taken up to
control the work zone noise
levels.

Based on the information
submitted the PP, the
condition may be
considered as Complied.
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Condition: Noisemonitoring report along
monitoring andwith the reply.
preservation i. of ECMonitoring report
dated 16.11.2021) &lindicated that work
General Condition v. ofizone noise levels for
EC dated 18.03.2009) |Turbine Floor (Power

Plant) and inside R.M.

area was above the

OSHA’s Permissible

limit (PEL) of 90 dB(A)

and Indian Factory

Act 1948 Permissible

Limit (PEL) of 90

dB(A).
Emergency preparedness|Partially Complied PP said that the
plan based on the HazardPAs have submitted aimplementation of the
identification and Riskjcopy of thel[Hazard and risk
Assessment (HIRA) andldentification = OH&S|management plan has now

Disaster Management
Plan shall be
implemented.  (General
Condition: Public
hearing and human
health issues i. of EC|
dated 16.11.2021)

Hazard and risk, Risk
Assessment and Risk
Managements

measures” signed by
the factory Manager.
However, the
implementation status
of the proposed plan
has not been submitted.

been completed and photos
of the same have been
shared.

Based on the information
submitted the PP, the
condition may be

considered as Complied.

The copies of the
environmental clearance
shall be submitted by the
project proponents to the
Heads of local bodies,
Panchayats and Municipal
Bodies in addition to the
relevant offices of the
Government who in turn
has to display the same

for 30 days from the date
of receipt. (General
Condition:

Miscellaneous ii. of EC
dated 16.11.2021) &
General Condition xvi.
of EC dated 18.03.2009).

Not Complied

EC has been uploaded
in their website. The
receiving copy of the
EC intimation letter
has not been provided
to ensure that the
copy of the clearance
letter has been
submitted to all
concerned authority.

PP said that they will be
sharing the receiving copy
of the EC intimation letter.

MS, C&MD asked the PP
to submit the same to the
SRO for review.

The project proponent
shall monitor the criteria
pollutants level namely;
PM10, SO2, NOXx
(ambient levels as well as

Partially Complied

During monitoring, it
was observed that LED
display board was
displaying the ambient

stack emissions) or critical

air _quality monitoring

PP submitted that the
display board has now been
displaying the ambient air
quality data.
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sectoral parameters,|data. No stackMS, C&MD asked the PP
indicated for the projectsmonitoring data wasito submitthe same to the
and display the same at albeing displayed in the[SRO for review
convenient location foridisplay board. Pas have
disclosure to the publiciinformed that
and put on the website ofiinstallation of LED
the company. (GeneralDisplay Board for the
Condition: Stack Emission Data is
Miscellaneous iv. of ECunder process & will be
dated 16.11.2021) & completed by February
General Condition iv &2024.

Specific Condition -i of|

EC dated 18.03.2009).

7.

On the basis of detailed deliberations, following was concluded:

Status of FIR lodged against M/s Shyam Sel and Power Ltd for illegal
encroachment of forest land to be provided by FC Division/ PP. No work to be
carried out in additional forest land until stage Il FC is obtained for the said land
and same is handed over to PP by Forest Deptt.

FC Division may confirm if any further action, penal or otherwise, is pending
against PP as per extant norms for encroachment of forest land for which
Stage-l FC has been granted.

Status of ongoing court case O.A. No. 182 of 2023 in NGT to be confirmed by
Ind-I sector / PP.

Documentary proof to be submitted by PP with respect to the alienation of govt.
land sought by them along with proof for change in status from Govt. to forest
land during pendency of application. Photographic evidences of the additional
forest land area under diversion is also to be submitted.

PP shall seek amendment of the EC wrt additional forest land immediately for

which Stage-| forest clearance has been granted. Along with the above, EAC
of concerned sector i.e. IA(Ind-1) of the Ministry shall also deliberate and decide
the matter w.r.t alleged concealment of information as per para 8(vi) of EIA
Notification, 2006, based on the submissions of PP, documents submitted at
the time of EC, further documents as sought from PP in preceding paras and
any other relevant document that may be required.

PP shall submit documentary evidence/ geo tagged photographs or other
necessary details as mentioned in table above to confirm the current status of
observed non-compliances of EC conditions to SRO for review and onward
submission to the Ministry.

The meeting ended with the vote of thanks to the Chair.

*kkkx
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ANNEXURE |

List of Participants for the Personal Hearing held on 01.08.2023 in the matter of
“M/s Shyam Sel and Power Limited at J.L. 50,51 & 52, Village Dhasna, Mamudpur
& Sarthakpur, P.S. Jamuria, P.O. Bahadurpur, District Paschim Burdwan, West
Bengal”

S. No. Name Designation

1. Shri Sujit Kumar Bajpayee Joint Secretary, MOEF&CC
2. Dr. Shruti Rai Bhardwaj Director, IA-CMD

3. Shri Dinesh Runiwal Additional Director, IA-Ind |
4. Smt. Shahida Parveen Quazi SRO, Kolkata

5. Shri Suneet Bhardwaj AIG, FC

6. Dr. Bhardwaj Adiraju Joint Director, IA-CMD

7. Shri Sandeepan B.S. Scientist-C, Ind-I

8. Shri Vinay Rana ASO, IA-CMD

9. Smt. Pinky Taneja Consultant, IA-CMD

10. Shri Ritin Raj RA, IA-CMD
Representatives of M/s Shyam Sel and Power Ltd.

11. Shri Sumit Chakraborty

12. Shri Prashant Kumar

13. Shri M K Prusy
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Online Proposa No.: FP/WB/IND/442054/2023

To,

Subject:

Sir/Madam,

790

231 ANNEXURE- R/5

Government of India

(Forest Conservation Division) R

i -

Dated: 11/01/2024

Additional Chief Secretary (Forest)
Department of Forests, Government of West Bengal,
Kolkata

Proposal for ex-post facto approval for regularization of encroachment over 0.47 ha of forest land in
favour of M/s Shyam Sel and Power Limited for expansion of existing Integrated Steel Plant in
Durgapur Forest Division in West Bengal (Proposal No. FP/WB/IND/442054/2023) — reg.

| am directed to refer to the online proposal no. FP/WB/IND/442054/2023. dated 27/08/2023. on the
above-mentioned subject seeking prior approva of the Centra Government under section 2 of the
Forest (Conservation) Act, 1980 and to say that the proposal has been examined by the constituted by
the Central Government under section 3 of the aforesaid Act.

After careful consideration of the proposal of the Government of WEST BENGAL and on the basis of
the recommendations of the FAC and approval of the same by the competent authority of MoEFCC,
New Delhi, the Central Government hereby grant “In-Principle’ approval under section-2 of Forest
(Conservation) Act, 1980 for Proposal for non-forestry use of 0.47 ha of forest land under the Forest
(Conservation) Act, 1980 in favour of M/s SHYAM SEL & POWER LIMITED. for Durgapur Division
in Forest Division, District PASCHIM BARDHAMAN. WEST BENGAL subject to the fulfillment of
the following conditions:

1. General Conditions

S. No Conditions
11 Lega status of the diverted forest land shall remain unchanged
The land identified for the purpose of CA shall be clearly depicted on a Survey of Indiatoposheet of
12
1:50,000 scale
The User Agency shall transfer the cost of raising and maintaining the compensatory afforestation,
13 at the current wage rate, to the State Forest Department. The scheme may include appropriate
provision for anticipated cost increase for works scheduled for subsequent years

FP/WB/IND/442054/2023
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S.No Conditions
At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User Agency
14 shall furnish an undertaking to pay the additional amount of NPV, if so determined, as per the fina
decision of the Hon' ble Supreme Court of India
All the funds received from the user agency under the project, except the funds realized for
15 regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA in the Savings
Bank Account pertaining to the State concerned
16 The User Agency shall obtain the Environment Clearance as per the provisions of the
' Environmental (Protection) Act, 1986, if required
The boundary of the diverted forest land, shall be demarcated on ground at the project cost, by
1.7 erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number,
forward and back bearing and distance from pillar to pillar
The User agency, if required, will undertake comprehensive soil conservation measures in the area
1.8 being diverted at the project cost in consultation with the State Forest Department. A scheme of the
same may be submitted along with the compliance report
1.9 No labour camp shall be established on the forest land
110 The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff working
' at the site so as to avoid any damage and pressure on the nearby forest areas
111 The forest land shall not be used for any purpose other than that specified in the proposal
112 The forest land proposed to be diverted shall under no circumstances be transferred to any other
' agency, department or person without prior approval of the Central Government
1.13 No damage to the flora and fauna of the adjoining area shall be caused
114 Any tree felling shall be done only when it is unavoidable and that too under strict supervision of
' the State Forest Department
115 The User Agency shall submit six monthly self-compliance reports as on 1st January and 1st July of
' every year to this office aswell asto the Nodal Officer of the State
116 The State Government shall monitor compliance of conditions of Forest Clearance and shall submit
' in thisregard yearly report as on 31st December of every year
117 Any other condition that the concerned Regional Office of this Ministry may stipulate, from time to
' time, in the interest of conservation, protection and development of forests & wildlife
The User Agency and the State Government shall ensure compliance to provisions of the all Acts,
118 Rules, Regulations and Guidelines, for the time being in force, as applicable to the project,
' including compliance of Scheduled tribes and Other Traditional Forest Dwellers (Recognition of
Forest Rights) Act, 2006 before handing over the forest land to the user agency.

2. Standard conditions

FP/WB/IND/442054/2023
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S. No

Conditions

21

At the time of payment of the Net Present Value (NPV) at the present rate, the user agency shall
furnish an undertaking to pay the additional amount of NPV, if so determined, as per the final
decision of the Hon'ble Supreme Court of Indig;

22

The User Agency shall transfer the funds towards the cost of Net Present Value (NPV) of the
forest land being diverted under this proposal from the User Agency as per the orders of the
Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition
(Civil) No. 202/1995 and the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC
dated 06.01.2022 read with 22.03.2022 through online portal of CAMPA account of the State
Concerned;

2.3

Cost of plantation of ten times the number of trees likely to be felled or specified number of
trees as may be specified in the order for diversion of forest land (subject to a minimum no. of
100 plants), shall be levied from the user agency towards compensatory afforestation.

24

The non-forest land transferred and mutated in favour of the State Forest Department shall be
notified by the State Government as RF under Section-4 or PF under Section-29 of the Indian
Forest Act, 1927 or under the relevant Section(s) of the local Forest Act, 1927 before issue of
Stage-1l approval. The Nodal Officer shall report compliance in this regard along with a copy of
the original notification declaring the non-forest land under Section 4 or Section 29 of the Indian
Forest Act, 1927, as the case may be, within the stipulated period to the Central Government for
information and record.

2.5

The non-forest land identified for raising penal compensatory afforestation shall be transferred
and mutated in favour of the State Forest Department before issue of the Stage-11 clearance.

3. Specific Conditions

S. No Conditions
31 The user agency shall pay the 5 times penal NPV plus 12% simple interest till the deposit is made
' by the user agency.
3.2 The user agency shall provide penal compensatory afforestation i.e. non-forest land equivalent to
' five times the forest land being diverted for the purpose of CA
33 UA should pay cost of NPV, penal NPV, CA, penal CA along with cost of maintenance for 10 years
34 The user agency shall bear al costs of restoring the entire encroached forest land to fully stocked
' forest status (crown density>0.7).
Appropriate Wildlife Conservation Plan should be prepared by the DFO Durgapur at the cost of
35 user agency and a copy of the approved Plan shall be submitted along with the compliance of ‘in-
principle’ approval.
36 The State Government shall take action against the erring official failed to stop the encroachment of
' forest land.

FP/WB/IND/442054/2023
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After receipt of areport on the compliance of conditions stipulated in the extant ‘in-principle’ approval as mentioned
above, from the State Government, the proposal shall be considered for final approval under cluase (ii) of subsection (1)
of section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. Transfer of forest land to user agency shall
not be affected till final approval is granted by the Government in this regard.

Copy To

1. PCCF (HoFF), Government of West Bengal, Kolkata

2. DDGF (Central), Regiona Office of MOEF& CC at Bhubaneswar.

3. Sub Office, of RO Bhubaneswar at Kolkata.

4. Nodal Officer (FCA), Forest Department, Government of West Bengal, Kolkata.
5. User Agency.

6. Monitoring Cell, FC Division, MoEF & CC, New Delhi, for uploading.

7. Guard File.

Your'sfaithfully

(Charan Jeet Singh)
Scientist ‘D’
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	1. Risks of contamination of land or water from releases of pollutants into the ground or into sewers, surface waters, groundwater, coastal waters or the sea:

